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LOK SABHA

Monday, December 4, 1967/Agrehayana
13, 1889 (Saka)

The Lok Sabha met at Eleven of the Clock.
IMR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
INDIAN ENCLAVES BN EAST PAKISTAN

*421. SHRI SAMAR GUHA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that more than
130 Fadlian gnclaves haying a total area of
more than 50 sguarc miles with nearly
60,000 people are completely encircled by
Pakigtan serritosy jn the Districts of Rang-
pur apd East Dinajpur in East Pgkistan;

(b) whether it is also a fact that nearly
70 per cent of the population of these en-
claves consigts of Hindys;

(c) whether the Indian citizens of these
enclaves have no freedom of movement 0
other parts of the Indian territory; and

(d) the measures taken by Goxernmeat
to ensure the security of the population of
these enclaves and their freedom of move-
ment to ether parts of ¢he Indian gerritory ?

THE MINISTER QF STATE IN ¥HE
MINISTRY .OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) 123 indian
enclaves .of a totgl area of about 29 square
miles and with a population of nearly
11,000 according to the 1951 census, are
encirgled by Pakistani territory in the Dis-
tricts of Rangpur and East Dinajpur. No
<epsus could be taken in the Iadian En-
olaves jn 1961 as the Pakistani authorities
refused to allow our census officials to pro-
ceed to our Enclaves.

€b) and (c). Yes, Sir.

(d) The Government of India have been
in correspondence with the Government of
Pakistan in regard to the sending of police
parties to the enclaves, on a reciprocal
basis, and the grant of visas to the residents
of the enclaves.

SHHRI SAMAR GUHA : Sir, the state-
ment made by the hon. Minister is not cor-
rect. It is not 123 but 130 Indian enclaves
are inside Pakistan. It is also mot 11,000
people but more than 75,000 Indians live
in these Indian enclaves in Pakistan. These
Indian enclaves, 130 in number, having a
population of 75,000 and with an area of
33 square miles, represent an astounding
phenomenon of political bankruptcy ef the
Government of India. These are Indian ter-
ritories where Indian citizens live. But even
after twenty years of freedom these peopie
have not been able to exercise any right that
has been enjoined upoa them as citizens of
India. Fhese Indian citizeas have been bru-
tally per d, their folk dis-
honoured, their property icoted and hun-
dreds of them have been gulfed, Phere is
no infet and outlet for them. I want ¢0 ask
whether it is a fact that these Indians have
not had any opportuanity whatsoever to
exercise their right as Indian citizens and
to participate in any of the elections held
after independence ?

SHRI B. R. BHAGAT: Sir, I shall
answer the first part where he said that the
information given js mot correct. He said
the enclayes r,mmber 130 and not 123. I
have to inform the t;on Mezpbe; that ini-
tially ,thcze were 130 Indian enclaves in
Pakistan and 95 Pakistani enclaves in
India. Three of thc Indian enclaves are
within the enclaves of Palustan in India and
as such their areas are not separately ex-
changeable. Four of the Indian enclaves
have already been merged in the Jalpaiguri
District. The net result is that there "are
oply 123 Indian .enclaves in Pakistan and
74 Pakistan enclaves in India. As for the
situation there, it is true that the very life
of the people there is very insecure, a Jarge
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number of people have migrated and there
are also difficulties in extending our con-
trol to these areas because of obstruction
by Pakistan Government. The only solu-
tion is that they should be merged as
quickly as possible. There the difficulty is
that because the Berubari thing is in the
court the Government of Pakistan have
taken the position that unless that is set-
tled they will not agree to the merger of
these enclaves. We hope that very soon
when the Berubari thing comes out of the
court we will be able to take this up and
proceed in the matter.

SHRI SAMAR GUHA : The hon. Minis-
ter said that it will soon be merged. After
20 years of independence they have ceded
S0 many territories to Pakistan, Although in
name the Cooch-Behar District Commis-
sioner and the District Magistrate of West
Dinajpur are in control of these 130 Indian
enclaves in Pakistan, may I know whether
it is a fact that many Indian officials and
many Indian citizens have been gulfed in
Pakistan, whether Pakistani flags are flying
over this Indian territory and also whether
it is a fact that a number of Indian citizens,
both men and women, have been persecut-
ed ? May I also know whether 5,000 of the
Indians have been squeezed out from these
Indian enclaves, whether it is a fact that
these Indian territories are now ‘completely
under the occupation of Pakistan and that
they are ruled as if conquered territories of
Pakistan ?

MR. SPEAKER : T think he has already
answered all the questions in the beginning.

SHRI B. R. BHAGAT : I have very lit-
tle to say b the hon. Memb: has
himself provided the answer. It is true that
administration does not extend to that area
at the moment because of its geographical
situation. They are not allowed the facili-
ties to go there and even our police party
is not allowed to go there. So, whatever
the hon, Member has said may be true, but
the only answer is .

SHRI SAMAR GUHA : This is bappen-
ing to the Indian citizens and still you do
not know anything? You are pleading
ignorance 7 . :

it JefivimT waf : AT AW FFAA
§ 79 w7 fraet anferearet afear
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g fr s st & fad gt @
A gt wx fergall R qaewmEl Y
wer feet § auT 99T S v
g7

T T afedl § W W TR D
qEfl W @R g0 wE T
& 3t fr oifrem 3 g afieE 0%
Y &Y § 7 T T qfEt F A et
%  wrm aat 8T e gifeam
v o Y § 7

=it qo Tro Wi : ety Fea figrgail
F g ok fraet qaeml A @S

&t o Wo WA : 18T HTFFAT
1

SHRI SAMAR GUHA : It is absolutely
wrong, It is 33,745 sq. miles. ;

&t To o WA : TTIFEATT TAIFST
AN AR TG E IHT [T FIHT 18, 4
T &

SHRI SAMAR GUHA : You get the
documents from the West Bengal Govern-
ment. I challenge him, he is giving wrong
information.

it Wt A U : TR fafex
FER | '

SHRI BAL RAJ MADHOK : I forgive
the ‘Minister of State for his ignorance be-
cause he is new to his job. He has said that
there are Indian enclaves in Pakistan and
Pakistan enclaves in India and that the
area of Indian enclaves in Pakistan is 33 sq.
miles and that of Pakistan enclaves in
India is 18 sq. miles and that the popula-
tion is almost-equal, It has just been admit-
ted by the hon. Minister that the people
living In Indian enclaves in Pakistan have
not been given any civil rights at all and
that they are being treated like citizens of
conquered territory of Pakistan and many
of them have been squeezed out. In view
of that, since we cannot change the situa-
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tion, because of Pakistan being what it is,
not prepared to deal with us honourably,
could the government seriously consider the
proposition that there should be exchange
of population of these two enclaves—the
population of Indian enclaves in Pakistan
coming to India and the population of
Pakistan enclaves in India going to Pakis-
tan—so that this problem could be settled
permanently and thereby prevent the conti-
nuous intimidation and continuous harass-
ment of Indian citizens in those enclaves by
Pakistan ?

SHRI B. R. BHAGAT : The agreement
provides for the exchange of these enclaves
and not exchange of population. But, in
fact, so far as the Indian enclaves in Pakis-
tan are concerned, an overwhelming majo-
rity of the people have come over to India.

SHRI S. M. BANERJEE : Apart from
these enclaves, as previously stated in this
House by Shri Chagla, Lathitilla, Doma-
bari and Pahegram, these three areas....

MR. SPEAKER : Are they also

claves ?

en-

SHRI S. M. BANERJEE : I started by
saying “apart from these enclaves”.

SHRI UMANATH : Sir, you missed the
crucial phrase,

SHRI S. M. BANERJEE : With regard
to these villages, especially Lathitilla and
Dumabari, even the hon. Prime Minister
and Minister of External Affairs said last
time that Pakistani flags are flying in that
area, which is not according to any conven-
tion or any agr merely b they
are within Pakistan. May I know whether
they are still in Pakistani occupation or
they have vacated them ?

SHRI B. R. BHAGAT : That question
relates to Starred Question No. 428 listed
for today.

SHRI RUPNATH BRAHMA : If the
bon. Minister is not prepared to accept the
figure given by my hon. friend regarding
the exact area of the enclaves, will he be
pleased to make an mqv.ury and glve us the
correct figure ?

SHRI B. R. BHAGAT : We have taken
note of what the hon. Member has said.
But the position which I have mentioned
is after verification,
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SHRI A. B. VAJPAYEE : But both can-
not be correct.

SHRI SURENDRANATH DWIVEDY :
The Minister is talking about exchange of
population. May I know - whether the
Nehru-Noon agreement had provided that,
so far as the exchange of these enclaves is
concerned, 60 in India and 130 in Pakistan,
mutual exchange proposals should be con-
sidered, and whether the External Affairs
Ministry have initiated any talks with
Pakistan for the exchange of these en-
claves ?

SHRI B. R. BHAGAT : There was no
mention of exchange of enclaves in it.

SHRI SURENDRANATH DWIVEDY :
Could you say that there was no mention
of it in the Nehru-Noon Agreement ? It
was clearly stated that talks for exchange
of these enclaves would take place.

SHRI B. R. BHAGAT : That is what I
said—it referred to the exchange of ‘en-
claves.

SHRI SURENDRANATH DWIVEDY :
1 first started with the question that the
Minister was speaking about the exchange
of population, I want to know whether it
is not a fact that in the Nehru-Noon Pact
it was mentioned that they should initiate
talks for exch of these encl ? Have
they initiated any talks about it ?

SHRI B. R. BHAGAT : Talks have been
initiated. But, as I said just nmow, Pakistan
maintains that it will not go ahead with
this till the Berubari exchange also takes
place. Since that matter is in the court,
we cannot proceed with it. That is the
present position. I have explained all this.

SHRI HEM BARUA : The hon., Minister
has made mention about Berubari. May I
know whether the attention of the hon.
Minister has been drawn to.a statement
made by the Foreign Minister of Pakistan
in a very alliterative way, when he said :
bluff in Berubari, bullets in Belonia, fraud
in Fazilka, killing in Kashmir and sniping
at Sialkot ? In that connection, may I know
whether the hon. Prime Minister is in a
position to assert that there has been no
bluff in Berubari ?

SHRI B. R. BHAGAT : The hon. Mem-
ber is absolutely right that there is no bluff
in Berubari. ] am told that the Foreign
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Minister he refers to made that statement
when he was out of office, not while in

office.
SHRI HEM BARUA : What did he say?

MR. SPEAKER : He said that it was an
ex-Foreign Minister.

SHRI HEM BARUA : This statement
was made by the present Foreign Minister,
not the other one. May I submit that it was
the present Foreign Minister who made this
statement in the National Assembly of
Pakistan ? I liked his string of alliteration.

SHRI RANGA : The House has had this
experience of seeing how helpless and ignor-
ant the Foreign Minister and her colleague
in the External Affairs Ministry are in re-
gard to this matter. How much longer
would the Prime Minister take to realise
that the Prime Mihister’s job is heavy en-
ough, big enough and that she should not
saddle herself with this additional respon-
sibility ?

MR. SPEAKER :
tary ?

SHRI RANGA : In view of the fact that
such flippaiit answers have been given to
this vety small part of the totality of the
responsibility that is cast on the Foreign
Affairs Ministry, would the Prime Minister
be good enough and kind enough towaids
this country and relieve the country of this
miserable experience of having these two
great portfolios mixed up under one Minis-
ter ?

MR. SPEAKER : Next Question,

Is this a supplemen-

MEETING OF NON-NUCLEAR NATIONS
‘423 SHRI BIBHUTI MISHRA : Will

pleased to state :

(a) whether Government’s attention has
been drawn to a news-item in the Statestan,
of the 19th August, 1967 published from
Dethi under the heading “China may
attend meeting of non-nuclear nations”;

(b) if so, whether it is a fact that Pakis-
tan took initiative to persnade the General
Agsembly to invite China; and

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Yes, Sir.
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(b) The Government have no informa-
tion.
(c¢) Does not arise.

o R fret : T F ed W
F IO ¥ Far @i § 5 oag A ad
g 9 e qut fER W F 99T 7
#r T  fir T it gw A F |w
T & 1 & qg ST ST § A )
T wE @ T w® W
WA E, To o de F A FIR-
fEagg Faa &1 FGE

ff ®o o WA : T EFEFY H§ Y
s & ff, Su § afeee &t
fr, s Sy A gET gETR O AR
& wifs fegeam S99 #94d) T awa)
T & | AT g & faR F T awd
0 A & gaiw F gt
T A F F© FEAT Tl ad IfaA
Bullll

=it fawfa fret : @qﬁmw
N g sﬁarsm zw fifer #1 w@E
F AT W@, T IR T AT TFR
=t Fur wfafwr & 7

oft Wo To Wiy : AT T1y TEY 1€
Wﬂaéﬁﬁmﬁ M 9T Y
™ FRA § o ¥ faw 1 efafire-
féa fordt & 1 4f< g & & & fF =@t
9T Y A9 9T g, 99 A A% I
T e gfan & R ar wiv <
FAF A FAR AT FWE, ST WY
T 9, @ 5§ A o e g,
Fits 38 % aw svpufRr g1

SHRI D. C. SHARMA : China, of course,
is a menace, whether in the non-nuclear
sphere or in the nuclear sphere, May I
know what advantages will accrue to the
world, and if possible to India in the eyes
of the world, if China is asked to aftend this
meeting of non-nuclear nations but is kept
out of the nuclear nations and out of the

Treaty on non-proliferation of nuclear
weapons ?
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SHRI B. R. BHAGAT : So far as this
questionr is comcerned, we have said that
actually we support world  disarmament
and Both fiuclear and non-nwelear powers
may attend the meefing and China also
may attend the meeting because it is a big
count'y and has the noclear  capacity.
Therefors, any discussion on the disarms-
mefit question without China being there
will be hampered. That is otir position.
So far as this question is concerned, it is
a quéstion of a Conference of non-fiuclear
powérs, in which nuclear powers also may
attend and parfitipate but may not vote.

ot S W e - e g e §
A A AR, QAT R G AT A
Ay § WG w1 a5 ¥ v
t fr 7 ag e aa # SEew
e & afvrr Fr a0 A T SR
moEr WART vy whd?

st Yo To WA : qg A7 TF oM
g | SET A% AF-wfawe
AT A A A I faegw
e F N fe owt a5 g
IR ¥ qv-wfw & faFmm @1 @y
¢ vai gt oy e few ¥ e
g 5 gw fret axg # g BT
o FgR )
SHRI HEM BARUA : May I submit, Sir,
that dty is the meeting of non-tiuclear

patiohs. ¥ s mothing to do with the
non-proliferation treaty.

MR. SPEAKER : He said that and the
Minister has corrected it. Next question,
Mr. Lakkappa.

SHRI M. L. SONDHI rose :
important question, Sir.

MR. SPEAKER : As nobody got up, I
passéd on to the next question.

It is an

GUmE-LINES FOR INDIAN DIPLOMATS
ABROAD

*424. SHRI K. LAKKAPPA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(2) whether there are any guidelines
issoed by his Ministry to the Indian Am-
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bassadors and representatives attached to
the various countries to  appraise the
foreign policy of India periodically; and
(b) if so, whether any reports are re-
ceived about the performance of the Indian
representatives in foreign countries?

THE MINISTER OF STATE IR THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) Iadian
Ambassadors and representatives abroad
frequently receive

directives from the
Ministry of External Affairs on how to pro-
ject India’s foreign policy, and specific
directions regarding problems which arise
from time to time.

(b) Annual confidential reports are re-
corded on India-based personnel in Mis-
stons abroad, other than Heads of Missions
and Posts, whose performance is judged by
their gemeral cffectiveness in the areas
where they are serving.

SHRI K. LAKKAPPA : During nry re-
cent visit to the Middle East and European
countries I found that the foreign policy
of India has not beén understood by oar Dip-
lomats and representatives serving there and
the image of India has not been put forth
correctly. But I found one thing: the
cinema stars of India—Raj Kapoor aad
Vijayantimala—are more popular than
our leaders. (Interruptions)

MR. SPEAKER : Ordet, order.

SHRI K. LAKKAPPA : As a result, the
Indo-Pak conflict and the actwil position
about the claim of Pakistan to Kashmir
have not been correctly explained by our
representatives.

Secondly, may I know whether the Gov-
ernment of India have received the re-
commendations of the Pillai Commniitsee
regarding guide-lines to our representatives
abroad; if so, have the recommendations
been implemented, if not, why and at
what stage is it pending?

SHRI B. R. BHAGAT : As far as the
cinema stars afe coficerned, they are popu-
lar in all situations. But as far as our
policy and our image are concerned, the
fear that our projection is not adequate or
proper, i¢ not a fact. With all our mis-
sions we are in constant touch, almost
daily with most of them and we brief them
we get their reports; a constant assessment
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is made of the work there and if there is
any deficiency, it js built up. So, there
should not be any misapprehension that
our foreign policy has not been properly
projected.

SHRI SURENDRANATH DWIVEDY :
Sir, he has not replied to the later part
of his question,

SHRI K. LAKKAPPA : What about
the Pallai Committee’s report so far as the
guide-lines are concerned—he has not ans-
wered that point.

SHRI B. R. BHAGAT : About the
Pillai Committee’s report, it is being ex-
amined. That is receiving the attention of
the Ministry.

SHRI K. LAKKAPPA : How many
non-officials and IAS officers have been
appointed during these days as diplomatic
representatives in spite of the opposition in
India due to their ill-reputation and all that?
If so, have any reports been received about
the misbehaviour of our representatives ab-
road and that they have not been able to
discharge their duties? If so, will he kindly
place on the Table of the House a report
thereon?

SHRI B. R. BHAGAT : Sir, it will be
unfair and not proper to make a general
observation that there has not been proper
behaviour. There has been no mis-beha-
viour, but wherever any such complaints
about our diplomats’ performance come,
they are looked into.

MR. SPEAKER : The question he has
asked is: whether there have been any
such complaints.

SHRI B. R, BHAGAT :
such complaints,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : whenever there has been any,
they have been looked into.

SHRI K. LAKKAPPA : My question
has not been answered—how many non-
officials have been posted and how many
IAS officers have been posted much against
the, will of India and who are of ill re-
pute.,

There are no
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SHRIMATI SUSHILA ROHATGI. : As
the students who go abroad for study can
be our very good representatives and am-
bassadors in foreign countries, have .the
Government provided them with the neces
sary literature and propaganda material and
newspapers so that when they go, they can
propagate and project our. foreign palicy
correctly and put the image of India in
a better manner?

MR. SPEAKER : She says that ouf stu-
dents who go abroad for further education
are our best ambassadors outside.

SHRIMATI SUSHILA ROHATG]I : Our
students who go abroad should be provided
with the necessary propaganda material and
literature so that they can project the xmagc
of our country.

SHRI B. R. BHAGAT : It is a very
good suggestion and I think it will be the
duty of our missions to keep in close touch
with the student community there.

SHRI BABURAO PATEL : On a point
of order........

MR. SPEAKER : No point of order
is generally raised during the Question
Hour,

SHRI BABURAO PATEL : It is a
very serious question. May I know why
the Prime Minister does not answer the
questions and why we get only second-hand
replies from somebody else?

MR. SPEAKER : Shri B. R. Bhagat is
the Minister of State in the Ministry of
External Affairs. .

St ST : A Tge,

T AT gamEr W fadmi F @

ST F I F AR AT S

AR 39 F We wrer qifearie §F @
SR ?

SHRI G. VISWANATHAN : Qp a
point of order. My objection is this. The

hon. Member should not read out her
question.

MR. SPEAKER : Now, she has’ folded

the paper and she is not reading,
st Wi w1 W

W o fadel & &A% W &
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qeaieq  fear @ R IEr We
wer qifvamie § @y ?

MR. SPEAKER : I think she has secured
a pass in Hindi. Now, she may sit down.

SHRIMATI LAKSHMIKANTHAMMA!:
My question has not been replied to. A
TW F AT fawar ey o
st @o To wa: SEI TgT FEY
I FOT § | IR q@EEl & F14
FT gEgrEa fear oA @ SR W%
¥ R qg 9T F 99 I AEH W FQ
&\ S| I FTRr 99T W 7@ WY ATE

SHRI M. L. SONDHI : The focus of
diplomacy these days seems to be on na-
tional security. May 1 ask the Prime Mi-
nister what steps have been taken to amend
the form of reporting which is a variant of
the district reports in India, to some modern
form of reporting in which military policy
3(! foreign policy are properly coordinat-
-7

SHRI B. R. BHAGAT : The Adminis-
trative Reforms Commission is going into
this particular question and will go into it
in considerable detail. -

SHRI RANGA : What steps have been
taken independently of that?

SHRI BAL RAJ MADHOK : Itis a
specific question. Why should he not ans-
wer it ? He is evading it,

SHRI B. R. BHAGAT : The Adminis-
trative Reforms Commission is looking into
the matter raised by the hon. Member in
regard to the form and the manner in which
the reporting should be done. They are
going into it in depth,

SHRIMATI INDIRA GANDHI : May
I add that it is not fair to say that the re-
porting is of the district officers’ kind ?
Naturally, the reporting depends on what
is being reported, and each Ambassador
may have his own style. We try to get
the maximum information out of him on
various subjects.

st wo Ao foATdt : THT T W

WA AT TGl A FRARE

¥ ddw § ga am ¥ fag oY qum

fag M § Sa¥ I TER YT AW
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w1 g & 99 | s
F AW 1 A F qg JAT ARV §
f& a1 @ s @t frfefee @
T A gmEg R gL ?

St To To WA : A WY FHIAFY
g § sk o s geE fag W9 §
I ) far frar 9mar @ dR ST 9@
FEAE A F AT G | X A
weer fdl @ @@ F 9| S A
# 3@ FT W wEE Em

st ofg T : Im § S AT F
faawi & g & AR g A AwY
A g St @R g § A S
7Tl § frdoa ¥ § 98 A% 8 9
g wmrifedw Afawanr &
@ F WY gHT 91T 98 §@R
# A & A g1 F qeN wwEww
gfF T ifeam AW &
Tt Ffaw § 9w wr Ofwar & 9w
T gt N Afa g ar fmem &Y
e &g o7 § w1 A @
AT N GEAIN F AR A
G R &1 Afq ;a1 § A |
W &R ¥ Iq Afq #1 i@
7 i faden & ST ATE IR gREATT
¥ foq 91 S Few ser@r &7

ot To TWo Wty : Trefira & wrweil

¥ R ifidmm q W St @R

W g STFARA W gordr

ifs & ok ag Aifa AR Tergat A}

A E | AT AR F FA ad F 0

A IR A F | T EE A )

WIRT §LFX FT 771 59 § I8 g9 99

T ATE-ATH T fear AR A ST W

o #

SHR]I ANANTRAO PATIL : There are
complaints from newspapers in foreign
countries that they are not well informed
and posted about our foreign policy. For

instance, after the conflict between Arab
countries and Israel, we had occasion to
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visit some of the Middle East countries.
Shri Lakkappa has drawn attention to this
very important and pertinent question. We
heard so many complaints from the
newspapers there that they were not
kept posted about our foreign policy, that
the work of the press attaches to the diffe-
rent missions of ours in these countries is
not satisfactory. Are Government prepar-
¢d to make an assessment of the perfovm-
amce of our foreign missions and are they
prepared to reorganise our foreign publicity
propaganda and public relations?

SHRI B. R. BHAGAT : Such a review
is necessaty in the functioming of amy or-
ganisation . In a dynamic situation, it is
necessary that we must look at our publi-
city media and other instruments through
which we function. As for the particular
matter about West Asia, there has been
no specific complaint. Our viewpoint was
well piblicised. Actually, it was praised and
alse criticised all the world over. It was
discussed so many times here. So to say
that our foreign publicity media were not
fanctioning is rather surprising.

SHRI SURENDRANATH DWIVEDY :
This i$ a very important matter. It is not
our mission officials work as such which is
under di ion. The question is whether
they have sent any directives from here
about how they should function in this
matter.

SHRI B. R. BHAGAT : I started by
saying that this is one of our functions.

MR. SPEAKER : We are going to have
a foreign affairs debate. I have assured
the House about it and I hope they will
fix it up next week. Then will be the more
appropriate occasion to discuss this matter.

SHRI RANGA : If he has no informa-
tion, let him say so. If he wants the Ex-
ternal Affairs Minister to answer, let him
give the courtesy to her. Instead of that he
gouonsxymg‘nnspm‘ble'ﬁtunmnry
‘it is our duty’. It is not to hear useless
answers that we are here.

SHR] B. R. BHAGAT : The hon.
Métbér s making a remark which is ab-
solutely untenable. He did not ask for any
inférmation. He asked for opinion and I
pgavé a very categorical opinion.
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SHRI RANGA : W do not want his
opinion on the floor of the House; we want
information. Ministers are not expected to
give any opinion,

SHRY P. GOPALAN : Have any com-
plaiats been brought to the notice of Go-
vernment against our trade representative
in Canada, Shri Dhawan, There are charges
of smuggling levelled against him. If so,
have any investigatiofs been made, and if
so, what is the result thereof?

SHRI B. R. BHAGAT : I have mo such
information at the moment. I will look into
it.

SHRI INDER J. MALHOTRA : Has it
come to the notice of the Prime Minister
or the Exfernal Affairs Migitry that our
missions in the Middle Bast coumtries have
been indfléctive in counteracting Pakistani
propaganda regarding Kashanrir? If so, witdt
stéps have deen taken fo strengthen our miis-
sions there 7

SHRI B. R. BHAGAT : As for the
Kashmir question, our missions are trying
to do their best to inform the people there
about our stand. Whatever Pakistani propa-
ganda is there, fhiey asdess the situation all
the time and try to ¢oumteract it. It is not
correct to say that they have been ineffec-
tive.

o wte Qo wwlt @ seaw Wy,
mmﬁwmﬁmi
f& gard wadg § e wETd §
T AR AT g g A @i
TGUT AT AW F ALY v =
T 3w & arer A e, ARk §
& arasia 733 §, foaer agi A s
IR 95 FUNE TEaT § 7 39 ey
& A7 g TR F
&g

T o wm : T aF T
TR ® o a7 a &, & oy
an-wur # ond, TEvSa A e §
g 9F AN & Aww w1 qAw
ag gfaar & s e §, afeT afk
Fugr A amr § AT € Y A
e 4|
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it wlo No wmft : FAW AGEA: 7
qz 39 AW E, & agar U
wswr § Ag o § AT ssh &
g—za &1 A * fod amd 77 I Q@
g1

oft To T WA : TET IF FHA
T FT q9 §, T LT Jw-wET
# 9, Gur 39 #Y anw faar mr
afs #5 ¥ art & ¥1¢ e @), A
IE Y gw wgh ¥ fAd Jarc

oft farrreraw : F 78 ST STEAT

g (o) feeft orderet o dito vite

g A fray dfdew el F ¢ 7

TR e, off gl gw A ey

# uifaears ate Srgan & arded

w2 w‘rg, T T glaad @
TREER A T A R § 7

it ¥o Tho WoTy : ZT AF () FATH
T §—TH g A1Ed, a7 IqT
Wémgﬁmmfoiﬁo@o
¥ qat ol §a & 1 odi o e
1 gy §—it ghaat 3T A @@ &
el &, Ay giear gk gt s &
T g et F aER oSy
i e gk A gt ol
¢ s At & &

ft srew fagrt adt : FO AT AW
7 & fe afewr o&f ofirr & st -
fre A9 w1 T 73 @ § R R
arfer ot wet & R &, g g
il & A wreT oftad Ay e
T TN E 7 T AT wEeT Ay ag
aTo § 5 g ar W F A
T F AR #T F O DA afydr
T E, P WA FTARE Ay
H FT A FT @I §—F7 HelY Ry
YIRS aaT #r e g ?
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st gftr i . a9 g &
TR AT wred I S -
I FTH FH & AT G qT FY A
R I e ad
g9 ag i Hiferw ax @ & fF s am
WY 99 # AT @ A, 99 R d

SHRI BAL RAJ MADHOK : There are

so many people who know foreign langu-
ages, who are not being used by out Em-

bassies.

siwat g g - F 0F @
FATH BT A1g @I N—HT L H
arga g fF ST go To A o—FaTEH
# et @ G @Y, 9w aw AT §
T FFT AT FTH MR gor 5 W
W% andw AIRE wHE
zgoQoarr(oW R E—F O
AT § R 5w w5 Ty et
g ? aft A R @Y IR T At
Qv & o a7 wizw g ?

sivreft gfia st - g T AT
g F e s oy AR gard A ¥
THFT FATT 39 FT Ffwww F}Y 4v
MR. SPEARER : I find that new mem-

bers are gettiig up. They take information
from the siipplementaries ah@ try to ask

questions. In the beginning, there were otily
four or five members, now more members

are getting up. I can spend another 20
minutés on this question, but the House is

the loser.

SHRI P. GOPALAN : On a point of
clarification,

MR. SPEAKER : No, please. You have
already put a question.

oft T °xw : F yuEEE wEred &
o T § froagi @ frx
fRet ol FASF I E I W
Y F IR F ey AR Afafewt
fady §= 7 & & A AW &
PR N § 1 78 W A 72 AR
foee 3 &, s wragt fom S
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'R E T AR TN
FARF 1§ 3w & s ?

ot 7o To WA : Fe® AR fe-
SRT T @ ara v = g
MR. SPEAKER : Have you followed
it, and are you answering it?

*ft To o WiR: WHAIT I FaT 5
I FEw AR fowee el § s
AR AAT AT ..

oft T ST - agr @ fafww 3w A
far Taded sk fefirefes @
FIAMA@T AN EGT ag ST § 6
forg 30 F ag I § Tgr # annfo,
giegfas feafs & a8 faoger &
I R a9 ¥ I WA
T fa=TETT 7 98 ) =R A T
THX AT a8 FGHFA @I & |

ot Torefix Fog - F fafreex aeE &

FPIL, AW, ﬁam’rgw s, fafew
AR W F IR § JAAT AT §
fa:wgrm.mm g, ¥ e
g .

MR. SPEAKER : That can be discussed
m the foreign affairs debate. It is a big
question concerning the whole foreign
policy.

it Torefi< Forg - v F f'F @
T AT TR Y 9ga § gl
& g2 qifeea 7 feean owm o
& YT WY AT § 18T Iy FY 94T
T & 5 w1 fawr wifes 819
g

w7 39 & fqu #1E waren G g

FWIR R IEEd ot g § arfe
TR F g T
% R g F I w1 agfeafy
FTRATATES. . ...

MR. SPEAKER : Kindly sit down, It
is a big foreign policy matter,
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oft ol fag : 7 7 anfefees R
& fr o 7 9% 5" &1 a5 § @i
FHR aiffea 1 e & 1 s
AT § gt 9g 99 & 39 F Afqwrd
F@ & fAg 99 AR A few & fag
7 TR fa3w darwg #1 A F 2k
R g fFar s @ g ?

sfiwefht ghemr sl g YA
FTAE AT EAR |

SHRI S. KUNDU : In this House and
elsewhere also, there have been allegations
that India has not been able to project her
image abroad. Our consulates and em-
bassies have been termed as tiny sleeping
islands abroad. This is, firstly, due to de-
fective guide-lines. The most important
thing is, the appointments of our personnel
abroad, it definitely shows that patronage
hls been given in  appointing our

dors and 1 (Interruption)
Therefore, in such important posts, could
we not have some sort of a Committee, say,
a Parliamentary Committee, where we can
scrutinise and decide about the appointment
of such important personalities, those who
can project India’s image abroad ?

MR. SPEAKER : Two days ago, the
same thing was asked and they replied that
they can never give up the right of appoint-
ing those people: the Government is res-
ponsible for that,

SHRI B. R. BHAGAT : [ said that ex-
cept in the American Senate where the sys-
tem is different, no pafliamentary govern-
ment in the world gives this right to Parlia-
ment; it is the privilege of the'executive.
Unless we substitute some entirely diffe-
rent system, it is not possible.

SHRI S. KUNDU : They go on ap-
pointing defeated men in the polls as
Ambassadors and Consuls,

oft aTH Qe AW HA AGRT A
fom gav @ § 97 ¥ aEe @
& § | 747 78 919 99 ¢ 5 TR -
IrQ oY faRwr g F w9 9
§ag ITIW H W A T
%9 faq wr@ A1 Afe F g7 Fo
¥ amaT Ioqw gt g AR afe oy feafa
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& @ = W @ faqwi § &
T T w7 FW@ § 37 fag
o9 dR ¥ Tq AT A I FQ
ofs ag ST I &7 Wmwe qER
% ?

ot ®o TWo WA : I WA afaw &
FHFA AT A1 § WMF fagag

Tarew gt g wifey @ifs sawT &
saTeT W faRet wIeE #Y Y A
e fad | fadmi & 1 gW oW 5@
A FQE ITH qg I q@T AM@T
2 f& ag agr %) w67 FT I &N
R IET &1

SHRI G, VISWANATHAN : In view
of the fact that most of the people of
Indian origin living in Ceylon, Malaysia,
Singapore, etc., are Tamil-speaking, will the
Government consider, at the time of ap-
pointment of ambassadors, whether Tamil-
knowing people should be appointed to

those posts, particularly in Malaysia, Singa-
pore and Ceylon?

SHRI B. R. BHAGAT : That is a sug-
gestion, but there are some persons in all
these Missions who know Tamil.

SHRI G. VISWANATHAN :
ambassadors; only as clerks.

- oft wrsirre fog : andt wuT well S
¥ FaerT fr guaa ey )Y e g -
FET HT AR T FY G § TG
ag - feave @ o fergeam anelt € 94
= gofeas gt A foi fergear
H At § A 59 1 3@ & fog a%2-
frae & faw oF &1 It F FqT AR
St § zafaq oz fode i ¥ =
Nt TR N T sAE P E
SR 3@ g T AN W
&FT qgT Haly off &

Not as

......
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MR, SPEAKER : He is the Minister for
Foreign Affairs and he has the right to
reply. Whether you want to hear it or
not, I can’t help.

oft To To WA : AT TS FT
ag Fgm fr ag forka 3% ¥ @
Y STy S AgF § AT I X FW-
g A A A A g
g1 g *1 fadeo grar§ )
JrEAvEF TG o 7 Ay §

ft witeTT e Wga ;TR ATEE
gaETEt § AT Sfafafoca gwar
g AR & grnfas, anfew o aig-
faw aa q v H ag 3q a1 fAusw
FE A q=@T w7

oft Trodaw Qe T WgE HAT
¥ o7 AT ¥ O aae av v ga]
2wt 7w FY ST N R 0
wgaﬁtw%‘fmgwﬁﬁm Q@
g AT I IgaTg femmagaw
i g fr wd-v@ 9@ gEre 7 91 ‘
m'«ﬁuaagrcrt fegem & @m0
TH T H & F Fg Y ATET
m&zﬁn%ﬁ:ﬂﬁ gl 9 G "
T /TR

st To To wow : T W I &
JIAAT AT GFAT & AT AL qNE
F qET a1 § AGY | g T A WM
At A E AR I € T
§ A wari afwai # foar o §
XY GEOHT F § a1 AE g 7 3|W I
FIAAT JHAT |

SHRI TENNETI VISWANATHAM :
With regard to the appointment of these
perions, the question ‘had been  asked
whether members of the other parfies also
will be associated. He was pleased to-say,
and you also remarked, that the privilege
of appointment is theirs and -they cannot
give it up. The privilege which we ask for
is the privilege of association, Let them
have the responsibility of appointment, but

the advice ‘will be ours. What is the diffi-
culty in that?
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MR. SPEAKER : I have called almost
querybady who wanted to put a sypplemen-
tary and we have speot nearly half an
hour. The first three questions were finish-
ed in 15 minutes. In spite of my remind-
ing them that there is going to be a de-
bate, every member is getting up and there
s repetition why we should not be asso-
ciated and so on. You are the losers in
this process.

SHRI SURENDRANATH DWIVEDY :
We must finish at least 10 questions a day.

MR. SPEAKER : Yes.

SHRIMATI INDIRA GANDHI : 1 had
said on a previoys occasion when this mut-
ter came up that it is a question of explain-
ing the policies of the Government of India.
Parliameat is associated with the formula-
tion of policy. Policies are debated
in Parliament and members have occasion
to express their views on them, $ome of
the hon. members from the opposition are
against the policies, some on one side and
others on another side. Thaerefore, the
matter of appointments cannot be given to
the House.

SHRI S. KUNDU : ]t is not a question
of projecting the policy; it is & question of
projecting the image of India with which
all of us could be associated.

SHRIMATI INDIRA GANDH{ : If
members have any specific suggestions, they
are most welcome to give them,

MR. SPEAKER : Next question.

DIPLOMATIC RELATIONS WITH PEKING

+
*425. SHRI PARTHASARATHY :
SHRI RAM KISHAN GUPTA :
SHRI ONKAR LAL BERWA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
: (@) awhether it js a fagt shet several dem-
bers of Partiament helonging to the various
partios have deroanded shot Ingdin onld
break off diplomatic xclations with Peking
immediately and slso pot take any gstien
for the gotry of comemumist Chigs inte the
United Nafions; and

4b) if so, the reaction of Government

0?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI B. R. BHAGAT) : (a) The Go-
vernment have seen the statement reported
to have been issued by 70 Members of
Parliament demanding that Indja should
break off diplomatic relations with Peking
immediately and also not take amy action
for the entry of the People’s Republic of
China into the United Nations.

(b) The Government of India do not at
present contemplate any departure from
their present policy.

SHRI RAM KISHAN GUPTA : Si,
what is the present policy about their eptry
to UNO? There are two separate questions.
One is about entry into UNO and the other
is gbout breaking off of relations.

SHRI B. R. BHAGAT : The policy is
that China should be admitted to UNO on
the basis of universaljty of membership.

oft sifwre e *or - faedy fa
JEEd & 938 & faan fs smEar &
T w1 g 8, aferi a1 dRr
i aTg I "M@ F aX &
TG g § w1 fdy-aw W
R W F e /g faar ? T
#H = Y ' g Fre fas8w v
NI R?

o ¥o To WA : ZW A f g W@
|AT 91 | 7@ g & a9 frey fa@)
EELC O R UL SOl

st ol m A ey fe
9 sara fear war a7 & € 9

SHRI UMANATH : Sir, for a sustber
of years ambassadors age not appointed
in either country betwoen the 4wo eoun-
tries, and this is leading to, to some ex-
tept, a sart of drift and further deteriora-
tion in our relations. I would like to know
if it is the position of the Government of
India that appointment of ambassadors in
either country might be a step in the direc-
tion of improvement of relations; # so,
what steps Government propose to take in
the matter ?

SHRI P. K. DEO: To oyr humiliation.

SHRI UMANATH : You may not like
it, but it is my party’s stand-point.
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : We have got a Charge
d'Affaires there. I do not think that with
what has been happening ia our embassy
and other embassies in 'Peking, this is
the right moment to consider the sending
of an ambassador there.

SHRI R. BARUA : In the recent past
thege was misbehaviour in our Charge
d'Affaires’ office in China. A little while
ago the hon. Minister replied that therc was
mutuality of treatment on both sides. May
1 know whether amy improvement there-
after has been made in the case of the
people of China so that in our relations we
stapnd on a par with them ?

SHRIMATI INDIRA GANDHI: In
this matter China stands a little apart from
other countries. As the Hquse is aware,
they have been bebaviag in am estirely ia-
explicable and un-understandable manner
not only with India but with almost every
other coustry in the world, even with those
cauntrigs which are supposed o be friendly
to them. They are passing through a
particular phase. We do not know what is
going to be the result, They have had this
‘cultural r ion’ as body has said,
whick is peither cuitural nor & pewajution.

SHRI P. XK. DEO : While we welcome
the stetement of the Deputy Prime Minis-
ter abroad that we should recognise the
existence of two Chinas, is it not high time
that we have diplomatic relationship with
Taiwan also and consider them at par with
the main China ?

SHRIMATI INDIRA GANDHI: This
matter also was discussed here, perhaps the
bop. Member was not present in the
House then. What T said on that occasion
was that neither of the two Chinas agree
with the twoChina theory—~Taiwan says
that it is the only China and mainland
China also consider that it is the only
China. So the question does not arise.
(Interruption).

SHRI BEDABRATA BARUA: Sir,
China might be & very bad member of the
comity of nations. As regards ber anfi-US
and anti-Indian policy, there are other
countries also like Pakistan who have spe-
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cialised in anti-Indian policies for the last
twenty years. In South Africa they have a
general hatred towards white-coloured
people. May I ask the hon, Minister if any
case has been made out for the exclusion
of China from the point of view of India
on a short-term or long-term basis ?

SHRIMATI INDIRA GANDHI: I am
not very clear. Is the hon. Member asking
whether we have made out a case against
the inclusion of China ?

SHRI BEDABRATA BARUA : Have
Members of Parliament, who have repre-
seated, made out a very good case for
shutting out China from the world body ?

SHRI S. S. KOTHARI : Is it helpfyl ¢o
us to have an embassy in China; if so, in
what manner ?

SHRI SURENDRANATH DWIVEDY :
It is there already.

SHRIMATI INDIRA GANDHI: I
think, it s helpful to us.

Mo fro mgmer: W1 W ¥
aft & f& dfew § faed i TRER
feal ¥ 7 97 9T Afer I |
AAT FoA1 FX foar § AT AW
ol amad ff 7 5 oA g §
s gy @ Frd fN SEIE|
§ /WA I AHR 4 FTR W
N Wl far §aRT W RATA
T § qATEET AW U o @l
@ U7 A d ) A g A E
WRA S Ao $ fowm g
FWA § 7€ A & v ?
SHRIMATI INDIRA GANDHI : He is
making a suggestion.

SHRI AMIYANATH BOSE: Is the
Prime Minister awase that breaking off dip-
lomatic relations is a recognised form of
protest in world diplomatic &istory, asd
will the Prime Mipister say why in Miew
of the present indecent comduct of China,
India is not breaking off diplomatic refa-
tions with China ?

SHRIMATI INDIRA GANDHI: Be-
cause we do not consider it in our leng-
term interest.
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*426.

(@) v ag +it a9 § fF amaqamw
et § @R A Iy AT
doral & a6 F wed A oA
ATt 3 § R 3H® 39 AN F 19w
mi‘ﬁmg‘ E 114

oo v | (s saTE)
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afeemm & 27 faamT ¥ 4 FREY
1967 T% JEfaTr 3&T & qR 0F &
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§9F a9 . (United Nations Military
Obeervers Group for India and Pakistan)
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T & A o e & SrEr A g
A 7 ot v ard a7 @ R, 99
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ISA A @ §, Ig qq9TT Ifaq 4G
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SHRI D. C. SHARMA : War exercises
are very very menacing when they are a
prelude to conquest or invasion or some-
thing of that kind. Judging by our experi-
ence of the past I can say that these war
exercises are not mere drill exercises but
they are a step in the direction of the in-
vasion of this area in the near future. Tak-
ing into account that fact may I know (a)
what the Government of India is doing,
apart from the UNO observers’ activities, to
safeguard the cease-fire line; (b) what the
Government is doing to give the people,
who are living in our part, some kind of
comfort that they are not alone; and (c)
what the Government is doing in order to
match the military preparedness of Pakis-
tan when it is getting all kinds of supplies
from Iran, Turkey in an indirect way and
from China ?

SHRI L. N. MISHRA : As far as the
local people are concerned, they are mnot
panic-stricken. So far as the preparation of
Pakistan is concerned, they are getting aid
from China. As far as our side is concern-
ed, we are fully prepared to meet any situa-
tion.

WRITTEN ANSWERS TO QUESTIONS

PORT FACILITIES FOR NEPAL

#422. SHRI DHIRESWAR KALITA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Nepal has demanded cer-
tain port facilities in India;

(b) whether a Joint Study Team of
Indian and Nepalese experts had recently
visited some ports in India to find out what
facilities could be offered to Nepal;

(¢) if so, the Team’s recommendations in
this regard; and

(d) the nature of the decision taken by
the Government of India thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
A statement is placed on the Table of the
House. [Placed in Library. See No. LT-
1843/67.)

(b) No Sir. No such visit to ports in
Inldia is contemplated. although the arrange-
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ments at Calcutta port are constantly
under examination.

(c) and (d). Do not arise.

CHRISTIAN AND HINDU NAGAS IN NAGALAND

%427, SHRI BAL RAJ MADHOK :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that a majority
of Nagas in Nagaland are not Christians
but continue to follow their ancestral Hindu
faith;

(b) whether they are educationally and
economically more backward than the
Christian Nagas;

(c) whether it is also a fact that they
have not been given due representation in
the Nagaland Government nor the Gov-
ernment of India have given them proper
recognition in negotiations about the future
setup of Nagaland; and

(d) if so, whether Government propose
to take steps to consult the representatives
of the Hindu Nagas before taking any
final decision about Nagaland ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
According to the Census of 1961, about
53% of the population in Nagaland are
Christians and the rest are followers of
their ancestral Naga beliefs.

(b) Religion-wise figures regarding edu-
cation or economic position are not tabu-
lated in the Census report. This is in pur-
suance of the policy of the Government of
India to discourage community distinction
based on religion. There is, however, no
discrimination between the Christian and
Non-Christian Nagas in the matter of edu-
cation facilities and economic development.

(c) and (d). The State Government has
been formed by the chosen representatives
of the people in Nagaland through elec-
tions held under the provisions of the Cons-
titution. The House is no doubt aware
that there is no provision in it for reserva-
tion of seats on the basis of religion. The
State Government's views are ascertained
and taken into account regarding the talks
which the Government of India have had
or may have in future with Underground
Nagas. The Underground Nagas who comc
to Delhi are not invited on the basis of
their religious beliefs.
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indicate that there has been no infiltration
of Chinese into Nagaland State,

INDO-PAK. DEMARCATION OF DUMABARI
AREA

*428. SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government propose to
have joint Indo-Pak demarcation of Lathi-
tilla-Dumabari area on Karimganj border
during this winter; and

(b) if so, how long it will take to com-
plete the demarcation ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) and (b).
No, Sir. The demarcation in this area is
held up because of a basic disagreement
between India and Pakistan over the inter-
pretation of the Radcliffe Award. The Gov-
ernment of India have again proposed to
the Government of Pakistan to hold a
meeting to discuss this matter at any level
acceptable to them. The Pakistan Govern-
ment’s reply is awaited.

PRESENCE OF CHINESE IN NAGALAND
BORDER

*429. SHRI MAYAVAN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the attention of Government
has been drawn to the press reports that
Chinese presence has been reported in the
vicinity of the mountainous international
boundary between Burma and Nagaland;

(b) if so, how far this statement is cor-
rect;

(c) whether it is also a fact that Chi-
nese are infiltrating into Nagaland as the
international boumdary is not well protect-
ed; and

(d) if so, the steps Government are tak-

ing to check such infiltration of Chinese
into Nagaland ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Government of India do not wish
to discuss matters which are essentially
within the domestic jurisdictions of a
{riendly neighbouring State.

(c) and (d). The Government of India
have taken all possible security measures
to prevent illegal entry of any person into
India. Enquiries made by the Government
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TRANSMITTERS FOR EXTERNAL SERVICES

*431. SHRI D. N. DEB:
SHRI N. K. SANGHI :
SHRI Y. A. PRASAD:
SHRI BEDABRATA BARUA -
SHRI CHENGALRAYA NAIDU:
SHRI MARANDI :
SHRI MAYAVAN :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that four power-
ful transmitters are likely to be set up in
the country, in order to improve the All
India Radio External Services;

(b) if so, where these transmitters will be
located, and

(c) the cost and capacity of these trans-
mitters ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Five powerful transmitters
are being set up to strengthen the External
Service of All India Radio.

(b) and (c). Two very high power
medium wave transmitters being set up—
one each near Calcutta and Rajkot are es-
timated to cost about Rs. 6 Crores. Two
more very high power short-wave transmit-
ters being set up near Aligarh are expect-
ed to cost about Rs. 250 lakhs. The expen-
ditare on installation of the remaining high
power short-wave transmitter at Delhi ex-
pected to be about Rs. 60 lakhs.

PAKISTAN AIR STRENGTH

*432. SHRI YAIJNA DATT SHARMA :
SHRI NITIRAJ SINGH
CHAUDHARY :
SHRI JAGESHWAR YADAY :

Will the Minister of DEFENCE be
plessed to state :

(a) whether the Indian Air Force ex-
perts have stated that Pakistan have recent-
ly acquired a large number of superior and
most modern aircraft from various coun-
tries and is building up her Air Force very
rapidly since the tast Indo-Pak, conflict of
1965; and

(b) if so, the steps taken by Govern-
ment to augment her Air Force in view of
the latest acquisitions by Pakistan of air-
crafts and other war material ?
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Government are
aware that Pakistan has been acquiring
modern aircraft and other war material
from various countries.

(b) The re-equipment and modernisa-
tion of the Indian Air Force is being pro-
cessed with emphasis on the qualitative im-
provement in the force.

Sare CoNpbucT FOrR MR. Pmizo

*433. SHRI HEM BARUA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to a press release by the Fede-
ral Government of Nagaland on the 14th
August, 1967 which says that the so-called
Federal Government would not seek any
“safe conduct” for Mr. Phizo’s return for
it did not regard Mr. Phiro as having com-
mitted any crimes; and

(b) if so, Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Phizo, who has acquired British
Nationality, is a fugitive from Indian jus-
tice. As the Constitution provides for the
Rule of Law, Law will take its course
should Phizo enter any part of the Indian
Union.

APARTHEID POLICY OF SOUTH AFRICA

*434. DR. RANEN SEN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the South African Govern-
ment is going ahead with its policy of apar-
theid despite umiversal condemnation of that
policy by almost all members of the United
Nations; and

(b) if so, the steps India proposes to
take in the United Nations to secure free-
dom and justice for the people of South
Africa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a
Yes, Sir.

(b) India
guard of

has always been in the van-
the struggle against apartheid
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and is rendering all possibje assistance—
political, moral and material—to the free-
dom movement in South Africa. India con-
siders that mandatory sanctions against the
Government of South Africa are the only
effective means of securing freedom and
justice for the people of the country and is
working relentlessly in the United Nations
and elsewhere to achieve that end. The
Special Political Committee of the United
Nations has, in its resolution dated the 22nd
November, 1967, affirmed that universally
applied mandatory economic sanctions are
the only means of achieving a peaceful solu-
tion of the problem posed by the policies
of apartheid in that country.
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f OF TERRITORIAL WATER
“%¥36. SHRI MADHU LIMAYE :
SHRI D. N. PATODIA :

Will the MINSTER OF EXTERNAL
AFFAIRS be pleased to state :

(a) whether the extension of the Indian
territorial limit is likely to overlap with
that of any other country;
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(b) if so, the measures which Govern-
ment propose to take to resolve rival clalms
in this regard; and

(c) whether the extension has anything
to do with anti-smuggling measures 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) and (b).
The matter is under examination.

(¢) No, Sir.

INDIANS FROM KENYA MIGRATED TO U.K.

#437. SHRI M. L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of Indians who have so
far migrated to U.K. from Kenya and whe-
ther Government have offered any assis-
tance to those Indians to return home; and

(b) whether Government have approach-
ed the Kenya Government to discourage the
migration of Indians to U.K. by amending
its employment policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) There has
recently been some migration to UK. (out
of Kenya) of persons of Indian origin but
no precise information is available about
the number involved,

When such persons choose to come ®©
India for resettlement, the Government of
India extend certain customs concessions to
them and their families in respect of duty-
free entry of their personal property and
stocks in trade.

(b) No, Sir.

INDIAN CONTINGENT OF UNEF IN Gaza

*438. SHRI INDRAJIT GUPTA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given to
Starred Question No. 892 on the 3rd July,
1967 and state;

(a) whether investigations into the
Israeli attack on the Indian contingent of
UNEF in Gaza have since been com-
pleted;

(b) if so, whether deliberate infliction
of casualties on the Indian personnel has
been established; and
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(¢) the reply, if any, which has been
sent to the Isracli Government's rejection
of any responmsibility in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. The Chief of Army Staff has,
with the assistance of a Board of Officers
—constituted for the purpose, made
detailed enquiries from the personnel of
the Indian contingent who have since re-
turned to India.

(b) There were six incidents which re-
sulted in casualties to Indian personnel.
Of these, five were deliberate attacks by
the Israeli Armed Forces in which 11
Indians were killed and 24 wounded. As
regards the sixth incident, 3 Indians were
accidentally killed and one wounded on
June 6 when the jeep carrying them was
blown up on the outskirts of Gaza town
when it struck a UAR anti-tank mine laid
for the defence of Gaza town against the
advance of Israeli armour. The Israeli
Army mounted an attack on Gaza town
on June 6 and captured it the same day.
A brief statement regarding these inci-
dents was placed on the Table of the
House on July 31, 1967, in reply to
Starred Question No. 1494,

(¢) A copy of the Government of
Israel's Aide Memoire received on 15th
Juna, 1967, disowning responsibility for
attacks on the Indian UNEF Contingent,
along with the Government of India’s
reply thereto, is placed on the Table of
the House. [Placed in Library. See No. LT-
1844/67.)

CHINESE ATOMIC SCIENTISTS IN PAKISTAN

*439. SHRI BABURAO PATEL :
SHRI KANWAR LAL GUPTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that 48 Chinese
atomic scientists have arrived in Pakistan
to train, guide and help Pakistan to con-
struct a 20,000 kw Atomic Plant for ma-
nufacturing atomic weapons;

(b) whether Government are aware of
the serious efforts being made by Pakistan
to get its first atom bomb ready by April,
1968; and
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(c) if so, the reaction of Government
thereto and the steps Government propose
to take to meet this danger ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) We have no
such information.

(b) The nuclear programme of any
country is generally a closely guarded
secret. However, according to our infor-
mation, Pakistan does not possess the
necessary capability to manufacture nuclear
weapons.,

(c) Does not arise.

CHINESE PROPAGANDA

%440, SHRI R. BARUA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware
that the Chinese Government have
recently intensified their anti-India propa-
ganda over Radio Peking; and

(b) if so, the steps taken by Govern-
ment to the Chi pro da ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Anti-Indian
propaganda over Radio Peking continues to
pour out from time to time.

(b) The Government of India have al-
ready protested to the Chinese Govern-
ment and have demanded that the Chinese
Government stop such propaganda and
return to the paths of normal, inter-
national behaviour.

The Government of India and their
Missions abroad are using every available
opportunity to counter this faise propa-
ganda through the press, radio and other
mass media by publicising the correct
facts.

HOUSING COLONEES FOR DEFENCE
PERSONNEL

*441. SHRI GULAM MOHAMMAD
BAKSHI : Will the Minister of DEFENCE
be pleased to state :

(a) whether Housing Colonies for the
Defence personnel are being set up in
different parts of the country;
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(b) the broad features thereof and the
facilities which are offered under it to the
incumbents; and

(c) how many such housing colonies
have been established so far and where ?

THE  MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) Yes, Sir.

(b) Broadly the scheme is to  secure
developed land through State Governments
for allotment of plots on a no-profit-no-
loss basis to Defence persoanel either in-
dividually or as members of Cooperative
Societies formed for the purpose. The
houses will, thereafter be constructed by
the allottees. No other facilities are at
present proposed to be offered in this res-
pect.

(c) Government have recently decided
to allot 400 acres of land in Pelhi to the
Sainik  Cooperative  House  Building
Society, Delhi, comprising 100 Acres in
Pitampura and 300 Acres in Narela, where
two colonies will be set up as soon as the
land is actually allotted. Colonies are
also being set up at Chandigarh, Dehra
Dun and Goa where land became avail-
able and plots have already been allotted.

SHOTGUN CARTRIDGES

*442. DR. KARNI SINGH: Will the
Minister of DEFENCE be pleased to
state :

(a) whether the Indjan Ordnance Fac-
tories have carried out any research on
improving the wads as used in the latest
12 bore ammunition of America, e.g.
power piston by Remingtons and the H-
wad by Winchesters; and

(b) whether there are any plan for the
use of Winchester Mark 5 type of plastic
collar for shotgun cartridges to improve
patterning performance ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Ordnance Factories arc
aware of the details of Remington Power
Piston & Winchester H-Wad. Some trials
have been carried out to  manufacture
Cartridges using similar was and further
trials are continuing. The introduction of
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Remington power pistoned type wady in
the Ordnance Factories products is
dependent on economic feasibility. = How-
ever, the performance of the hunting
ammunition currently  produced in
Ordnance Factories compares favourably
with most of similar ammunition pro-
duced by other foreign manufacturers and
Ordnance Factories regularly carry out
assessment/evaluation of their product to
further improve their performance.

(b) No, Sir.

PAK. PROTEST ABOUT COMMUNAL
DISTURBANCES

*443. SHRI K. P. SINGH DEO:
SHRI D. N. DEB:
SHRI N. K. SANGHI .
SHRI Y. A. PRASAD:
SHRI BEDABRATA BARUA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the Gov-
ernment of Fakistan have protested to
Government in regard to the recent com-
munal disturbances in Ranchi and other
parts of the country alleging that Govern-
ment have failed to safeguard the interests
of the minority community in accordance
with the Nehru-Liaquat Pact; and

(b) if so, the reaction of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) The Gov-
ernment of Pakistan through a note dated
25th October, 1967, have drawn the atten-
tion of the Government of India to these
happenings.

(b) The note of the Govcrnment of
Pakistan is under consideration. The Gov-
ernment of India are fully alive to their
obligations under the Nehru-Liaquat Pact
to which the Pak. Government have drawn
attention. As for the recent happenings,
they constitute our internal affairs. Indi-
vidual incidents are already being inves-
tigated under due processes of law. The
Government have also appointed a three-
man Commission of Inquiry, headed by
a retired Judge of the Supreme Court, to
look into them.
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STATEMENT BY MR. PHIzO

*444. SHRIMATI TARKESHWARI
SINHA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government's attention
has been drawn to the statement made by
Mr. Phizo that “Nagaland is on the eve
of war with India™;

(b) whether he has also said that in
order to bring his struggle against India,
he would accept any help from any
quarter including China and Pakistan; and

(¢) if so, Government’s reaction there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) and (c). The statement is absurd,
for no part of the Union can go to war
with the Union. Government are aware
that the Underground Naga elements led
by Phizo have declared it 1o be their aim
to pursue their rebellion against the State
by any means including the obtaining of
clandestine assistance from China, Paki-
stan or any other country. Government
are fully prepared to meet any such even-
tuality and would not brook foreign inter-
ference in the internal affairs of the
country.
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SAINIK SCHOOL, BHUBANESWAR (ORIssa)

*446. SHRI SURENDRANATH
DWIVEDY :
SHRI RABI RAY:

SHRI CHINTAMANI PANI-
GRAHI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that some stu-
dents have been seriously inmjured and
some are still absconding in the recent
riot by the students in the Sainik School
at Bhubaneswar and the School has been
closed;

(b) whether any enquiry has been made
into the causes of the riot in the school;
and

(¢) if so, the result thereof ?

THE MINISTER OF DEFENCE (SHR1
SWARAN SINGH): (a) Five boys sus-
tained minor injuries in a clash between
two groups of students in the Sainik
School, Bhubaneswar. No one is abscond-
ing and the school has not been closed.

(b) and (c). Action is being taken to
conduct an enquiry.
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DiSPUTE WITH WEST BENGAL GOVERN-
MENT REGARDING BroancasT FROM ALR.

*447. SHRI DHIRESWAR KALITA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that a new dis-
pute has cropped up between the West
Bengal State Information Department and
his Ministry;

(b) whether the former West Bengal In-
formation Minister had made certain pro-
posals to resolve these conflicts; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, .Sir. It is not a fact
that a ncw dispute has cropped up. There
is some correspondence but it has not
taken the form of a dispute.

(b) and (c). The West Bengal Minister
of Information had made certain proposals
about the implementation of code of con-
duct for A.LR. Counter proposals were
made by Minister of Information and
Broadcasting and the West Bengal Minis-
ter of Information had promised to send
a reply.

ENTRY OF TIBETAN REFUGEES

*448. SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that three
groups of Tibetan refugees have recently
crossed into India;

(b) if so, the steps taken by Govern-
ment to rehabilitate them; and

(c) the reasons for their migration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c). Several groups of refugees from
Tibet have entered India in recent months.
Genuine refugees will be reséttled under
schemes being implemented for their reha-
bilitation. The main reason of the influx
is the increase in anti-religious activities
indulged in by Chinese and Tibetan Red
Guards who. since the beginning of this
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year, have destroyed a number of Gompas,
disgraced the Lamas and forced the people
to adopt new ways.

TELEVISION STATIONS

*449. DR. RANEN SEN:
SHRI YASHPAL SINGH :
SHRI RAGHUVIR SINGH

SHASTRI :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) whether it is a fact that no steps
have so far been taken to implement the
decision to set up television stations at
Bombay, Calcutta, Madras and Kanpur
during the Fourth Plan; and

(b) if so. the reasons for the delay ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). The Draft Fourth
Five-Year Plan of All India Radio pro-
vides for the setting up of TV Stations at
Bombay, Calcutta, Madras and Kanpur,
besides the expansion of the Delhi TV
Centre, Necessary action in regard to
these projects will be taken after they are
approved and the required resources, in-
cluding the foreign exchange, are made
available.

SALE OF MILITARY HARDWARE TO INDIA
BY ITALY

“449-A. SHRI MADHU LIMAYE:
SHRI INDRAJIT GUPTA :
Will the Minister of DEFENCE be
pleased to state :

(a) whether Government’s attention has
been drawn to press reports about the West
German charge that Italy had sold to India
military hardware received by her from
West Germany; and

(b) whether the report is true?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) Yes, Sir,

(b) It will not be in the public interest
to discuss further details.
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VistiT oF NAGA LEADERs TO East
PAKISTAN

*450. SHRI MAYAVAN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the leader
of the Underground Nagas who had re-
cently met the Prime Minister visited East
Pakistan;

(b) if so, whether some more Under-
ground Nagas who were also present at
the time of talks with the Prime Minister
bad also gone to East Pakistan;

(c) whether in view of the failure to
reach ady agreement, Nagas are now ap-
proaching Pakistan Government for their
help in solving the problem; and

(d) if so, the steps Government have
taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The Government of India have
no information on this subject.

(c) Extremist elements amongst the
Underground Nagas have been in contact
with Pakistan and have been receiving
assi ¢ in arms, itions and train-
ing facilities,

(d) The Government of India hawe
taken measures within the limits of their
resources in men and momey to prevent
contact with and help from Pakistan reach-
ing the Underground Nagas, However, due
to the difficult terrian and vastness of the
area, some Underground Nagas do manage
to sneak in and out of India.

STRIKE BY EMPLOYEES OF HINDUSTAN
AERONAUTICS LTD., BANGALORE

2841. SHRI KIRUTTINAN : Will the
Minister of DEFENCE be pleased to
state :

(a) whether employees of the Hindustan
Aecronautics Ltd.. Bangalore arc going to
stage an indefinite hunger strike at New
Dethi during the current session period and
also at Bangalore simultaneously;

t\E:lb) if 0, what are their main demands;
al

(c) the steps taken by Governmen: to
meet their demands ?
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THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) The Hindustan Aeronau-
tics Employee’s Association, Bangalore
Division, has given a notice to the Company
to this effect.

(b) Thcir main demands are :(—

(i) Reinstatement of 5 employees
whose services were terminated
and withdrawal of charge sheets
served on some other employees.

Payment of wages/salartes for the
lock-out  period  (10-11-66—
16-11-66) to all employees.

Stoppage of alleged unfair labour
practices and harassment.

(it)

(iii)

(iv) Payment of twice the wages for
overtime work for all indirect
workers.

(a) All outstation bases to be
covered under the Factories
Act for the benefit of basic
amenities and facilities.
Enhancement of  existing
rates of outstation allowance.

(v

(b)

Payment of outstation allow-
ance to local employees on
transfer from their respective
bases to other outstations.

(c) The Commissioner of Labour in

(c)

Mysore. Bangalore, is looking into the
matter.
T BTEEt & free aterd da
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INTERNATIONAL SEMINAR ON CiIvic
AND POLITICAL EDUCATION

2844. SHRI K. R. GANESH : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that India par-
ticipated in an Internatiopal Seminar on
Civic and Political Education of Women
held at Helsinki from August 1 to 14; and

(b) if so, the subjects discussed at the
Seminar and the views put forward by
Indian delegates ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) The Seminar discussed the civic and
political rights of women, the need for edu-
cation and training to promote the full
and effective exercise of these rights and
the role of public and private institutions
in relation to this matter. The Indian
Delegate presented a paper on this subject
and also spoke about the role of women
in various aspects of our national life, the
part played by various agencies in the edun-
cation of women and the importance of
mass communications.

BORDER ROADS

2845. SHRI RABI RAY: Will the
Minister of DEFENCE be plcased 0

state °

(a) the number of border road organi-
sations which have been set up in the
country to build border roads;

(b) the total amount spent in various
sectors of these. border roads and orga-
nisations during the last three years; and

(c) in view of the strategic importance
of these roads, the steps Government are
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contemplating to take to conmect the
different borders with the rest of the coun
try ? ‘

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) Only one orga-
nisation namely the Border Roads Deve-
Jopment Board has been set up by the
Goveroment specifically for the construc-
tion of certain roads in the Northern and
North Eastern border areas. Besides this
organisation, the CP.W.D. and State
P.W.Ds are entrusted with the construc-
tion of certain roads in border areas.

(b) The total expenditure on Capital
Outlay on the construction/development of
roads included in the programme of the
Border Roads Development Board and
those financed by the Roads Wing of the
Ministry of Transport & Shipping during
the period 1-4-64 to 31-3-67 is Rs. 126.98
crores.

(c) The construction/improvement of
rear link roads is undertaken along with the
construction of roads in the forward border
areas so that the border roads are con-
nected with the rest of the country.

Low CoST TRANSISTOR SETS

2846. SHRI MANIBHAI J. PATEL:
SHRI JAGESHWAR YADAV -

Will the Minister of DEFENCE
pleased to state :

(a) whether it is a fact that some firm
has made an offer to manufacture transis-
tor sets at a cost of Rs. 75/- each; and

(b) if so, whether Government have any
proposal under consideration to sell such
transistor sets to the public at low cost ?

be

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) One Bombay
firm has been supplying single band me-
dium wave transistor radios to Super Bazar
at Rs. 75/- per set. The firm has stated that
they would produce radios at a smaller
cost in future if certain additional import
assistance is given.

(b) There is no proposal with Govern-
ment to themselves undertake such sales
but they would give encouragement to the
production and sale of cheap transistor
sets. of adequate quality.
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InpiGENOUs T.V. Seis

2847. SHRI MANIBHAI J. PATEL :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the manufacture of
genous T.V. sets has been started;

(b) how the quality and price of these
sets compares with the sets manufactured
in foreign countries; and

(c) the procedure for marketing these
sets in India ?

indi-

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) CEERI Pilani, who have
developed the indigenous know how for
manufacture of T.V. Sets and are manu-
facturing 1.000 sets on a pilot plant basis,
have already manufactured some sets. The
two units in the private sector, M/s J. K.
Electronics, Kanpur and M/s Telerad, Bom-
bay, which have been licensed to manufac-
ture T.V. Sets, are likely to go into pro-
duction by June-July 1968.

(b) Both the quality and price of the
indigenously made sets are expected to
compare favourably with those of the
imported sets.

(c) At present CEERI Pilani are sell-
ing and servicing these sets from their
T.V. Service Centre at Delhi. The private
sector manufacturers will have their own
marketing arrangements.

REPORT SUBMITTED TO UN. SECRETARY-
GENERAL REGARDING DEATH OF INDIAN
SOLDIERS IN GAzA

'é SHRI GEORGE FERNANDES :
1l the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have received
a copy of tho report submittcd by Major-
General Inderjit Rikhye to the Secretary-
General of the United Nations on  the
incidents involving the death of Indian
armed personnel in Gaza during the recent
Arab-Israeli conflict;

(b) whether Government have also
received any report from their own sources
including the Commander of the Indian
contingent with the UN.EF.; and
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(c) if so, whether Government proposc
to lay a gist of these reports on the
Table ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) The Government have
received copies of the reports submitted
by the U.N. Secretary-General to the
Security Council and General Assembly.
These reports have been principally based
on information given to U Thant by
General Rikhye. General Rikhye's reports
to U Thant, being internal communications
of the U.N. organization, have not been
received by the Government of India.

(b) and (c). The Chief of Army Staff
with the assistance of a Board of Officers
constituted for the purpose, made detailed
enquiries from the personnel of the Indian
Contingent including the Commander of
the Indian UN.EF. Contingent. On the
basis of these enquiries and the U.N. Scc-
retary-General's reports a brief statement
was laid on the Table of the House on
31-7-1967 in reply to Question No. 1494.

DEFECTIVE SPARE PARTS FOR DEFENCE
EQUIPMENTS

2849/ SHRI GEORGE FERNANDES :
it 'the Minister of DEFENCE be pleased
to state :

(a) whether there is any truth in the
allegation made by an American citizen,
Mr. Alexander E. Momot, as reported in
the Current of the 12th August, 1967 re-
garding the supply of some defective spare
parts for defence equipment by the Wyman
Gordan Company; and

(b) if so, the details thereof ?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA) :
(a) and (b). A Suit against the Union
of India has been filed in November
1967 in the Bombay City Civil Court
by Mr. Alexander E. Momot, against
the order of deportation served on him.
In his plaint Mr. Momot has alleged that
the deportation action was taken against
him b of the infor ion given by
him to Government in respect of supply
of decetive stores by Wyman Gordan Com-
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pany. The matter is, therefore sub-judice,
and it may not be appropriate to give any
details on the subject at this stage.

RADIO MOSCOW BROALCASTS

2850. SHRI BIBHUTI MISHRA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government's attention has
been drawn to a news jtem in  Current
weekly of the 19th August, 1967 under the
heading ‘Mr. Chagla is asking for trofible’
in which it is written “Current this week
brings to you a translation of the Radio
Moscow broadcast in Bengali on 11th July
which shows that Mr. Chagla has not told
the truth”; and

(b) if so, Government's reaction there-
on?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

(b) Our Embassy in Moscow has been
asked to examine the broadcast in ques-
tion and if the report is correct, to make
suitable representations to the appropriate
Soviet authorities.

NEWs ABOUT RULING PARTY BY RADIO
SRINAGAR

2851. SHRI GULAM MOHAMMAD
BAKSHI : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state whether the Radio Sta-
tions at Srinagar and Jammu have been
given a directive to highlight the activities
of any one political party or to black-out
the activities of another party ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : No, Sir.

QUESTION PAPERS IN SAINIK SCHOOLS

2852. SHRI B. N. SHASTRI : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that a question
paper of the examination of a class of
the Sainik School at Goalpura in Assam
contains a passage which is anti-national



4445

and tends to create a feeling of hatred
betweenlhepeopleofplainsandhiﬂsof
Assam;

(b) whether it is also a fact that qui.e
a good number of teachers and other em-
ployees of this institution were suddenly
discharged by the Head of the institution:
and

(¢) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) It is a fact that
an unhapply choice seems to have been
made of a piece for translation in which
reference has been made to the absence
of love between two sections of the
people, along with other unobjectionable
sentiments. The teacher concerned has
been censured for his carelessness.

(b) and (c). Only two cases of dis-
charge have taken place in the last six
months—

(i) a part-time temporary teacher
found unsuitable by the Board
of Selection; and

(ii) a Class IV employee on grounds
of negligence.

ANTI-INDIAN ACTIVITIES OF THE CHINESE
EMBASSY IN NEPAL

2853. SHRI BENI SHANKER
SHARMA :
SHRI SHARDA NAND :
SHRI N. S. SHARMA :
SHRI SHRI CHAND GOEL :
SHRI A. B. VAJPAYEE :
SHRI JAGANNATH RAO
JOSHI :
SHRI D. N. PATODIA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the press report
that the Chinese Embassy in Nepal was
encouraging the Naxalbari ultras by
money and material; and

(b) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) There is no evidence to
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confirm reports that the Chinese Embassy
in Nepal has given any money or mate-
rial to the misguided and extremists ele-
ments in Naxalbari. Government is how-
ever continuing to maintain vigilance to
prevent any interference by a foreign
power in the internal affairs of the coun-
try.

(b) The Government of India is aware
of the activities of the Press and pro-
paganda agencies of the Chinese Embassy
in Nepal. They strongly deplore these
activities, and consider them to be, a grave
violation of international convention. The
Embassy of India in Nepal has repeatedly
brought to the notice of HMG of Nepal
the improper behaviour of the Chinese
Embassy in Nepal.

PEKING CHARGE AGAINST INDIA TO ANNEX
TYBET

2854, SHRI D. C. SHARMA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether his attention has been drawn
to the Peking charge of an attempt by the
Government of India to annex  Tibet
through the Dalai Lama;

(b) whether they have also alleged that
the Dalai Lama’s trip to Japan was aimed
al carrying out more anti-China activities
at the instigation of U.S. imperialism and
the Indian reactionaries; and

(c) if so, the reaction of Government

thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) to (c). The
Government of India have noticed that
various organs of the Chinese publicity
media have been making fantastic and
totally baseless charges about the intentions
of the, Government of India vis-a.vis Tibet.
However, no communication has been re-
ceived from the Chinese Government in
the matter recently. Such allegations carry
little conviction with anyone. It is, there-
fore, hardly necessary for the Government
of India to refute or protest on each and
every occasion when such patently baseless
charges are made by Chinese publicity
media.
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INDIAN NATIONALS IN NEPAL

2855. SHRI SHIVA CHANDRA JHA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that the Indian
Nationals residing in Nepal are being
ousted out of Nepal as a result of the
implementation of Nepal Government’s
land laws and other laws;

(b) if so, the reaction of Government
thereto for protecting the Indian national.’
interests inside Nepal; and

(c) if not, what rights and privileges
Indian national enjoy in Nepal at preseat ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (c). A statement is
placed on the Table of the House. [Placed
in Library. See No. LT-1844/67]. Atten-
tion of the Hon’ble Member is invited to
a statement made in both the Houses on
2nd December, 1966, by the then Minister
of State in the Ministry of External
Affairs. The position remains unchanged.

TRANSIT AT BARRACKPORE OF GURKHA
TROOPS FOR ADEN

2856. SHRI INDRAJIT GUPTA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 55 on the 22nd
May, 1967 and state :

(a) whether it is a fact that the Gurkha
troops semt by the British authoritics to
suppress the nationalists in Aden have been
passing through the transit camp  at
Barrackpore;

(b) if so, whether the use of facilities
on the Indian soil for such purposes does
not compromise India’s declared stand
against colonialism; and

(c) the number of Gurkha military per-
sonmel transited through the Barrackpore
camp during the period from 1960 up-to-
date ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b). The transit
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Cdmp at Barrackpore is used by the
Gurkhas travelling between Nepal and Far
East and vice versa only. There is no evi-
dence to show that any Gurkha troops were
sent to Aden from this Camp.

(c) The number of Gurkha personnel,
including dependants, passed through this
Camp from April, 1960 to September,
1967 is:

25,557 (Eastbound) and
33,356 (Westbound) (to Nepal).

Vistt oF SERVICE CHIEFS ABROAD

2857. SHRI S. C. SAMANTA : Will the
Minister of DEFENCE be pleased to
state :

(a) how the visis of the Army and
Air Force Chiefs abroad have benefited the
country or the Armed Forces;

(b) whether these visits were at the
instance of the Government of the coun-
tries visited;

(c) whether Government have also in-
vited their corresponding heads of wings of
armed forces; and

(d) if so, when the visits are likely to
materialise ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Visits of the
Chief of the Army Staff and the Chief of
the Air Staff to friendly countries abroad
have helped to foster goodwill between
these countries and India and have given
us opportunitics of getting acquainted with
thinking and developments in the defeace
field in those countries. Moreover useful
discussions regarding our defence require-
ments have been held in some of the coun-
tries visited. The visits to Pakistan which
are covered by the Tashkent Agreement
have specifically helped to resolve mis-
understandings which could lead to ten-
sion.

(b) The visits were at the invitation of
the Chiefs of Staff of those countries or
of the Governments.

(¢) and (d). Reciprocal visits by Army
and Air Chiefs/delegations of the count:ies
visited have either been made or are coa-
templated. The C-'n-C, Pakistan Air Force
and the Air Force Commander of Iraq
are expected to pay visits to India in the
near future.
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AIRCRAFT MANUFACTURING WITH NETHER-
LAND'S ASSISTANCE

2858. SHRI R. BARUA: Will the
Minister of DEFENCE be pleased to
state :

(a) whether the Royal Netherland
‘Fokker® aircraft facturing n
has offered to set up plants in India for the
manufacture of aircrafts; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA):
(a) and (b). The Royal Netheriand Com-
pany have made an offer for the manufac-
ture of F-28 aircraft in India undcr licence.
This can be considered only after the Indian
Airlines Corporation have finalised their
plan for a:quisition of new aircraft and if
their decision is in favour of the F-28 air-
craft.

CoMPUTER CENTRE AT DELHI

2859. SHRI INDRAJIT GUPTA :
SHRI BEDABRATA BARUA :
SHRI N. K. SANGHI :

DR. RANEN SEN:

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI NAMBIAR :

SHRI HARDAYAL DEVGUN :

SHRI UMANATH :

SHRI GANESH GHOSH :

SHRI C. K. CHAKRAPANI :

Will the PRIME MINISTER be pleascd
to state:

(a) whether Minister of Finance re-
cently inauzurated a Computer Centre at
Delhi for the use of various Central Gov-
emment Departments;

(b) the specific types of work to be dis-
charged at the Centre by Computers;

(c) the cost of the equipment to be
installed; and

(d) the extent to which the jobs compu-
tarised with will displace existing em-
ployees of the Department concerned ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.
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(b) The Computer Centre is a common
data processing facility for all Govern-
ment Offices and public sector under-
takings located in and around Delhi. The
different computer applications will indude,
inter-alia quick and accurate processing of
large volumes of primary data, economic
and statistical analysis and research and
development in engineering and other
fields. The computers will also serve as
a kind of an information bank.

(c) The cost of 3 Computers to be in-
stalled at the Computer Centre is Rs. 28.20
lakhs.

(d) The Computers will be used to
streamline the data processing for adini-
nistrative and development purposes and
will not resul: in displacing any of the
existing employees in the Departments con-
cerned.

N.C.C. CADETS AND REGULAR ARMY
PERSONNEL

2860. SHRI PREM CHAND VERMA :
Will the Minister of DEFENCE be pleascd
to state :

(a) the strength of the N.C.C. cadets
as alvo the strength of regular army per-
sonnel in the organisation at present; and

(b) the total expenditure incurred during
the last financial year giving details of
the salaries drawn by regular officeis,
temporary officers and the allowances paid
to the cadets ?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA):
(a) Strength of NCC Cadets as on 30th
September 1967 :

Senior Division : 7.48 lakhs
(including Girls Divn).
Junior Division : 6-44 lakhs

Total : 13-92 lakhs

Strength of Regular Army Personnel as
on 31st October, 1967

Regular Service Officers : 633
Re-employed Service Officers : 362
TA Officers : 78
JCOS/NCOS (as on 1-10-67) : 15,871

Total : 16,944
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(b) The expenditure on the N.C.C. is
incurred by the Central and the State
Governments, Besides, the expenditure is
not separately booked and therefore details
are not readily available. The estimated
combined expenditure incurred by the Cen-
tral and State Governments on N.C.C.
during the last financial year, 1966-67, was
Rs. 25.11 crores.

VexicLes For N.C.C.
2861.SHRI PREM CHAND VERMA :
Will the Minister of DEFENCE bc pleas-
ed to state:

(a) whether it is a fact that the N.C.C.
units have not been provided with jeeps
or other military vehicles and regular
officers have been provided with cars; -

(b) whether Government have ieceived
any complaints that these cars are misused;
and

(c) if so, whether Goveinment have
given consideration to this matter and de-
cided to allot only military type vehicles
to N.C.C. Units to stop misuse oi the
vehicles ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) NCC Urits are
authorised Jeeps/Staff Cars. Due to non-
availability of Jeeps from Army stocks
during the emergency, Ambassador cars
were procured through the trade and issu-
d to units.

(b) A few complaints, mostly anony-
mous or pseudonymous werc received, but
on investigation, were gencrally fouand to
be without substance.

(c) Military type vehicles are allotled to
NCC Units as far as possible, the limiting
factor being availability of such vehicles.

N.CC.

2862. SHRI PREM CHANODO VERMA :
‘Will the Minister of DEFENCE be pieased
to state :

(a) whether any evaluation has been
made abeut the usefulness, or otherwise,
of the N.C.C. and if so, the result there-
of;

(b) how many cadets receive training
in a financial year and what is the number
of cadets other than students;

(c) the number of cadets from towns
with a population of more than  three
lakhs;
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(d) whether N.C.C. cadets took promi-
nent part in the student agitations and if
so, whether Government have made inves-
tigations and the action taken thereon; and

(e) whether Government propose 10
intioduce any changes in the present set-
up of the N.C.C. and, if so, the details
thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (e). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-1846/67].

CANTEEN EMPLOYEES IN DEFENCE EsTas-
LISHMENTS

2863. SHRI S. M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the canteen employees in
Def establish ts including ordnance
factories are not regarded as Government
employees;

(b) whether the Director-General, Ordn-
ance Factories has recommended them to be
considered as Government employees on the
basis of imous recc dations of the
Industrial Council held in 1967;

(c) if so, the reaction of Government
thereto;

(d) whether a final decision has since
been taken; and

(e) if not, the reasons for the delay ?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA):
(a) In Defence establishments including Or-
dnance factories, canteen emplOyees are re-
garded as Government employees only if
they are recruited by Government and are
paid from Government Funds.

(b) to (d). The question of considering
Canteen employees as Government emplo-
yees came up for discussion before the In-
dustrial Council meeting held in November.
1966. On receipt of the minutes of the
Council meeting from the Director General
of Ordnance Factories, the issue was exa-
mined in consultation with the Ministry of
Labour, Employment and Rehabilitation
and it was decided that the answer to the
question whether or not the canteen emplo-
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yees were Government employees, would
depend their contract of employment
ie. if gg: employees were recruited by
Government and paid from Government
Funds, they would be regarded as Govern-
ment employees.

(e) Does not arise.

M.LG. ProJeCT
2864, SHRI S. M. BANERJEE : Will the
Minister of DEFENCE be pleased to state:

(a) whether the M.I.G. project has start-
ed production of M.I.G. aircrafts;

(b) if not,
and

(c) when production is likely to start ?

the reasons for the delay;

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA):
(a) Yes, Sir.

(b) and (c). Do not arise.

LLA.F. PLANE CRASH NEAR JAMNAGAR

2865. SHRI S. M. BANERJEE : Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that an LAF.
aeroplane crashed near Jamnagar on or
about the second week of September, 1967;

(b) whether Government have ascertained
the causes thereof;

(c) the names of the pilots who died in
the said crash;

(d) the details of the report of the court
of enquiry; and

(e¢) the amount of compensation to be
paid to the members of the families of the
Killed ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) and (d). A Court of Inquiry hns
been ordered. The cause of the accident
and the details will be known when its
report is finalised.

‘(¢) Sqo. Ldr. Pritam Singh and Flt. Lt.
A. K. Banerjee.

(e) Sqn. Ldr. Pritam Singh was a married
officer with one child. His widow has been
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granted the undermentioned amounts pro-
visionally : —
(i) Family gratuity—Rs. 3,000/-,
(ii) Special family pension—Rs. 180/-
per month with effect from 10-9-67.

(iii) Children’s Allowance—Rs. 30/-
per month for the child with
effect from 10-9-67.

In addition, education allowance at a rate
not exceeding Rs. 480/- per annum in res-
pect of the child is admissible from the
age of five years and normally up to the
age of 21 years.

Fit. Lt. A. K. Baperjee was unmarried.
His mother is being paid a family gratuity
of Rs. 1,001.25 pending adjudication of her
application for pension.
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VisIT BY FRENCH COMMANDER-IN-CHIEF

2867. SHRI D. N. DEB :
SHRI C. K. CHAKRAPANI :
SHRI N. K. SANGHI :
SHRI Y. A. PRASAD :
SHRI SATYA NARAIN SINGH :
SHRI A. K. GOPALAN :
SHRI BEDABRATA BARUA :
SHRI GANESH GHOSH :

Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether it is a fact that the French
Commander-in-Chief visited India in the 1st
week of November, 1967 and held talks
with the Service Chiefs of India;

(b) if so, the subjects discussed; and
(c) the outcome thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Vice Admiral D’
Escadre Burin Des Rosiers Commander-in-
Chief in the Indian Ocean, paid a visit to
India in November 1967.

(b) and (c). He paid courtesy calls in-
dividually on the three Chiefs of Staff and
no subject of official significance was discus-
sed.

MANUFACTURE OF T.V. SETS

2868. SHRI D. N. DEB:
SHRI P. C. ADICHAN :
SHRI N. K. SANGHI :
SHRI Y. A. PRASAD :
SHRI BEDABRATA BARUA :
SHRI PREM CHAND VERMA :
SHRI HARDAYAL DEVGUN :
SHRI M. SUDARSANAM :
SHRI RAGHUVIR SINGH

SHASTRI :

SHRI D. N. PATODIA :
SHRI JAGESHWAR YADAV :

Will the Minister of DEFENCE be pleas-
ed to state:

(a) whether it is a fact that licences have
been issued to some of the local firms to
manufacture television sets;

(b) the names of the firms and the terms
of the agreement;

(c) what would be the annual capa-
city of these firms; an
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(d) what would be the approximate price
of these sets produced by these firms ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (d). Licences
have been issued to Messrs. Telerad of
Bombay and Messrs. J. K. Electronics of
Kanpur to establish capacity for the manu-
facture of 10,000 Television sets each, per
year. The firms are expected to manufac-
ture these sets with the indigenous know-
how obtained from CEERI, Pilani, The
present assessment is that Television Sets
with 23. Screen would be marketed at
Rs. 1500/- each and those with 19~ Screen
at Rs. 1350/- each. The production is ex-
pected to commence by about the middle
of 1968.
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HF-24 Jers WitH U.A.R. COLLABORATION

2871. SHRI YAJINA DATT SHARMA :
Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether the high-powered jet engine
for HF-24 aircraft developed in callabora-
tion with the U.A.R. would meet India’s re-
quirements fully; and

(b) if not, whether any steps have been
taken to secure collaboration with some
other country for the development of a suit-
able engine for HF-24 airframe ?

THE MINISTER .OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA):
(a) Flight Development trials of the E-300
engine installed in an HF-24 airframe are
still in progress in UAR. The question of
its suitability to meet India’s requirements
will arise only after the successful com-
pletion of the flight trials.

(b) Does not arise.

DEFENCE VEHICLES DECLARED OBSOLETE

2872. SHRI S. C. SAMANTA : Will the
Minister of DEFENCE be pleased to
state :

(a) the number of automobile vehicles
and other articles with the various units of
Defence Department that have been declar-
ed obsolete or outdated and are still lying
with them;

(b) how and when these articles are

likely to be disposed of;

(c) whether there is any machinery in
the Defence Department to continue to
study these problems;

(d) whether obsolete articles are stored
or stacked in the open causing deteriora-
tion and loss to the country; and

(e) if so, the reasoms therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No  obsolete
automobiles i.e. Class ‘B’ vehicles are held
in Vehicle Depots. Separate statistics in
respect of other obsolete articles are not
maintained. Vehicles and stores surplus
to defence requircments or  otherwise
qualifying for discard are declared
for disposal from time to time. As on
30th September 1967, surpluses awaiting
disposal through the DGS&D comprised of
stores of the book value of approximately
Rs. 29 crores in addition te about 13,000

vehicles.
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(b) By and large, the surplus stores are
disposed of through the DGS&D by public
auction. This is a continuing process and
every effort is made to dispose of as expedi-
tiously as possible.

(c) The problems pertaining to obsoles-
cence and surpluses are reviewed from time
to time both in the Services Headquarters
and in the Ministry. Technical Teams are
also set up as and when necessary.

(d) and (e). Storage of articles under
covered accommodation or in the open is
determined with reference to the availability
of accommodation and the nature of the
item. Where required, stores kept in the
open are covered with tarpaulins and every
effort is made to arrest deterioration dur-
ing storage.

PLUTONTUM

2873. SHRI SAMAR GUHA : Will the
PRIME MINISTER be pleased to refer to
the reply given to Unstarred Question No.
5102 on the 10th July, 1967 and state :

(a) the specific varieties of peaceful use

for which Plutonium obtained as by-product
from Indian Reactor is utilised.

(b) the radio-isotopes produced in the
Indian Reactor and whether their prices
are comparable to similar isctopes avail-
able in foreign markets; and

(c) the purposes for which these In-
dian-made isotopes are used ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
%:NNING AND MINISTER OF EX-

NAL AFFAIRS (SHRIMA' -
DIRA GANDHI) :, (a() The pifxltomltzqm
is b.cing used for physics and chemistry ex-
periments and also for making plutoninm—
beryllium neutron sources,

(b) Over 350 different types of radio-
active products, including labelled com-
pounds and special preparations are pro-
duced in Trombay. The prices of fndian
radjo-active products are generally lower
than those of other countrics; and

(.c) Radioisotopes are being used in
agriculture, biology, industry, medicine and
research all over the country,
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“INDIAN GOVERNMENT PROPERTY CONFISCAT-
ED BY CHINESE AUTHORITIES

2876. SHRI M. L. SONDHI :
SHRI R. S. VIDYARTHI:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) the total value of property belong-
ing to Indian Government which has been
.confiscated by the Chinese authorities in
Tibet and the details of the buildings and
their market prices; and

(b) whether it is a fact that these pro-
perties were let under the care of Nepalese
representatives there who have been for-
<cibly ousted ?

THE .PRIME MINISTER, MINISTER
‘OF ATOMIIC ENERGY, MINISTER OF
‘PLANNING AND MINISTER OF EX-
"TERNAL AFFAIRS (SHRIMATI
'INDIRA GANDHI) : (a) The total esti-
‘mated value of property belonging to the
*Government of India in Tibet is about
Rs. 7 lakhs. Property in Lhasa was worth
about Rs. 4 lakhs. The property in Yatung
is estimated at Rs. 3 lakhs, However, under
ithe political and economic set up which
prevails in China today there is no way of
ascertaining the present market value.

(b) In response to our request the Con-
sul-General of Nepal in Lhasa was looking
after our property in Lhasa. Our buildings
and property in Yatung were being looked
after by three loca] care-takers appointed by
the Government of China. For the plot of
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land held under lease in Gartok, no care-
taker had been appointed.

On 2nd September Chinese authorities in-
formed our Embassy in Peking that the
leased land in Lhasa, Yatung and Gartok
had been taken over by the concerned De-
partment in Tibet. The Chinese authorities
in Lhasa asked the Nepalese Consul-
General to have over the movable property
of our former Consulate-General in Lhasa
to them. He did so after consulting the
Government of India. We have separately
protested to the Chinese authorities in
Peking against this illegal and arbitrary
act.

ACCOMMODATION FOR COMBATANTS AND
OFFICERS

2877. SHRI M. L. SONDHI : Will the
Minister of DEFENCE be pleased to state:

(a) whether the Officers and Combatants
who have been posted to International Con-
trol Commissions for Laos and Indo-China
and those who have been deputed for service
in Nepal, Bhutan, Jammu and Kashmir and
border areas including NEFA and Sikkim
have been allowed to retain their accommo-
dation during their stay in the operational
areas;

(b) if so, why civilian employees in de-
fence services posted from New Delhi/Delhi
to those areas holding accommodation from
the General Pool are not allowed to retain
their accommodation;

(c) whether Government propose to al-
low them to retain their existing accom-
modation or allow them allotment from
the Ministry of Defence Pool during their
stay in the forward areas; and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (d). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-1847/67].

MARITIME RECONNAISSANCE SQUADRON

2878. SHRI S. S. KOTHARI :
SHRI SHASHIBHUSHAN BAJ-
PAI ;
Will the Minister of DEFENCE be plea-
sed to state :

(a) whether it is a fact that the Maritime
reconnaissance squadron of the Indian Air
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Force is equipped with obsolescent World
War Il liberators and second-hand super
constellation aircrafts received from Air
India; and

(b) if so, the steps taken to replace them
with modern aircraft to improve the perfor-
mance of the squadron ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) It is a fact that
Liberators and Super-constellations are being
utilised for maritime reconnaissance purpo-
ses.

(b) The question of acquiring some mo-
dern aircraft for the Maritime Reconnais-
sance role is under the active consideration
of Government.

COMMERCIAL BROADCAST

2879. SHRI ESWARA REDDY :
SHRI BHOGENDRA JHA :

Will the Minister of INFORMATION &
BROADCASTING be pleased to state :

(a) whether the recently started experi-
ment on commercial advertisement on All
India Radio is progressing satisfactorily;
and

(b) if so, whether Government propose
to extend the experiment to other areas ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) A scheme to extend the service to
other regions is being worked out.

@R & fave AT o dwvEw
stfireror ffore & aw faemie

2880. =t WA Treq : FIT Wi
w78 FaW #7 T A F

(%) =1 7z 9= & fr amare 3 fase
98T § UL @ JAT g Sfweror
fafax & 1 79w, 1967 Fr uF aw
% I § 9 Ffez T &7 & waw
S §; R

(@) =fz g, @1 degwerdy sayo
Far g7

DECEMBER 4, 1967

Written Answers 4464 -

stfercen saver & (srferean geava)
[ Hell (st qo ATe fow) : (7)
T (§). derge 7 28-10-67
#1 wfweror fafax & afw w99 o
WA EIT NI F A TF FIE
A OF IO AT FIGH IOWT AT 3L
F JgI-E e faderor w0 OF
Ffear | Frga e orfowm dagFee
fatrad : @& H19A &Y AT AR AT AN
A dR )1 afew fawme wE
AT F=ETQ F Feave # avgfa o) qar
o qQUEE, AT gIAT Y 9" ¥ fag
warfag #r € &1 '

APPOINTMENT OF SHRI MANUBHAI SHAH

2882. SHRI MADH ULIMAYE: Will
the PRIME MINISTER be pleased to state
whether Shri Manubhai Shah, a former
Minister is being appointed as Chairman of
Hindustan Steel/State Trading Corporation
or any other public sector undertaking ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : The House will ap-
preciate that it is neither customary nor
proper to state, what appointments, if any,
Government may have under contemplation
at any time,

ENCOUNTERS BETWEEN NAGA REBELs AND
INDIAN SECURITY FORCES

2883. SHRI RANDHIR SINGH : Wwilt
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of encounters between
rebel Nagas and Indian Security Forces,
the loss of lives from both sides, the num-
ber of casualties from both sides, the total
loss of property looted and burnt during
the encounters since the termination of
the last Session of Parliament up-to-date;.
and

(b) the steps taken to check repetition
of these activities ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER QF
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PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI IN-

DIRA GANDHI) : (a) A statement is laid
on the Table of the House. [Placed in Lib-

rary. See No. LT-1848/67].

(b) The State Governments and Admi-
nistration concerned are taking necessary
steps within the limits of their resources in
men and money to prevent commission of
unlaw acts by the Underground Nagas and
to protect life and property of citizens.

DEFENCE MINISTER’S VISIT TO Moscow

2884, SHRI D. C. SHARMA :
SHRI S. C. SAMANTA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the Defence Minister visit-
ed Moscow in September, 1967;

(b) if so, the purpose of the visit; and

(c) the outcome thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFARS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) and (c). The Defence Minister met
the Soviet Prime Minister and the Soviet
Foreign Minister and exchanged views on
international issues of common interest and
concern, questions before the present ses-
sion of the General Assembly and also mat-
ters regarding Indo-Soviet relations. The
talks were useful and the results satisfac-
tory.

NAVAL DOCKYARD AT VISAKHAPATNAM

2886. SHRI VASUDEVAN NAIR : Will
the Minister of DEFENCE be pleased to
state : .

(a) whether the team of experts to pre-
pare the project reported on the proposed
Naval Dockyard at Vishakhapatnam have
completed their work and submitted the
report;

(b) if so, the main features thereof;

(c) the estimated cost of the project;
and

(d) when the work is likely to begin ?

THE MINISTER OF DEFENCE (SHRI

SWARAN SINGH) : (a) No, Sir.
(b) and (d). Do not arise.

WITHDRAWAL OF FOREIGN TROOPS FROM
KOREA

2887. SHRI VASUDEVAN NAIR :
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether some member-countries had
requested the last General Assembly meet-
ing of the United Nations to consider the
question of withdrawal of U.S. and other
foreign troops from Korea;

(b) whether this question was discussed
in the General Assembly;

(c) the names of the countries which
had asked for discussion on this question;
and

(d) what was India’s stand thereon ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (d).
Bulgaria, Byelorussian Soviet Socialist Re-
public, Cambodia, Congo (Brazzaville),
Cuba, Czechoslovakia, Hungary, Mali,
Mongolia, Poland, Romania, Syria, Uka-
rainian Soviet Socialist Republic, and the
U.SS.R. tabled a draft resolution in the
First Committee of the current U.N. Gene-
ral Assembly, seeking the “withdrawal of
all United States and other foreign
forces occupying South Korea under the
flag of the United Nations and dissolution
of the United Nations Commission for
the Unification and Rehabilitation of
Korea.” The Resolution was defeated.
India abstained from voting.

NavaL AR Force

2888. SHRI VASUDEVAN NAIR:
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have consider-
ed the question of increasing the strength
of the Naval Air Force; and

(b) if so, the steps béing taken in this
regard ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) No, Sir.

(b) Does not arise.
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NEWSPAPERS FINANCE CORPORATION

2889. SHRI RAM KISHAN GUPTA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state at which the proposal to set up the
Newspapers Finance Corporation is at pre-
seat ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : It has not been found possible
to accept the proposal to set up a Cor-
poration owing to lack of resources. How-
ever a suggestion to include Newspapers
under the definition of ‘Industry’ in the
Industrial Development Bank of India
Act, 1964; State Financial Corporations
Act, 1951 and the Industrial Finance Cor-
poration Act, 1948 so as to qualify them to
secure credit from the above sources is
under conmsideration. The desirability of
inchuding small printing Presses in the
term “small scale industrial unit” under
credit guarantee Scheme is also under
consideration.

LEAKAGE OF VOICE IN STUDIOS IN DELHI

2890. SHRI RAM KISHAN GUPTA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that there are
large number of cases of leakage of voice
from one studio to another in Delhi Sta-
tion,

(b) if so, the causes thereof; and

(c) the steps taken to check this ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir. Occasions when
leakage of veices were noticed have been
rare. It is true that a number of studios
need renovation which has been held up
for lack of funds.

(b) On the rare occasions, when it has
occurred, the faults have been due to the
(i) High level programme in ome studio
adjacent to another or (ii) suddem occur-
rence of a technical fault,

(c) Faults occurring due to high level
programme in the adjacent studios are
being avoided by not using the particular
studio for high level programmes when the
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adjacent studios are in operation. Sudden
development of technical faults are un-

avoidable, but are promptly attended to
as soon as they are detected.
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ExcHANGE OF DEAD BODIES OF SOLDIERS
OF NATHU LA CLASHES

2894. SHRI VIRENDRA KUMAR
‘SHAH : Will the Minister of DEFENCE
be pleased to state :

(@) whether the Indians gnd  Chinese
have exchanged the dead bodies and the
arms and ammunitions collected by each
side during the recent Nathu La and Cho
La clashes on the Indo-Sikkim border;

(b) the total number of dead bodies
-of Indians handed over each time by the
Chinese and the number of dead bodies
.of Chinese handed over by Indis;

(c) the nature and extent of arms and
.ammunition exchanged between the two
-sides; and

(d) whether the wire fence which was
in Nathu La still exists ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (c).
The Chinese handed over the bodies of
14 Indian soldiers at Nathu La and 5 at
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Cho La. Besides, some small arms and
ammunition were also returned. As al-
ready stated in this House on 20th Nov-
ember 1967, in reply to supplementaries to
Starred Question No. 121, there were nro
bodies of Chinese soldiers, on our side to
be handed over.

(d) Yes, Sir.

ConTacTs WITH FOREIGN COUNTRIES

2895. SHRI P. MANDAL : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the contacts established
with foreign Governments during the
Indo-Pak conflict for making them under-
stand Indian point of view, have since
then been given up;

(b) if not, how these contacts are be-
ing remewed from time to time and
whether Indian point of view is now
better understood in the world; aad

(c) whether Government have any com-
petent body in addition to diplomatic corps
and missions abroad to look after this
work ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Maintenance
of comtacts with foreign Governments is
a continuous process. Our Missions
abroad are constantly engaged in correctly
projecting India’s image and explaining
India’s view point on all problems includ-
ing those between India and Pakistan
Visits of foreign leaders and dignitaries
to India are also utilised to further ex-
plain our policies and view point. Mem-
bers of government, Parliamentarians and
leaders in various walks of life have also
during their visits abroad utilised opportu-
nities to promote proper understanding
of India’s policies.

(c¢) In many countries there are volun-
tary friendship societies which help in
furthering the general objective of creating
a better understanding of India among the
public, by organising lectures, exhibitions
and cultural programmes etc,



4471

Written Answers

AFRO-ASIAN SOLIDARITY CONFERENCE

2896. SHRI MARANDI :
SHRI MOHAN SWARUP :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the World
Peace Council and the Afro-Asian Soli-
darity Conference was held in Delhi from
the 11th to 14th November, 1967 in
support of the U.AR,;

(b) if so, how many delegations attend-
ed the meeting; and

(c) the decision taken in the confer-
ence ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) A non-official Interna-
tional Conference in support of the Arab
peoples was held in Delhi from 11th to
14th November, 1967.

(b) About 160 representatives from
over 50 nations participated in this Con-
ference.

(c) The Conference condemned Israel’s
war of aggression aganist the Arab coun-
tries and made a strong appeal to all
peace-loving and progressive countries in
the world to join in action designed to
prevent the aggressor from benefiting
from the fruits of agression. The Con-
ference also decided to make the 25th
January as the day for “International Soli-
darity with the Arab People”. The
Conference urged the various organisations
and World Youth to coordinate their
efforts in securing Israeli withdrawals and
working towards solidarity with the Arab
people.

Am FroM USSR,
CENTRE

2897. SHRI ONKAR LAL BERWA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

FOR TELEVISION

(a) whether there is any proposal under
consideration to set up a Television Cen-
tre with- the help of U.S.SR.; and

(b) if so, the details thereof ?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir.

(b) Does not arise.

SixH PILGRIMS TO PAKISTAN

2898. SHRI ONKAR LAL BERWA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Pakistan
allowed two thousand sikh pilgrims from
India to visit Lahore in connection with
the birth day celebrations of Guru Nanak
in November, 1967; and

(b) if so, the facilities provided to these
pilgrims ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) The Government of Imdia extend-
ed the usuval facilities like issue eof pass-
ports, grant of foreign exchange, etc. to-
them.
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COMMITTEE ON PROPAGANDA IN BORDER
AREA

2901. SHRI MARANDI :
SHRI MAYAVAN :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that Govern-
ment have appointed a Committee to
suggest ways and means to counteract
enemy propaganda in border areas;

(b) if so, its composition; and

. (c) whether this Committee will be a
permanent body ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) The list of members of the Study
Team is laid on the Table of the House.
[Placed in Library See. No. LT-1850/67]).

(c) No, Sir.

Darar Lama

2902. SHRI HARDAYAL DEVGUN :
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state:

(a) whether Dalai Lama visited Thai-
land recently;

(b) if so, the type of facilities which
were provided to him by Government;
and

(c) whether the visit was of a private
nature or official one ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATIE
INDIRA GANDHI) : (a) Yes, Sir.

(b) and (c). His Holiness the Dalai
Lama visited Thailand in his personel
capacity as a guest of the Buddist Asso-
ciation of Thailand. He was provided
with the ry travel dc by the
Government of India. He was also
given facilities for foreign exchange in
keeping with his requirements.




4475

Written Answers

MANUFACTURE OF 12 BORE TRAP AND
SKEET GUNS

2903. DR. KARNI' SINGH: Will the
Minister of DEFENCE be pleased to
state the progress made at the Indian
Ordnance Factories with regard to  the
manufacture of 12 bore trap and skeet
guns superposed with wentilated ribs?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DEFENCE
PRODUCTION) (SHRI L. N. MISHRA) :
The possibilities of manufacturing these
items will be investigated when spare
capacity is available in Ordnance Factories.
At present no spare capacity is available
for this.

PRODUCTION IN HINDUSTAN AERONAUTICS
LTD. BANGALORE

2904. SHRI K. LAKKAPPA : Will the
Minister of DEFENCE be pleased to
state :

(a) whether Government are aware that
producti in the Hind Aecronautics
Ltd. Bangalore has been stagnated due to
production of articles of inferior quality;
and

(b) if so, the extent of articles produced
and lying unsold at present with them ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). No hold-up in the production at
HAL has come to notice on account of
production of items of inferior quality in
HAL. 1t is, however, true that delivery
of some Krishak aircraft has been held
up on account of the delay in the receipt
of an jtem of electronic equipment of the
required standard from the suppliers.

BHARAT ELECTRONICS LTD., BANGALORE

2905. SHRI K. LAKKAPPA : Will the
Minister of DEFENCE be pleased to state:

(a) the present capacity of the produc-
tion of the defence equipment at the
Bharat Electronics Ltd., Bangalore;

(b) whether any expansion scheme has
been envisaged during this year; and

(¢) if so, the broad outline thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DEF-
ENCE PRODUCTION (SHRI L. N.
MISHRA) : (a) to (c). The value of pro-
duction of Defence equipment in Bharat
Electronics Ltd. during 1966-67 was
Rs. 7.10 crores. During 1967-68 this is
proposed to be increased to about Rs. 11
crores. This will be achieved as a result
of increase in the existing lines of pro-
duction and by undertaking the produc-
tion of new items of equipment. Bharat
Electronics Ltd. has an Expansion Plan
according to which by 1970-71 the pro-
duction of the Equipment Division will
rise to about Rs. 22 crores. The Company
is also planning a new Satellite Factory to
meet the urgent requirements of sophisti-
cated radars and microwave equipment,

REGIONAL STATIONs OF ALL INDIA Rabio

2906. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of INFOR-
MATION & BROADCASTING be pleased
to state :

(a) whether any principles, which govern
the location of regional stations of All
India Radio have been laid down; and

(b) if so, the details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). The locations of
regional stations of All India Radio are
decided on considerations of population,
language, culture, seat of administration,
availability of talent etc., and factors like
technical feasibility and economic viability.
Occasionally departures have to be made
to meet special political and security re-
quirements.

CORRUPTION CHARGES AGAINST DEFENCE
MmisTRY ESTABLISHMENT, CHANDIPORE

2907. SHRI S. KUNDU: Will the
Minister of DEFENCE be pleased to refer
to the reply given to Unstarred Question
No. 3148 on the 21st June, 1967 and
state :

(a) whether the enquiry conducted by
the Central Bureau -of Investigation into
the charges of corruption in the Proof and
Experimental Establishment of the Ministry
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of Defence at Chandipore,
(Orissa) has been completed;

(b) if so, the findings thereof;

(c) whether any officer has been held
guilty of the charges of corruption; and

Balasore

(d) if so, whether any action has been
taken to punish the guilty officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DEF-
ENCE PRODUCION) (SHRI L. N.
‘MISHRA) :  (a) to (d). The Central
Bureau of Investigation have completed
‘their investigations. As soon as their re-
port is received, further course of action
will be determined in consultation with the
Central Vigilance Commission. It would
not be in the public interest to disclose the
findings of the Central Bureau of Investi-
gation at this stage.
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VEHICLE RESEARCH AND DEVELOPMENT
ESTABLISHMENT, AHMEDNAGAR

2909. SHRI YAINA DATT SHARMA:
SHRI G. Y. KRISHNAN :

Will the Minister
pleased to state :

(a) the reasons for shifting the Vehicle
Research and Development Establishment,
Ahmednagar to Avadi;

(b) whether the citizens of Ahmednagar
have submitted any representation to Gov-
ernment against the shifting of the esta-
blishment; and

of DEFENCE be

(c) if so, the action taken by Govern-
ment thereon ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) In 1960 when a decision
on the location of the Heavy Vehicles
Factory at Avadi was being taken, it was
also decided that the R&D portion of the
then Technicul Development Establish-
ment (Vehicles) should be located at
Avadi to facilitate design and develop-

ment work connected with fighting vechi-
cles.

(b) and (c). Representations against this
move were received by Government but,
for the efficient functioning of the Esta-
blishment as explained above, it has not
been possible to withhold the move which
has commenced. Action is in hand to re-
settle employees who do not have an All-
India service liability and who do not
volunteer to go to Avadi. Available
vacancies in all the establishments under the
R&D Organisation and the Directorate
General of Inspection in Poona area have
been frozen to absorb such persons. Some
of them have already been absorbed in
the sister organisations in the Poona area.

SAINIK SCHOOLS IN M.P.

2910. SHRI G. C. DIXIT: Will the
Minister of DEFENCE be pleased to
state :

(a) the number of sainik schools in
Madhya Pradesh with locations thereof;

(b) the number of students

receiving
education therein; and
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(c) the annual expenditure incurred

thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (c). The attention
of the honourable member is drawn to the
reply given to Unstarred Question No.
8130 dated the 7-8-1967 which was tabled
by him.

TRACTORS FOR USE OF ARMY

2911. SHRI TENNETI VISHWANA-
THAM : Will the Minister of DEFENCE
be pleased to state :

(a) whether the Army authorities have
recently conducted high altitude trials of
(i) a Yugoslavian, (ii) an Italian Fiat,
(ili) an Australian Le Tourneau, and (iv)
a Japanese Kimco Hough Make tractors;

(b) whether Government have taken
decision regarding the purchase of any of
‘these tractors; and

(¢) if so, the terms of purchase thereof ?

‘THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes Sir, in addi-
tion to these four tractors, high altitude
trials were also conducted on Moncalvi
Tiger T 120S (Italian) tractor.

(b) The matter is still under considera-
tion.

(c) Does not arise.

INDIAN RELIGIOUS INSTITUTIONS IN CHINA
AND PAKISTAN

2912, SHRI D. N. PATODIA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of Indian religious insti-
tutions that are at present in China and
Pakistan;

(b) whether these institutions are under
the control of the Indian residents living
in those countries;

(c) whether the Indian residents are
given full freedom to participate in their
religious festivals; and

(d) if not, the steps Government propose
to take to enable the Indians residing in
these countries to enjoy such facilities ?

DECEMBER 4, 1967
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) There are six
religious institutions belonging to the In-
dian Community in China. The exact
number of such institutions in Pakistan is
not known. .

(b) The Gurdwaras and other religious
institutions of the Indian Community in
China were recently confiscated by the
Chinese Government. As regards Pakis-
tan, religious institutions of this type have
been placed by the Government of Pakis-
tan under the control of a Board set up
under the “Scheme for Management and
Disposal of Properties Attached to Charit-
able, Religious or Educational Trusts or
Institutions” promulgated in 1960. The
minorities are not adequately represented
on the Board. Some Sewadars from India
have, however, been looking after some of
the Gurdwaras in West Pakistan.

(c) With the confiscation of the Gur-
dwaras etc. in China, the Indians have
no religious institutions to congregate in
and celebrate major festivals. Government
are not aware of any restrictions on the
participation of the minority communities
in their religious festivals, se far as Pakis-
tan is concerned.

(d) The Government of India have al-
ready protested against the unlawful seizure
of the Gurdwaras and Parsi temple in
Shangai by the Chinese authorities.

ARMY PERSONNEL KILLED IN ACCIDENT
NEAR GAUHATI

2913. SHRIMATI TARKESHWARI
SINHA : Will the Minister of DEFENCE
be pleased to state :

(a) whether 16 Army personnel were
killed in a head-on collision between a
military truck and an oil tanker on the
1st November, 1967 near Gauhati; and

(b) if so, the action taken against the
drivers of the vehicles ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Such a collision
occurred on the 15th November 1967 and
16 persons out of those who were travelling
in the military lorry, comprising 13 soldiers
and 3 civilians, were killed,
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(b) A military Court of Inquiry has
been ordered to investigate the cause of
the accident, Suitable disciplinary action
will be taken against the persons responsi-
‘ble for the accident after receipt and exa-
mination of the findings of the Court of
‘Inquiry.

FOREIGN FiLM FESTIVALS

2914, SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
‘ed to refer to the reply given to Unstarred
Question No. 1 on the 22nd May, 1967,
and state :

(a) whether the information asked for
therein has since been collected;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). Not yet, Sir.

(c) The information in respect of parts
(c), (d) and (e) of the previous question
is being compiled by the Reserve Bank
of India, Bombay and, will be laid on
the Table of the House in due course.

BHARAT EARTH MOVERS LTD., BANGALORE

2915. SHRI G. Y. KRISHNAN : Will
the Minister of DEFENCE be pleased to
state :

(a) the time schedule fixed for starting
the Earth Movers Industry in the Kolar
Goldfields areas;

(b) the types of tractors and crawlers
proposed to be manufactured therein;

(c) whether it is a fact that a Japanese
firm who are collaborating with Bharat
Earth Movers Ltd. have criticised their
functioning; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DEFENCE
PRODUCTION) (SHRI L. N. MISHRA):
(a) According to the Govt. sanction of
July 1965, the Kolar Factory of Bharat
Earthmovers Limited was to be commis-
sioned in 1968-69. The Crawler Tractor
portion of the Factory is expected to be
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commissioned progressively from the
end 1968. Due to difficulties of foreign
exchange Heavy Earth-Moving Equipment
portion of the Project has been cleared
only in August 1967 and for it a revised
time schedule is being drawn up.

(b) The product-mix of the Factory will
be the following :—

(A) Crawler Tractors :
(i) Komatsu D-120 Cra wler Tractor

(235H.P)
(i) Komatsu D-80 Crawler Tractors
(165 H.P.)
(B) Earthmoving  Equip (Le-

Tourneau Westinghouse) :
(i) Model ‘C’ Motorised Scrapers
(290 H.P.-14 Cubic Yards Stiuck)

(i) Model ‘C’ Motorised Rear-dumps
(290 H.P.-14.7 Cubic Yards Struck)
(iii) Model LW-35 Haulpak Rear-dumpers
(25 Tons-22.2 Cubic Yards Struck)

(iv) Model 440 Motorgraders
(115 H.P.-23,000 Lbs.)
(c¢) Government is not aware of any
such criticism,

(d) Does not arise.
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CONGRATULATORY MESSAGES RECEIVED
FROM PAKISTAN

2921, SHRI MRITYUNJAY PRASAD :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether any message of congratu-

lations was sent to India by Pakistan on the
completion of big dams in India;

(b) if so, when and on which occasions;

(c) whether Government hold any cele-
brations on the completion of dams and
whether invitations were sent to Pakistan
to participate in it; and

(d) if so, when and on which occasions ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No Sir.

(b) Does not arise,

(c) The Government hold celebrations
on completion of dams, No invitation
was sent to the Government of Pakistan
on such occasions.

(d) Does not arise,

RELEASE oF FiLM “FARZ” AND “AROUND
THE WORLD"”

2922. SHRI B. K. DASCHOWDHURY :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that the Film
Board of Censors has released the following
films produced in India for exhibition (i)
Farz, (ii) Around the ‘World, (iii) Jewel
Thief, (iv) Aman, (v) Pyar Mohabbat, (vi)
An Evening in Paris and (vii) Amne-
Samne;

(b) if so, the names and States where
these films have been exhibited so far;

(c) whether these films contain obsccne
and indecent scenes; and

(d) whether Government propose to ban
the screening of such movies ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
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SHAH) : (a) Yes, Sir, These Films have
been certified by the Ceatral Board of Film
Censors for public exhibition.

(b) The names of the States where these
films have been exhibited are as follows :—

Title of the Film  States in which released

1. Around the  All States.
World
2, Jewel Thief = Maharashtra, West
Bengal, Punjab, Madhya
Pradesh.
3. Aman All States except Madras,
4, Pyar Mohab- All States except Andhra
bat Pradesh, Mysore and
Kerala.
5. Amne Samne All States except Kerala
and Andhra Pradesh.
6. An Bvening  Not released anywhere as
in Paris yer.
7. Farz Maharashtra, West Ben-

gal, Delhi, Uttar Prad-
esh, Madhya Pradesh
¢nd Punjab.

(c) No, Sir, oot in the judgement of
the Central Board of Film Censors.

(d) Does not arise.

AJR. STATION BHADRAVATI AND GULBARGA

2923. SHRI G. Y. KRISHNAN : Will the
Minister of < INFORMATION AND
BROADCASTING be pleased to state :

(a) whether any decision has been taken
on the proposal to convert the existing relay
stations at Bhadravati and Gulbarga as
programme production centres; and

(b) when the broadcasting stations at
Mangalore and Mercara will start function-
ing ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). The schemes for
converting the existing relay stations at
Bhadravati and Gulbarga into programme
production centres and for setting up broad-
casting stations at Mangalore and Mercara
will be taken up for implementation when
the requisite resources and foreign exchange
become available. It is, therefore, not
possible to state when these schemes will
materialise.
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OPENING OF AN OFFICB OF CONSULATE
GENERAL IN KOREA

2025, SHRI VIRENDRAKUMAR
SHAHM: Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware of
the #nmmense trade potestial offered by the
Repubdfic of Korea to our country;

{b) if so, whether Governmemt propose
to open an office of the Consulate-General
in the Republic of Korea; and

(c) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
-OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Geovernment
are aware of the possibilities of developing
indian trade with Korea.

(b) Government have decided to open
a Consulate-General in both North and

DECEMBER 4, 1967

Written Answers

4488

South Korea but have not been able to
implement their decision on account of
the difficult foreign exchange position.

(c) Does not arise,
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AR DropPING OPERATIONS BY LA.F.

2930. SHRI INDRAJIT GUPTA :
SHRI N. K. SOMANI :
SHRI D. C. SHARMA :

Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether the I.AF. is continuing the
air dropping operations in NEFA which
were formerly done by Kalinga Airways;

(b) whether it is a fact that more than
30 dropping zones in the area could not
be served by the LLAF. during the recent
mQnsoons;

(c) if so, the reasons for this failure;
and

(d) the nature of permanent arrange-
ments for air dropping work finally decid-
ed upon ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) and (c). No Sir, Some dropping
zones could not be served during the mon-
soon due to bad weather and the time re-
quired by the aircrew to familiarise them-
selves with the area of operations.

(d) LLAF. will continue to do the work.

Use or ATOMIC ENERGY IN AGRICULTURE

2931. SHRI D. N. PATODIA :
DR. RANEN SEN:
SHRI SARJOO PANDEY :
SHRI SHRI CHAND GOEL :
SHRI K. P. SINGH DEO :
SHRI RAGHUVIR
SHASTRI :

SINGH

‘Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that the Chair-
man of the Atomic Energy Commission has
proposed to the Central Government the
nanufacture of fertilisers by using atomic
energy and thereby increasing food produc-
tion by 5 to 7 million tons;

(b) whether it is also a fact that he has
suggested the use of electrolysis of water
for manufacture of Naphtha and Phospho-
rous;

DECEMBER 11, 1967

Witten Answers
Novosri & PI1B. (C.A.)

(c) whether it is also a fact that to
conserve and reduce the cost of electricity,
various suggestions have been made regard-
ing location of big agricultural farms
around atomic energy stations; and

(d) whether these suggestions have been
taken into considerations by Government
and if so, in what manner the suggestions
are proposed to be implemented ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) to (d). A study
team of the Indian Atomic Energy Com-
mission is presently engaged in carryiag
out economic and technical studies on the
setting up of agro-industrial complexes
around low cost large nuclear power sta-
tions in India. No proposals have yet been
made regarding the setting up of such nu-
clear energy centres.

12 His,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CONTRACT BETWEEN THE SOVIET
NEWS AGENCY NOVOSITI AND THE PRESS.
INFORMATION BUREAU

SHRI HEM BARUA (Mangaldai) : Sir,
1 call the attention of the Minister of In-
formation and Broadcasting to the follow-
ing matter of urgent public importance and:
I request that he may make a statement
thereon :—

Reported contract between the Soviet
news agency Novosti and the Press In-
formation Bureau of the Government of
India by which the PIB will circulate.
Russian publicity material and photo-
graphs in India.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : The Press Information Bureau of
the Government of India has not entered
into any contract under which jt will cir-
culate Russian publicity material and pho-
tographs in India.
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I am placing on the Table of the House
the text of an agreement recently entered
into by PIB with the Soviet news agency
‘Novosti (APN). [Placed in Library. See
No. LT-1840/67].

As will be seen from the terms of the
:agreement, that PIB will supply to APN
feature articles, background material and
photographs for distribution amongst news-
papers, and periodicals published in USSR
which are interested and also use the mate-
rial for reference purposes.

According to the agreement APN will
supply PIB feature articles, background
material and photographs to be used as re-
ference material and also to make available
to such newspapers and periodicals publish-
<d in India which may request or show in-
terest in such materials. This material, like
-other material received from other foreign
information agencies, will be available in
PIB's library to Press representatives who
wish to consult the material, in other words,
keep it in the library for reference. PIB
will use it for reference. There is no ques-
tion of PIB circulating to the Indian Press
the material to be received from APN
which already distributes its own material
to the Indian Press through the Informa-
tion Department of the Soviet Embassy.
The fact that the Information Department of
the Sovist Embassy continues to distribute
its material to the Indian Press and the
further fact that PIB has not circulated
from 1st of October, 1967 the date from
which the agreement becomes operative
provide complete proof for the assertion
that PIB does not and is not intended to
distribute the material to Indian Press. On
the contrary if the difference in the langu-
age used is taken jinto conmsideration the
agreement is favourable to India in the
sense the word “for distribution amongst
newspapers and periodicals published in the
USSR™ are missing in the clause applicable
to publicity material handed over by APN
to PIB. This difference in language leaves
no doubt that PIB is not obliged to distri-
bute whereas APN is obliged to distribute.
The obligation for distribution entails on
APN the responsibility of translating, mak-
ing copies and despatching. This responsi-
bility is not undertaken by PIB.

PIB receives similar material from other
agencies, BIS, USIS, and other countries

13 1889 (SAKA) Novosti & P.I.B,
(CA.)

like West Germany, Italy, Japan, etc. which
is kept for reference in the library and can
be seen by any journalist in the library.
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SHRI HEM BARUA : This Soviet news
and feature agency known as Novosti is
almost a counter-part of CIA. When we
bad a deal with Voice of America as pro-
posed by Mr. Nehru and when a deal for
an Indo-US Educational Foundation was
proposed, there was a lot of storm in this
country; there is no doubt about it. The
programme put in by Novosti over the
Moscow Radio known as “Peace and Pro-
gress” has of late, out-Pekinged Peking in
hurling abuses against this Governmeat and
this country. In that context, may I know
(a) why is it that, since the Press in Soviet
Russia is a controlled Press and Novosti
cannot distribute all the materials without
screening them and it does not have the
distributing agency also in Soviet Russia,
we have entered into an agreement with
them; (b) since a section of the Indian
Press is always beating the Russian drum
in this country, why is it that the Govern-
ment has officially taken the responsibility
of duplicating the efforts of this section of
the Indian Press; (c) if Government know
whether there is any other country in the
world that officially undertakes to give pub-
licity for another country; and (d)..

MR. SPEAKER : How many parts has he
in that question ?

SHRI HEM BARUA : This js the last
part.

(d) is this. The Minister has said that
publicity materials of other countries are
also distributed in this country. Since there
is no agreement with the other countries,
why is it that Government thought it fit
and proper to enter into an agreement with
Novosti to distribute their publicity material
in this country—with Novostj which is res-
ponsible for all the abuses hurled against
this Government over the “Peace and Pro-
gress” programme of the Moscow Radio ?

SHRI K. K. SHAH : If my hon. friend
is able to point out that even by one per
cent any difference is made between Russia
or these agencies and other information ser-
vices of other countries, then he can find
fault with us. We are receiving. (Inter.
ruptions).
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SHRI HEM BARUA : He says, onc per
cent. There is hundred per cent difference.
They e¢nter into ap agreement with a parti-
cular organisation called Novosti, 3 Russian
organisation, but they do not -enter into any
agreement with any other organisation of
the Western countries. This shows that
there is a hundred ‘per cent difference.

SHRI K. K. SHAH : I have put the docu-
ment on the Table of the House and my
hon. friend is requested to go through it.
Then he will be satisfied that we are receiv-
ing materials from all isformation services
of all i

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : He has put a specific
question.

SHRI K. K. SHAH : What is the oral
arrangement with ofher countries who do
not want to put it in writing. , . (Inferrup-
tions).

SHRI HEM BARUA : May I submit,
Sir—I do not want the Prime Minister to
change her pack horses in the midstream,
but I would request her to make them
submit to the order of the whip . . .

MR. SPEAKER : I know there will be
difference of views. You may not agree
with the answer, but let him complete the
answer.

SHRI K. K. SHAH : I will satisfy the
hon'ble Members if they kindly hear

&t <fx e (T0) : a9 A
TG FGRT | AT IF 9T SEOGT
Srfag

ies. . (Interrup ).

SHRI K. K. SHAH : Sir, I am prepared
to enter into a simflar agreement with any
country, on the same terms and on the
same wordings.

SHRI SURENDRANATH DWIVEDY :
When it is not necessary, why do you do
that ? One mistake cannot be corrected by
another mistake.

SHRI HEM BARUA: May I sebmit,
Sir, that this Minister is trying to throw dust
not only into your eyes but info our eyes
also. He said that he is prepared to enter
into agreement with eother countries also.
We do not want any agreement with any
country.
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‘MR, SPEAKER : That is a matter of
SHRI D. N. PATODIA (Jaiore) : Please
permit me to quote from the CURRENT
which says :
“Morarji Desai and S. K. Patil act as
if they are not Indians; as if they are
not born of Indian mothers.”

This is a question from a radio broadcast—
Peace and Progress—released over the
Russian radio. The sponsors of this pro-
gramme, amongst others, the principal spo-
msors are these people—Novosti. It is these
people who have made insinuations against
our national leaders. They have passed
every sort of remark. Now, to-day, we see
that a Government agency has permitted it-
self to become a party, to be an agent
for their publicity in this country. It
makes a basic difference, by emtering into an
agreement, because by an agreement the Gov-
ernment becomes an agent of the party and
is obliged to make the Russian material
available for distribution whenever anybody
wants it. May, I, therefore, know, Sir,
whether and in what manner the Govern-
ment justifies any such action of enmtering
into an agreement with these parties who had
been responsible for such sort of anti-Indian
radio programme ?

Secondly, may I know whether this was
a Cabimet decision or whether the decision
was ftaken by the Minister-incharge or
whether it was taken by the Department
concerped ?

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : No cabinet deoision.

SHRI D, N. PATODIA : Sir, the PIB
was constituted principally for domestic,
official purposes of collecting information.
Where is the necessity for this institution
to enter into an agreement with foreign
countries ?

SHRI K. K. SHAH : So far as the radio
broadcast “Peace and Progress” is concern-
ed, I entirely agree with my friend that it
has no busimess to pass any remark . . .
(Imterruptions) which will divide this coun-
try or against any of our pelicies. It has
no business to pass any remark. We have
made inquires. This agency are not the
sponsors, but I will go a step further.
Whatever happened on the soil of USSR,
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cag anybody say that USSR is not respon-
sible. . . (Interruptions) Therefore, this is
a larger question—whether in view of the
operation of the Radio broadcast “Peace
and Progress” from the soil of Russia. . .
(Interruption).

MR. SPEAKER : I am not able to hear
anything. What is the use of so many peo-
ple shouting? What is the purpose ?

SHRI RANGA (Srikakulam) : We show
our resentment.

MR. SPEAKER : Let him answer.

SHRI KANWAR LAL GUPTA : There
is no reasoning,

SHRI K. K. SHAH : Therefore, what is
happening on the soil of Soviet Russia is
a matter which should be taken up with
the Government of Soviet Russia. This
agency has nothing to do with “Peace and
Progress” . (Interruptions).

SHRI HEM BARUA: This agency
Novosti manages the Peace and Progress
Programme of Moscow Radio,

SHRI J. B. KRIPALANI (Guna): Some
years back, there was s like proposal by
the USA and it had been rejected apparen-
tly....

MR. SPEAKER : The hon. Member may
kindly resume his seat. On the calling-at-
tention-notice, only those whose names ap-
pear on the Order Paper are called. I shall
come to the hon. Member later,

A question had also been asked whether
it was a Cabinet decision or an individual
Minister's decision or a departmental deci-
sion. That question asked by Shri D. N.
Patodia has not been replied to yet.

SHRI SURENDRANATH DWIVEDY :
Whose brainwork was this ?

SHRI K. K. SHAH : This agreement was
entered into when the PIO went to Russia.
I do not find anything wrong with this
agreement,

SHRI D. N. PATODIA: What is his
reply to my question? Who went to
Russia ?

SHRI K. K. SHAH : I seaid that the PIO
had gone to Russia.

SHRI BAL RAJ MADHOK (South
Delhi) : Who went and who signed the
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agreement ? Who was authorised to sign
it? The hon, Minister should give a clear
answer to this question.

SHRI K. K. SHAH : The agency’s re-
presentative had approached the PIB in
the country saying that they were not get-
ting our material, and this conversation or
discussion was carried on by the PIO when
he went to Russia. This discussion was
finalised there. We refused to distribute
their material, and when they accepted this,
he signed this. I do not find anything
wrong in it.

SHRI HEM BARUA : Was it a Cabinet
decision ? We are interested in knowing

whether it was a Cabinet decision. If not,
that bureaucrat must be brought to book.

SHRI M, L. SONDHI (New Delhi) :
We expect the Minister. ...

=t frmroger (a=1Y) - Y |
Ciced|
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MR. SPEAKER : Order, order. Let

there be no controversy on Hindi versus
English. Shri Sheo Narain may sit down

SHRI M. L. SONDHI : I crave your in-
dulgence to say that from times immemo-
rial this country has known that the ex-
pression of owr personality is:

“Ifaesy s It Fafaama’

Therefore, may we expect of the hon. Mi-
nister whether he would afirm the ability
of our natien to protect its internal valges
from external threats? May 1 also ask
him whether he is eware that the Novosti
press agency was founded in April, 1961
and was described as an information ergan
of Soviet publicity organisations and its
whole character and the way jt was formed
to meet the particular difficulties that the
Soviet Union was facing with China at that
time make it an absolute true fact that it
is a propaganda agency and one to be dis-
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tinguished from other Soviet organs? For
example, Prime Minister Kosygin said that :

“India and the Soviet Union are bound
by ties of political, economic, scientific
and technical and cultural co-operation..”
—and he underlined the fact, and this I
would like particularly to emphasise—
“....which is being developed with
close regard for mutual interests”.
In this case, what are the mutual interests ?
The hon. Minister is aware that our out-
flow of news through PTI and other agen-
cies will be hampered and there will be
unfair competition. As far as the inflow
of news is concerned, he is aware that
Soviet organs are themselves criticising the
nature of their own publicity, and I can
quote from the Pravda and other papers to
show that they are trying lo get rid of
certain truisms of the 17th and 18th cen-
turies and trying to come closer to modern
scientific advance. What is he giving us by
this agreement? He js hampering our
outflow of news and he is preventing us
from getting what the best Soviet minds
think because he is selecting the worst
Soviet agency for the purpose.

AN HON. MEMBER : What is his ques-
tion ?

SHRI M. L. SONDHI : My question is
this. Is he prepared to resign ?

SHRI NAMBIAR (Tiruchirappalli) :
My question is: Will he resign here and
now ?

MR. SPEAKER : The hon. Minister can
say ‘Yes’ or ‘No’, and there it ends. The
other thing was only by way of comnuent.

SHRI K. K, SHAH : I think this is only
a sidelight; therefore, I do not reply to it
(Interruptions).

I again affirm ,and beseech my hon.
friends to remember, that what as com-
pared to what is done with other courtries
not one inch more or one item more is
done under this agreement. We are today
handing over our publicity material to the
USIS and the BSIS BIS. We receive mate-
rial fro them. Under this agreement,
nothing more is done than this. I do not
know why my hen. friends ar¢ so much
upset over this (Interruptions). The only
difference that you find is that what is an
oral understanding with c'hier counuies is
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put down here in writing because the com-
munist countries put it down in writing.

SHRI S. KUNDU (Balasore) : On a
point of order.

SHRI HEM BARUA. He is using
some idiotic arguments.

SHRI G. VISWANATHAN (Wandi-

wash) : We have an External Publicity
Division attached to the External Affairs
Ministry whose business it is to spread
news about India. The dissemination of
news about our country in Moscow and
other places is mainly the responsibility of
our information and press officers there.
Do Government intend to close down the
press section in Moscow and entrust this
job to Novosti in Moscow ? Secondly, is
this contract nét a violation of the third
country rule and the diplomatic code?
Thirdly, is it not a fact that leading news-
papers in India have dubbed, and criticised
and condemned this contract as a ‘bad
bargain’, ‘dubious deal’, ‘scandalous busi-
ness’ and so on and so forth? In view
of the fact that the same Government
about four years ago revoked an
agreement with VOA—a wise and intelli-
gent government will learn from past
experience, but this Government does not
—1I want to know whether in the light of
these things Government will reconsider
the contract with Novosti ?

AN. HON. MEMBER : Read the Indian
Express and Hindustan Times.

SHRI K. K. SHAH : There is a lot of
difference between that agreement and
this agreement. I have made that abun-
dantly clear. It is also not correct to
say that all newspapers have criticised us.
Take, for example, the Statesman leader
yesterday. That is quite different from
the Indian Express leader. 1 am sure
when a copy of this agreement goes to
the Indian Express or even the Hindustan
Times, they will change their opinion.

st wew fagrdt A ;- (sFTw
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MR. SPEAKER: If I have followed
him, his point is that while Parliament is
in session, something has been ammounced
outside,

AN HON. MEMBER : No.

st wew fagrd aeedt @ sew

wERT, Fuwar AT aw@E 7 1 13

FTT ¥ qifegmHe M d5F gY@ ;N

FHT TFGZ FTITE YA FIA ¥ qOA

T Aq

SHRI S. KUNDU : On a point of order.
Our duty as MP’s is to place before you
the correct and precise facts and save you
and the country from distortion. The
Minister has now said that by this agree-
ment, we gain immensely. On the con-
trary, we lose everything and we will not
gain anything.

MR. SPEAKER : That is a different
view, No discussion now.

SHRI S. KUNDU: There has been
an aberration as regards this contract.
Novosti is not a distributing agency. The
distributing agencies are Tass and other
agencies. They have not made any agree-
ment with Tass,

SHRI HEM BARUA : Mine is not a
point of order, but only a submission for
your comsideration. The hon. Minister
said that the editorial in the Statesman is
different from the léading article in the
Indian Express or something to that
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effect, 1 have gone through the leading
article of the Statesman, Nowhere does it
lend any support to the hon. Minister's
stand.

T fEw TR (TITER) -
qUH AERT, g WY AT WV
Wyt A A aasT @y AAfad
I A FITTART AR FEL Y=
7 qer faae & wr € | semw wEaw,
Y F IE ¥ Fqorar ¢ | faenfag)
TTHEY TS AN T HTAGTE Q@Y
t Ak mwIEF§ o aw g
Tg ATRIAT TG g | Tg W T
Fr wqmeT AfTF IO @R,
(ae@) ... .99 ¥ fAAgaarga
drfog ...,

MR. SPEAKER . Every time, every day
you are raising this. It is a State subject,
a matter of law and order.

ot T A€ AT ¢ TF FIH AR
AT FTAW A &1 AT A T
g= Frfag 1

MR. SPEAKER : All of you will have
to sit down now. Every day we are
reading this in the press, about happenings
in Lucknow, Banaras etc. It is a pure
and simple law and order matter. When
the Bill on the language issue is discussed
on the floor of the House, everybody has
a right to express his views, supporting and
opposing, everybody is at liberty to do
that; and the Business Advisory Commit-
tee has already decided and the Bill will
be coming up in two or three days, I do
not know, when you can express all your
views. But every day after the Question
Hour to raise this question is not proper,
when the Bill is coming before you.

ft T e T . I AEIRA,
uFfre gasifoe | FafRe e ife
NEPITCNRT & FETE a1 757
TRU AT T F @ W@ g AN
foeet § WY QA Uo7 § qE HET AT
1T HYT HATAT FT I Tl § | ST
g WG &< #1 wrar difq s
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wfam ® saear ¥faeg @AY
#iT a8 393 fag famged s faafa
ST @ ¢ safae gy s ey w7
I § AR I¥ g A=t gAY Wfge | 7@t
A TRE..... . (wem).......

Q% ARHIR WER : TFT AT qET
ey w9 @ 3, faafoay w1 4 w3
@%ﬁzﬁmmmﬁinm

Wt TM ¥e qaw g g
FEC AR I FT F@ER FT I TG
| T ORI FTHA ¢ IR I

=t AT =rfgT |

MR. SPEAKER: I think you have
taken to wrosg methods pow, raising any
point any day. This is a wrong thing
that you are following. I am really
sorry. I can only sit when you are get-
ting up. If you simply get mp and go on
like this, I do not want to object. When
one side does like this, the other side
also does, it is a question of action and
reaction. How can we help it? It is not
in my hands.

Now, papers to be laid.

12.28 Has.
PAPERS LAID ON THE TABLE

REPORT OF THE TARIFF COMMISSION ON
Prices or COAL ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : I beg
to lay on the Table a copy each of fol-
lowing papers under sub-section (2) of
section 16 of the Tariff Commission Act,
1951 :—

(1) Report (1967) of the Tariff
Commission onr Prices of Coal
and Soft Coke and pricing sys-
tem for Washed Coal and
Washery By-products,

(2) Government Resolution No., C5-
12(18)/67, dated the 27th Nov-
ember, 1967.

(3) Statement showing the reasons
why the documents mentioned at
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(1) and (2) above could not
be laid on the Table within the
period prescribed in the said
Act, [Placed in Library, See
No. LT-1839/67).

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from the
Secretary of Rajya Sabha :—

(i) “In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Industrial Disputes (Amend-
ment) Bills, 1967, which has been
passed by the Rajya Sabha at its
sitting held on the 30th Novem-
ber, 1967".

(ii) “In accordance with the provi-

sions of rule 111 of the Rules of

Procedure and Conduct of Busi-

ness in the Rajya Sabha, I am

directed to enclose a copy of the

Insecticides Bill, 1967, which has

been passed by the Rajya Sabha

at its sitting held on the 28th

November, 1967".

BILLS PASSED BY RAJYA SABHA
LAap oN THE TasLE

SECRETARY : Sir, I lay on the Table
of the House the following Bills, as passed
by Rajya Sabha:

(1) The Industrial Disputes (Amend-
ment) Bill, 1967,

(2) The Insecticides Bill, 1967.

12.29 Hr.

BUSINESS ADVISORY COMMITTEE
NINTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
1 beg to move :

“That this House agrees with the
Ninth Report of the Business Advisory
Committee presented to the House on
1st December, 1967,
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shww fagrét woNdt (weraw-
q3) : e AT, Tawew qEeamd
A & qwwmn frdas & fagiz
g2 @ g sufidet § e 1292 wta
Tt & 7 fawy aga faaewa AR
7@ fadas 92 qg7 9Y g fawre s
afgdm Nawd ww w7 1088
%@ Fadgs e fame sor @@ €1 A
g ¢ fr g Fadaw o2 fasne &@
¥ fae ¥ & w9 30 we fafema fag
9 ¢

- ot fareareran (a=ft) : ssae A
W, & Fagrd WA S A 30 W
A 7w A}, § 36 42 FrakT wwRY
£ wEAE X oo & e 33
IATETE !

‘MR. SPEAKER :
niveer widl reply.

The concexned Mi-

SHR1 NAMBIAR (Tiruchirappalli): Mr.
Speaker, Sir, it is decided taat the Official
Languages (Amendment) Bill and the re-
sobuion moved by Shri Y. B. Chavan
will be discussed together. Thet is a
wrong procedure. When a Bill is to be
discussed, it should be discussed scparately,
and it is going to be an enactment, where-
as the resolution, though the subject-
matter is of the same type, cannot be dis-
cussed along with the Bill. These two can-
not be discussed together., My point is, the
Bill should be discussed separately, and the
resolution may be discussed separately.

‘MR. SPEAKER: When the subject
comies up before the House, he can raise
it. Now, we are on a separate subject.
Yes, Dr. Ram Subhag Singh.

DR. RAM SUBHAG SINGH : As you
know, every party was represented at the
meeting of the Business Advisory Com-
mittee and the total time available for
legislative work during the current session
h .

W TN A e (TR
g & Gy averr s §, Rl
ey |
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ot T g fog - dew AR,
ATIY: TN T AT FTRIATEATAT. ...

SHRI NAMBIAR : Sir, he must costi-
nue to speak in English, because he knows
English. He must continup his reply in
English.

MR. SPEAKER : Let us hear the Minis-

ter; let us leave it to the Minister to choose
his own language.

sft T §a% qIEA w9 FFAR XY
sEedT A Mg fom waTH §1 gEA
g
SHRI NAMBIAR : From English to
Hindi, they have a translation. From Hindi
to English, I have a translation. But the
point is this. My point of order is this.
Let me make it clear. The Minister start-
ed to speak in English and mentioned a
few words in English. Then an hen.
Member said he should speak in Hindi
For the benefit of the non-English people
that is, for those who do mot understand
English, there is a Hindi translation, and
for our benefit, we have the English trans-
lation. We are following it. We are mot
asking anybody to speak in aey particalar
language. We leave it to the speaker to
speak vither in English or in Hind. We
are tolerating it. But now, when the hon.
Minister himself was speaking im Enghish,
in the middle, to ask him to spesk in
Mindi is not proper. Now, 1 ask him to
continue to speak in English only. This
method of bullying cannot go on. This
bullying is not proper.

SOME HON. MEMBERS rose (Jnfer-
ruptions**). ’

MR. SPEAKER : Order, order. Nothing
will be recorded. Hon. Members will
kindly sit down. Both Shri Ram Sewak
Yadav and Shri Nambiar will kindly sit
down. There is no point of order. After
all, both the languages are permitted on
the floor of this House. Nobody can
compel anybody to speak in anyome of
these languages. The two languages are
there. Luckily for us the transhation also
is there. One can speak either in Hindi
or in Fnglish. Nobody can object to it
and say, “Speak in Hindi” or “Spesk in

**Not recorded.
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English®. Therefore, now we  should

allow the Minister to choose his language
between the two, and not compel him.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Let him speak in Bojpuri
so that this objection will not be there.
it e fag Wt (3s)
weAE Wy, Mg fow ANy 7 9,

I A, AfF wfemr 7 A,

FAAT A A afear a0

MR, SPEAKER : Please sit down.

Tro TW gww fag : weqw w1y,
AYH YHEN IF ATT FT HEAT gaAT A7
TgwTeT fagas Fad 1299 fml-
g forlt o R 9@t o< gx @« ¥ wfa-
fafe Sufeqa & st star f+ ama w3 fafea
2E9 Afgdom § o ¥aw 46 g2 Ay
§—3T 46 4R ¥ TOE@E fAad
AR FEHY §, I I @RS FEAT
Ta A 21 e fan fagma s
{4 {3 w6 frgafagas qv 12
T FT GAG F G ANTA |
SHRI J. MOHAMED IMAM (Chitra-

durga) : Sir, I raise a point of order. I
fully agree that every Member should be
free to select his own language. But there

is a convention that when a Member
starts in a particular language, he conti-

nues to speak in that language. Therefore,
as the hon. Member from the Communist
party said, suddenly the hon. Minister
cannot switch over to another language
while speaking in one language.
st fax AW e ( faeer w@1)):
Aq FgmAgEfFEoE 129@ N T
fewrtw weargRd #WA F onf o,
I9F AR FTGAT AT aRET AgEN
qifeat ¥ &R § AT #T agr 9y
ANEHET qH axoe (7] TWE S
Hear FY @, A g TAT wEqga gav fE
afy 1292 AW § T
AT 209% W38 & fag aqfq At
7g fast ga sgvafmaw ¢ e qa
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Iqg JTF AW J W FY IAFET BN
g9 FarH L. ...

MR. SPEAKER : Do not go into the
merits now. You only want more time.

=t AT AR AT T T
g sy ¢ 5 afas argw ¥ syqaer
Fawy M Tifed, o el s
FAEAeg WE, AN @ dawaa A

MR. SPEAKER: Let us see the pro-
gress. Again the Business Advisory Com-
mittee may meet. The leaders may dis-
cuss it there and we shall take a decision
there. It is not as though the Minister
bas fixed this time.

it wew fagrdt amEdt - wR grew
A TWFE FT AP

MR. SPEAKER : If you want extension
of time, the Business Advisory Committee
certainly has the right to do it. We shall
again place it before the Committee and
if necessary extend it by 3 or 4 hours, I
leave it to the Business Advisory Com-
mittee. I am sure the Minister will have
no objection if the Business Advisory
Committee recommends an extension of
time.

ot e fagrdt Iy - W srem
RIS, qg TEE AHT AT 7S I
wfg & fod @rmar g

MR. SPEAKER : Even presuming we
accept it, the Business Advisory Committee
can extend the time and it will again come
before the House. If you want to postpone
it, it can be postponed, but that is not
important. I only say, instead of discus-
sing here saying 12 or 14 hours, let the
Business Advisory Committzc sit again and
take a decision.

SOME HON. MEMBERS : Yes, yes.

SHRI RANGA (Srikakulam) : What is
the advantage of having a Business Advi-
sory Committee, Sir? That Committee
comes to some unanimous conclusions and
when the report comes here, the leaders
themselves get up and say we want more
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time. We had better dismiss the Business

Advisory Committee and settle it here
itself.

it W fagrdt aronqedt : F 99 A A&
ar, Afe faorg TEaesd A F1§
@ q7 FL AT I T 9 & &
qFaT |

I9 FHE F gAfmy fefiom #1 ot
T HATE |

sft gt q weE ( ATOEdT)
AT WEIRY, S I FHA A, TG
Tgt ATFT IS qEHAT &, FT T TE i
st s AWE?

12,38 Hirs.
MOTION RE: SITUATION IN WEST
BENGAL-—Contd.

MR. SPEAKER : The House will now
resume further discussion on the situation
in West Bengal We have spent 2 hours
5 minutes on it. I thought it would be
over on Friday itself by about 4 o'clock.
But I was. surprised to see that at 3.15,
the Private Members' business had been
taken up and it had been decided that
this would be continued today. Anyhow,
we shall take another 1 hour now.

AN HON. MEMBER: Two hours.

MR. SPEAKER : It can take two hours
all told, including the Minister's reply and
Mr. Mukherjee’s reply. After all, we must
have a deadline and not go on with the
discussion postponing it again.

SHRI HEM BARUA (Mangaldai) : Are
we foregoing the lunch hour toduy also?

MR. SPEAKER: No, no. ' By about
4 o'clock, we will finish this.

SHRI S. M. BANERJEE (Kanpur): On
a point of order, Sir. Under ruke 376(2),
a point of order can be raised in relation
to the business before the House at the
moment. The Business before the House
consists' of two motions one by Mr.
Mukheriee recommending the dismissal -of
the present Governor of West Bengal and

AGRAHAYANA 13, 1889 (S4KA)
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the other by the Home Minister seeking
approval of the statement made by him
on 30th November. I was going to object
to this at the very beginning, but 1 wanted
to get some legal opinion before that. T
can understand the Home Minister -bring-
ing a motion approving the conduct or
misconduct of the Governor to counteract
our motion demanding the dismissal of the
Governor. May I read the statement of
the Home Minister? He said....

MR. SPEAKER: You are making a
speech now. I will give you another
chance for that. What is the point of
order?

SHRI S. M. BANERJEE : To substan-
tiate my point of order, it is necessary. The
statement of the Home Minister cannot be
approved by this House. He cannot seek
the approval of this House for the follow-
ing reasons.

4510

MR. SPEAKER : Under what hue?'
Where is it said that he cannot make a
statement?

SHRI S. M. BANERJEE : He can make
a statement even suo mufu without any
Calling Attention Notice. That is provided
for under the rules. Here a situation
arose in. West Bengal after the Assembly
was adjourned sine die by the Speaker of
that House. Naturally the Members in
this House were agitated and they wanted
to have a statement about the situation in
West Bengal from the hon. Home Minister.
The Home Minister in his wisdom made
a statement on 30th November, 1967. The
statement reads as under :

“Mr. Speaker, Sir, the House is aware
of the action taken by the Speaker of
the West Bengal Legislative Assembly
yesterday, and the observations which
he made while adjourning the Assembly
sine die have been published in the
press today. While concluding his
observations, ‘the Speaker said :” -

He quoted a portion of what the Speaker
said. When he quoted that, naturally, some
hon. Members objected and then bhe said :

“According to the best legal advice
available to us it was within the con-
stitutional competence of the Governor
to dissolve the Council of Ministers
headed by Shri Ajoy Mukherji in the
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circamstances in which the Governor
did s0.”

I dave no quarrel with him. Some hon.

Member said “No, No”.

Thep Shri Y. B. Chavan went further
and sgid :
“We have further advised that the
Council of Ministers headed by Dr.
P. €. Ghosh is Jawfully comstituted.”

Then some hen. Meinbers objected to that
because they thought that Dr. P. C. Ghosh
is an illegitimate child of the Constitution.

MR. SPEAKER : Are you reading all
this and then going to discuss it?

SHRI §. M. BANERJEE : 1 am coming
to my peint. My objection is this. Can
this House discuss the conduct of the
Speaker of that Assembly.

SHRI SHASHI RANJAN (Pypri) : Yes,
by all means.

AN HON. MEMBER : By what means?

SHRT 5. M. BANERJEE: May I re-
quest you, Sir, to uphold the ruling of the
PeputyfSpeaker? When Shri A. K. ‘Sen
was making all sorts of aspersions on the
Spedker of the Legislative Assembly, we
shouted and we said that the Chair should
try to defend the Speaker. The hon.
DeputySpeaker was in the Chair and then
the Deputy-Speaker, said :

“I kmow. I em watching.”

Thean Shri Sezhiyan said that the deci-
sion of the Speaker in the Legislative
Assembly should not be questioned here.
Then the Deputy-Speaker said :

“When this matter is raised 1 want to
point out to the hon. Member that the
Speaker’s decision or his conduct can-
not ‘be questioned even by implication
or by suggestion. This is my ruling.”

My submission is this. If we approve the
statement of Shri-Chavan we shall be ap-
proving a statement which is mischievous
and malicious. They want us to question
the proptiety of the Speaker. He can
‘bring any other motion, but this motion
cannat be brought here, T want your ruling
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MR. SPEAKER: The hon. Member
ga¥o me notice three days ago saying fhat
he wants to raise this point of order. That
is why I allowed him. This was discus-
sed earlier.

SHRI 8. M. BANERIJEE : This was not
discussed in the House. He cannot take
voting on his motion.

MR. SPEAKER : Anyway, both the mo-
tions are before the House. We have
only two more hours. If we lose time on
points of arder we shall lose that from the
total time available.

SHRI H. N. MUKERJEE (Calcutta
North-East) : Sir, 1 wish only to submit
that an important matter of principle bas
been raised, and it is open to the Homuse to
raise matters of this sort at any stage. If,
Sir, this motion has been inadvertently
admitted then it is open to you to rectify
the position. He, Sir, has raised a very
lmper.tant point which is that if by ap-
proving the statement made by Shri
Chavan we lend ourselves as a parlia-
mentary body to criticism of the conduct
of the Speaker of an Assembly in relanon
to what he said inside of his Assemuy.
then that would be creating a very mis-
chievous parliamentary procedure. There-
fare, I would beg of you to consider this
matter and not allow a discussion merely
because it has been moved earlier.

THE MINISTER OF HOME AFFPAIRS
(SHRI Y. B. CHAVAN) : The point is
very clear. We are not asking any jude-
ment of the House on the decision of the
Speaker ebout the adjournment of ghe
House sine die. Really speaking, it is a very
important question of the relationship bet-
wean she State Government and the Cen-
tral Government. If somebody has taken
the position that a certain State Govern-
ment is unconstitutionally working there,
naturally, the responsibility is that of the
Centre to see whether they ate having
proper relations with the constitutionally
constituted government. Therefore, it is very
necessary that not only the government
but this House takes a position and so I
have maved this motion...... (Interrup-
tions).

SHRI INDRANIT GUPTA (Alipore) :

Sir, he .has not replied to the point of
order that was raised.
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MR. SPEAKER : I know. But the deci-
sion on the point of order rests with the
Speaker. It is not as if the Home Minis-
ter was questioning the ruling of the West
Bengal Speaker. He hag clearly stated
“T do not wish to comment on the con-
duct of the hon. Speaker of the ‘West
Bengal Legislative Assembly.” So, it is
clear that we are not criticising the con-
duct of the Speaker at all by approving hir
statement. .. ... (interruptions).

"SHRI S. M. BANERJEE: Qa page
7764 of the Uncorrected Debates it is
statod that while you were in the Chair,
Sbri Y. B. Chavan stated :

“We are convinced that this is a cor-
rect view and that, notwithstanding the
observations made by the Speaker of
the West Bengal Legislative Assembiy,
Dr. P. C. Ghosh and his collcagnes

My eljection is only to this. Rightly or
wrongly, the Speaker of the West Bengal
Legislative Assembly has given a decision.
¥t is for the State Assembly of the State
law officers 40 cbject to it.

MR. SPEAKER: We need not have
any smore discussion on this.

SHRI H. N. MUKERIJEE : If you would
permit me to speak for a moment, the
Home Minister was pleased to say that
when there is a critical situation arising,
as it is, between the Central Government
and the State Government, he has got to
do something. I understand that. If a very
serious crisis has arisen ‘between this gov-
emment and the government in West
Bengal, there are other parliamentary
avenues open today in order to rectify the
position and put it on a constitutional
footing. But, in the process let us not do
something to malign the Speaker and the
Legislative Assembly.

=it wEw fagr i (wsTwy) :
oo wEYE, WA AT agd fR g
i wgew ¥ faw g v gAT } B
o T AT FTAEAT A0 f qfedy
FIE F T AN wS A g
IR & 175 B W I A TR
e wfer e wawem forw &
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qfe=w{Y d F) fagT & § geaa
¥ AT FT I A1 AT § Ag
TATY L AGH $ @ & QT
A ONTR 7 § Agr 9 que
® & ofteir e faww Wy
F A F JTEA W T GIT Y
oot FT @ @ q@  feor
wF Gy &7 #few F fg9w &
IR AN A R AN W F [
TRT g EATE F g uvvww ®

T IR FEQAT §1 |

SHRT P. RAMAMURTI  (Madurai) :
This House cannot take a decision which,
cither indfirectly or directly, impinges on
the decision of the Speaker of a State
Assermibly. After all, the Home Minister
was asked to give a statement on the situ-
ation in West Bengal. Now, 1 can very
well understand the Flome Minister -com-
ing forward with a statement on the situa-
tion and what the Government of India
proposes to do. He did not choose to do
any such thing. All that he said was:
rotwithstanding what the West Reagal
Speaker has said, this is a lawfully -opnsti-
tuted government, ‘which means by impli-
cation that the decision of the West Bengal
Spealeer is wreang and we are asked to
approve this statement. 1 can understand
his saying ‘what government propose to do
in ‘the matter, but he cannot male an im-
plicd statement on the ruling of ‘the West
Bengal Speaker. Now, even if Parlia-
ment approves this statement of the Jeme
Minister, what happeas ? Is it :binding on
the West Bengal Speaker?

SHRI INDRANT GUPTA : To cut +this
matter short, the peint you are asked to
give your ruling on is a very simple ene,
namely, whether the statement contained
in Shri Chavan’s statement to .the effect:—

“notwithstanding the observations made
by the Speaker of the West Bengal Le-
gislative Assembly, Dr. P. C. ‘Ghosh and
his colleagues continue to fuoction”,

which we are asked to approve, is in con-
formity or is not in conformity with the
ruling given by the Deputy-Speaker in this
House in the following words :—

“I want to point out that the Speaker’s
decision or his conduct canaot be ques-
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tioned even by implication or by sugges-
tion. That is my ruling” "
Is the statement in conformity with that
ruling of the Deputy-Speaker ? If it is
not, this Hquse cannot be asked to approve
of that statement.

MR. SPEAKER : The same thing has
been pointed out by both of them.

-SHRI SURENDRANATH DWIVEDY
(Kandrapara) : It is now agreed and you
have also given your ruling that we should
not discuss the conduct of the Speaker or
cast any reflection on his decision, but bty
implication, if the particular sentence is
contained in the statement made by the
Home Minister, naturally there will be
counter-argument against this particular
sentence. Therefore I would suggest, as
it is already on the Order Paper, that
that particular sentence in the statement be
withdrawn so that discussion is open and
there is no implication that a reference
has been made to the Speaker.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : I have a point of or-
der distinct from this. The House can
always discuss one motion at a time. The
business befors the House was the Resolu-
tion moved by Professor Mukerjee. There-
fore if the Government wanted to have
another matter, they could come only by
way of an amendment and not otherwise.
There cannot be two independent motions
before the House. Unless one subject is
disposed of either by voting or by adjourn-
ing it, another motion cannot be taken up.
T suppose, You have understood the point.

MR. SPEAKER : I have understood it.
We have been following this procedure. So
many Resolutions have been moved to-
gether.

About the particular sentence, the point
is that unless you say that you concur with
him nobody can say that they disagree with
the Speaker. We are not discussing the
Speaker’s conduct or ruling here, but this
House has a right to decide, I suppose, in
favour of the Government being there or
the Government being dismissed. = This is
the point and not about the Speaker’s
conduct. *

_.SHRT . UMANATH  (Pudukkotai) :
Without reference to the Speaker.
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MR. SPEAKER : That is exactly what I
say and what the Home Minister said.
Whatever might have been the opinion of
the Speaker, Bengal Assembly, the Home
Minister thinks that the P. C. Ghosh
Ministry is legal but the Opposition or some
of you may think that it is not legal. That
is the point that we are discussing and not
the conduct of the Speaker of the West
Bengal Assembly.

SHRI INDRAJIT GUPTA: Let him
remove that sentence from his statement.

SHRI NAMBIAR (Tiruchirappalli) :
Let him withdraw this and bring another
motion. The House will allow him to
withdraw it. )

SHRI J. B. KRIPALANI (Guna) : Mr.
Speaker, Sir, it is very painful for me to
speak on this subject. The Congress
Benches and also the Opposition, are all
interested in seeing that democracy pros-
pers in this land. Suppose, the Opposi-
tion here creates confusion; will that justify
the Congress people to add to that eon-
fusion by creating confusion themselves?
1 think, that would not be serving the
cause of democracy. I submit that we
must in our conduct have for ourselves
right standards; what others do should not
guide us in our conduct. In law even if
anybody hag stolen my property and has
put it in his house, I cannot break his
house and regain my property. T can only
go through the processes of law. I am
afraid, both the Congress and the Oppo-
sition in this matter, as in scveral other
matters, are trying to do as much harm to
democracy as it is possible to do. T re-
member, when it was a question of the
Governor of Madhya Pradesh proroguing
the House, not only the Opposition people
but even the Congress people said that he
should have exercised his discretion, for he
knew that he was asked to prorogue the
House because the Chief Minister did not
have the majority. At that time it bad
not been proved whether he had the majo-
rity or not; yet, it was presumed that bhe
did not have the majority and, therefore,
he wanted the prorogation. We said that
the Governor must exercise his  special
power in this respect and that would be
right. Did not the Opposition and a good
section of the Congress people also endorse
this stand ? Why are they now quarrelling ?
Why does the Opposition quarrel now



Situation in

4517

when the same medicine is given to them.
1 think this is wrong

Another thing that we have to take into
consideration is that in what the Governor
does, the provision says, he shall not be
questioned for hig conduct in any court of
law. That means that he has to exercise
some power; otherwise, there would be no
such provision that his conduct canrot be
questioned in any court of law. The con-
duct of the Ministers can be questioned in
a court of law, the conduct of the execu-
tive can be questioned in a court of law;

SHRI SURENDRANATH DWIVEDY:
But his decision must be within the law.

SHRI J. B. KRIPALANI : Our conduct
can be questioned in a court of law, but
the conduct of the Governor, when he
is acting in his individual discretion, can-
not be questioned. Apart from this, may
I say that, whether the Governor has the
right or had not the right, the lawyers will
always justify one side of the other depend-
ing upon their brief. Our friend, Mr.
Chatteriee argued very ably the other
day. But I remember, Mr. Chatteryme and
many other lawyers, even Mr. Sen, nave
argued in two different ways when they
were asked to do so. [ remember, Mr.
Chatterjec argued in one case that our
Fundamental Rights cannot be changed
and on the other day there was a confe-
rence in which be said that they cun be
changed by Parliament. Whatever brief
they get, they speak accordingly. T re-
member a story: Where a man was
charged with murder and ihe Prosecution
Advocate began to argue. When he had
finished the argument, the prisoger was
asked as to what he had to say: he said.
“Sir, I have not committed any crime, but
after hearing the Advocate, I feel that T
have committed the crime”. Let us bring
some common-sease to our business. Even
granting that the Governor exceeded his
powers, who are we to say that he has ex-
ceeded his powers? How can the Qpposi-
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Whether he had a majority or not, was not
tested there also. Here also you caanot
say that the Governor's interfereac:
was not right. The case is absolutely on all
fours and the 2 cases are the same. You
cannot say ‘This is different’ and ‘That was
different’. This is what I say there is a
deliberate attempt to kill democracy. When
it serves our purpose, we have
one standard of conduct; when it does
not serve our purpose we have
another standard of conduct. Because
Congress has been doing this —that does
not justify it. The Congress has been be-
having in a strange manuer—in Punjab in
onec manner, in Haryana in another man-
ner and in Bengal in a different manner.
That is their lookout, it is not our look-
out. They are wrong. We consider them
to be wrong.

We have also complained of it here that
when the Speaker is appointed from the
Congress Party, his judzment is aiways
inclined to favour the Congress Pasty. Sir,
against your predecessor, the first Speaker,
in this House, we, of the Opposition, brou-
ght a vote of censure. Of course, we lost it;
we knew we would lose, but we have felt
time after time that the Speaker chosen by
the Congress are inclined to favour the
Congress and not be just to the Opposition
Party.

AN HON. MEMBER : including you.

SHRI J. B. KRIPALANI : In your case,
you very wisely decided that you will take
no sides and you do not belong any more
to any Party. Before that, they had per-
sisted in belonging to a Party. Evea now,
when you are not in the Chair, the Deputy
Speaker is there and he has not renounc-
ed his Party. How can we rely on his
jud t?

tion people say that he hos e ded his
powers when in the case of Madhya Pra-
desh they themselves wanted the Governor
to exercise his discretion? They are out
of court. (Interruption).

ot ofe T (Th) A A
L

Let us be fair. Let 15 look to ourselves
and see what we do. and not expect the
other Party to have high standards off
democratic conduct while we fail. All right,
whether the Governor was right or wrong
—that is a question we bave disposed of.
Here is another question. Because the
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Speaker belongs to or was appointed by a
certain Party, 1 feel be was deflected in
his judgment. I am not talking of his
adjourning the House. He was within his
rights to adjourn the House. but take his
conduct from the beginning—he assigned
seats to the Treasury Benches, to the
P.DF. and the Congress.

SHRI YOGENDRA SHARMA (Begu-

sarai) : Can we question the Speaker’s
judgment here, Sir?
SHRI J. B. KRIPALANI: I am not

questioning here his judgment about
journing the House. 1f cvery pap

ad-
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‘has been criticism about the legal aspeots

of it; all the papers have discussed it....

SHRI J. B. KRIPALANI : All the papers
have discussed it, and we also......

MR. SPEAKER : All the papers hawve
discussed it. If that is proper, then bow
can Members here be prevented from dis-
cussing it?

SHRI J. B. KRIPALANI: Not oaly
have the papers talked about it, but we
bhave also commented on it one way er
the cther; I say that Members of Parkia-
ment have commented on it; They bave

ted outside the House. Can we

[

in this country can pass judgment, can
have some comments to make upon what
has been done, beyond adjourning the
House, by the Speuker, then, I think, Sir,
T am entitled, here in the Parliament to say
something about it, not about his adjourn-
ment, but about what he did previous to
the adjournment. The Ascembly was
called—by whom? By the Governcr. At
the instance of whom? At the instance of
that wrongful Government.

SHRI NAMBIAR : That is the reason.

SHRI J. B. KRIPALANI : If he though
it was a wrongfully appoimted Government,
then he should have said that as the Gov-
fapment is a wrongful Government, as
it is an illegal Government and as it is a
Government which has no right to be
there, he refuses to call the Assembly. He
should have issued a statement in the press
and said like that. Not only did be not
do that, but his office issued notices for the
Assembly members. He may have adjcurn-
ed the House for any reason, but he passes
judgment upon a matter which is tevond
his jurisdiction. In the whole history of
parliamentary government, I have mnever
seen a Speaker taking upon himself the
task of deciding whether one government
was' legal or the other,

SHRI YOGENDRA SHARMA : Are we
discussing the conduct of the Speaker of
the West Bengal Assembly?

MR. SPEAKER: All the
have discussed this aspect.

" SHRI YOGENDRA SHARMA :

you giving this as your ruling?
MR, SPEAKER : This is my ruling, The

papers have talked so much about it; there

newspapers

Are

not talk of that inside the House?

SHRI NAMBIAR : The question™ is
whether he can talk about it inside the
House. Let us decide whether we have got
a right to do it here.

SHRI J. B. KRIPALANI: I would
again make an appeal to both the sides.

Let us not kil democracy by these
methods.
SHRI VASUDEVAN NAIR (Peer-

made) : But who is killing it ?

SHRI J. B. KRIPALANI : 1 have .con-
demned this Congress umpteen times for
setting very bad examples, for setting bad
conventions. But does one evil justify
another evil? Do two cvils make ome
good?

1 bave seen Members of the Opposition
saying outside that the Speaker had no
right to comment upon what governmeat
there should be or should not be..He was
out of court when he himself had acted at
the behest of that government, and I say,
on the orders of that Government and that
Governor and that Chief Miunister who or-
dered or advised the imneeting of the As-
sembly. He then turnes round to say
that the supreme power of dotiding who
should be the governinent or who should
not be the government was with the As-
sembly and yet he adjourncd the Assembly.
He did not allow the Assembly to give its
verdict. The 'matter could have beea
solved in two minutes had the Speaker
shown a judicial mind. He was wanting
in this,

Take the case, again, of the language. .
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MR. SPEAKER : That Bill will come
up later and he can discuss it then.

SHRI J. B. KRIPALANI: Take the
question of the language. The Minister
of Parliamentary Affairs, was speaking and
he spoke in English. Then, somebody
cried out ‘Hindi, Hindi’, 3nd he spoke in
Hindi. Then, another Member said °‘If
he yields to one coercion, he should yield
to another coercion also. This is a very
strange kind of argument.

SHRI VASUDEVAN NAIR : But very
strange things are happening.

SHRI J. B. KRIPALANI : Are we here
to destroy democracy or are we here to
build democracy ? If we are here to
build democracy, then I say that the Oppo-
sition cannot take a leaf out of the book
of the Congress. Otherwise, there is no
point in condemning the Congress, We
have p times cond d this Con-
gress for taking decision that suit its parii-
cular purpose, whether that purpose was
right or wrong. We have ump times
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the Governor’s action under art. 164(1)
and the other, whether the Speaker was
empowered to sit in judgment on the
Governor's action and give an authorita-
tive interpretation of the provisions of the
Constitution. These are the two issues be-
fore us.

Let us take up the question of the Gov-
ernor’'s powers. It is clear and basic in
the scheme of our Consiitution that the
Governor is a constitutional head. He has
to discharge his functions on the advice of
the Council of Ministers, except whea he
is required by the provisions of the Cons-
titution to use his discretion. There are
certain express provisions wherein he has
to use his discretion, but there are certain
situations when by implication it would
appear to be open to the Governor to act
in his discretion. For instance, when he
makes a report under-art. 356, it is obvious
that he has to use his discretion and not
be advised by the Council of Ministers.
Again, take the instance where he has to

blamed our Speakers that they do not
bring to their task a judicial mind. So,
let us search our hearts and let us not de-
grade each other. This is nothing but de-
grading each other. Because the Congress
is degrading itself, should I also degrade
myself so that I also come to that posi-
tion? I am against such a kind of thing.
I believe that both the sides are trying to
injure our democracy, and injuring demo-
cracy means injuring the country, and I
say that it is unpatriotic.

13.10 Hgs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock

The Lok Sabha re-assembled after Lunch
at Fourteen of the Clock
[MR. DEPUTY SPBAKER in the Chair)
MOTIONS RE: SITUATION IN WEST
BENGAL—Contd.
SHRIMATI SUCHETA KRIPALANI
(Gonda) : 1 rise to support the Motion

moved by Shri Chavan and oppose the
Motion moved by Shri H, N. Mukerjee.

The subject under discussion has really
two. aspects, one, the constitutionality of

app the Chief Minister, While appoint-
ing him, it is obvious that the Council of
Ministers will not give him any advice.
He has to use his own discretion. Of
course, even this discretion is severely cir-
cumscribed by the political situation. For
instance, a person cannot be appointed as
Chief Minister by the Governor unless he
is satisfied that he enjoys the confidence
of the House. But as to who has to decide
whether the Governor is to use his discro-
tion, the final authority is the Governor
himself, as has already been quoted by
many members; under art. 163(2). he alone
is to decide. This matter is mot jasticiable.
Therefore, at what time and on what gcca-
sion, the Governor has to use his

tion is left to him.

As regards dissolution of the House, it
is possible that that there can be consider-
able- difference of opinion, whether he
should automatically follow the advice
tendered by the Council of Ministers,
irrespective of the fact whether the Coun-
cil of Ministers enjoys the confidence of
the majority. It is obvious from the facts
that in such a case, he has to take the
totality ‘of the circumstances relevant to
the into befo pting
or rejecting the advice, Therefore, the dis-
cretionary power of the Governor is not
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so simple as it looks, There are finer
points which may be difficult to interpret,
but therc is in the residuum a certain
power which the Governor has to wuse.
taking the circumstances into consideration.

In the case of Bengal, I want to draw
your atlention to the fact that the con-
demnation of the Ministry came from no
other person than the Chief Minister him-
self. The Chief Minister made a public
statement to say that there are sections
which are trying to bring an outside agency,
to have an armed rebellion in the country,
and are acting as agents of the Chinese.
Also, many members have mentioned the
fact that Calcutta was reverberating with
pro-Chinesc slogans. In such a situation,
the Governor has to exercise his discretion.
If he does not exercise his discretion, he
is not true to the oath that he has taken
and to the country.

Therefore, the real controversy lies on
article 164, whether the Governor could
have dismissed the Ministry or not. It
would be useful, in this case, to recall
what Dr. Ambedkar, the father of the
Constitution, the man who piloted the
Constitution, had to say in this regard.
When he was piloting the Constitution,
one of the amendments suggested was that
after the words “during the pleasure of the
Governor”, the following words should be
added. “until such time as the Council of
Ministers retain the confidence of the majo-
rity of the members of the legislative

assembly.” This emendment was not
accepted by Dr. Ambedkar, and he had
something very significant at that time.

Dr. Ambedkar said :

“The first point raised in the debate
is that in respect of the provision
that the Ministers will hold office during
the pleasure of its head, it is desired
that the provision should be made that
they should hold officc when they have
the confidence of the House, I have
no doubt about it that it is the intention
of the Constitution that the Ministry
shall hold office during such time as it
holds the confidence of the majority. It
is en that principle that the Constitution
will work. “During pleasure” is always
understood to mean. . .”
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—1 would like my hon. friends to hear this
very carefully—

“.... that the pleasure shall not con-
tinue notwithstanding the fact that the
Ministry has lost the confidence of the
majority. The moment the Ministry has
lost the confidence of the majority, it is
presumed that the President (or Gover-
por) will exercise his pleasure for dis-
missing the Ministry.”

Therefore, democracy and the Constifu-
tion require not only that he should place
the Ministry in position, but if need be.
he should also dismiss the Ministry. That
is one of the duties enjoined upon him.

SHRI INDRAJIT GUPTA: How will
he know that it has lost the majority ?

SHRIMATI SUCHETA KRIPALANI:
That is a very legitimate question, Oer-
tainly I will answer that.

Therefore, the Constitution-makers did
contemplate a situation when the Governor
was under an obligation to dismiss the
Ministry, Of course, it would be wrong
of the Governor to exercise this power
under article 164 unless there are clear
and valid reasons, reasons supportable
either by the express provisions of the
Censtitution or implied principles of the
Coastitution.

With regard to the implied principles, [
would again take a little time of the House
and again quote Dr. Ambedkar who was
piloting the Constitution. Dr. Ambedkar
made a significant distinction between the
functions of the Governor and the duties
of the Governor. He observed :

“Although the Governor has no func-
tions, still even the Constitutional Gover-
nor that he is, has certain duties to per-
form. His duties, according to me, may
be classified into two parts, One is that
he is to retain the Ministry in office be-
cause Ministry is to hold office during
his pleasure.

—Please listen carefully—

“He has also to see whether and when
he should exercise his pleasure against
the Ministry. The second duty which
the Governor has and must have is to
advise the Ministry. to wamn the Ministry
and to suggest to the Ministry an alter-
native and to ask for a reconsideration.”
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In this case, what did the Governor do?
We are blackguarding the Governor and
getting ready to impeach him and do all
kinds of things. The situation in West

Bengal was confused. The Governor had -

made his own assessment that the ministry
did not enjoy a majority. He did not
Straightaway say, “Dismiss it”, He said,
*“I would advise you to please call the
Assembly as soon as possible so that this
‘matier can be tested. Instead of calling
the Assembly immediately, they started
shilly-shallying and delaying.

Here, 1 would like to quote from the
British Constitution, 1 am reading from
an article by a learned constitutionalist.
He says :

“When, according to British constitu-
tional law, is the Crown entitled, if not
bound, to dismiss a ministry one might
usefully ask since British precedent is
obviously relevant. Three distinct grounds
are often stated. First if, in the Crown’s
judgment, the ministry has lost the con-
fidence of the people. This necessarily
‘involves the question of dissolution”™ etc.

The second ground is, if the Crown
is satisfied that the ministry has for-
feited the confidence of the Ci
Lastly, the Crown is entitled to dismiss
a ministry, irrespective of the confidence
it might enjoy, if it is guilty of conduct
that justly calls for dismissal.”

‘So, there are three conditions under which
the Crown can dismiss the ministry. Here
at least two conditions were being fulfilled.

Now, I come to the second point : the
situation that arose on the 29th with the
adjournment of the House. I do not want
to malign the Speaker or to pass any
judgment on his action. I would oaly like
to analyse what had happened. There, he
did reserve his final judgment but he pro-
nounced his opinion on four points: one,
that the Governor has no power to dismiss
‘the ministry; secondly, the appointment of
Mr. P. C. Ghosh was unconstitutional.
Thirdly, as far as the making or unmaking
of a Council of Ministers is concerned, the
legislature is the supreme authority, and
under article 164(2), they could be voted
out only by the Assembly: and therefore
there was no ministry in West Bengal. That
is what he said.

AGRAHAYANA 13, 1889 (S4AKA)
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Now, the Speaker has not been charged
with the authority, by the Constitution to
make pronouncements on constitutional
issues., As far as the discretionary power
of the Governor is concerned, nobody can
judge but the Governor himself. That is
the constitutional position.
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Regarding the constitutionality of any
matter before the House, even in this
House, itself, when the Official Language
Bill and the Unlawful Activities Bill were
presented, the question was raised as to
whether they were constitutional or not.
What was done ? The Speaker did not
make any pronouncement on it; he did not
give his views on that aspect of the matter,
whether it was constitutional or not, He
placed the motions before the House apd
the House voted upon them. Now I come
to the question, when could a House be
adjourned ? The House could be adjourned
when the proceedings cannot be conducted
according to the rules of the House smooth-
ly. Only under such a condition the House
is adjourned, and the adjournment of the
House in this case is in reply to a sup-
posedly unconstitutional act of the Gover-
nor,

SHRI UMANATH : Are you allowing
a discussion, Sir ?

MR. DEPUTY-SPEAKER : So far as
the adjournment of the House is concerned,
at Jeast refrain from it,

SHRIMATI SUCHETA KRIPALANI :
I am leaving it. It does not make any
difference. 1 take the question of the princi-
ple of supremacy of the legislature. That
is fundamental; this is central to the
whole concept of parliamentary govern-
ment. In this case, who flouted the supre-
macy of the legislature ? Shri P. C. Ghosh,
as soon as he came to power, said, “Please
call the Assembly immediately. I should be
voted in or I should be voted out. I shall
bow down before the verdict of the
Assembly.” But Mr. Ghosh was not allow-
ed to get a vote. You know what was done.
I do not comment upon it because some of
my friends will start saying all kinds of
things.

The Speaker there g Ali's
precedent. In the case of Nausher Ali’s
precedent, I would like to say that the min-
istry then was outvoted on a financial

tad N h
I
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measure, and therefore, the Speaker said
he wanted to uphold the “decision of the
Assembly™.

Then, Shri H. N. Mukerjee quoted King
Charles and reminded us of what the
Speaker of the House of Commons had
then said about the dispute between King
Charles I and the Speaker. The Speaker
said—(Interruption)

SHRI S. M. BANERJEE : She has not
followed it.

SHRIMATI SUCHETA KRIPALANIL:
1 know how to speak.

MR. DEPUTY-SPEAKER :
order.

SHRIMATI SUCHETA KRIPALANI :
The Speaker said : “I have no eyes or ears
except the verdict of the House.” In this
case the verdict of the House was not al-
lowéd to be taken. Somebody else arrogat-
ed the power to himself.

The House was not allowed to function.

SHRI UMANATH : She is again casting
reflections indirectly on the Speaker. Who
arrogated ?

SHRIMATI SUCHETA KRIPALANTI :
Now, Sir, what are the facts of the case
are, as Acharya Kripalani pointed ont.
under the advice of the Ghosh ministry.
the Governor asked that the House be
called. The Speaker immediately called the
House. Everybody was served with notice.
In Bengal, there is a rule that the Advocate
General should be given notice. He also
got the notice. Agenda papers were circu-
lated. Not only that. An Anglo-Indian
member, Mr. Cliffard Noronha, had
resinged with the outgoing ministry. Dr.
Ghosh wanted him to be nominated and
the Speaker gave him fresh oath. Seats
were allotted. The PDF and Congress mem-
bers were given seats on the treasury ben-
ches. What is the implication ? It implies
acceptance by the Speaker of the validity
of the appointment of the Ghosh Ministry
and validity of the summoning of the
Assembly.

SHRI UMANATH : Again she is doing
the same thing. This is very wrong .

SHRIMATI SUCHETA KRIPALANI :
T would not refer to it anv more, Sir, 1

Order,
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want a ruling from you. I am not a lawyer,
but only a layman. If the House is null end
void, what is the position of the proceed-
ings of the House ? If the House itself was

.null and void, whatever happened in the

House should also be null and void.

Nobody is happy over the situation in
West Bengal. We are sorry things had come
to such a pass. What is the lesson to be
learnt from this ? Unless law is respectcd,
nothing can be done. We cannot have any
economic or social development in the
State. We cannot have normal life; wc
cannot uphold the Constitution. So, the rule
of law must be respected. The situation in
West Bengal is chaotic because people
have no regard for the rule of law there.
The Chief Minister himself alerted the pub-
lic sometime back that there were pcople
there who were working against the inter-
ests of the country and who are acting, if
I were to use the correct word, ireasonably,
against the Government, In such a situa-
tion, it was the bounden duty of the Gover-
nor to take effective steps to protect the
State.

SHRI A. K. GOPALAN (Kasergod) :
Sir, the dismissal of the Ajoy ministry is an
unashamed outrage on the provisions of the
Constitution, Under the Indian Constitu-
tion, the Governor has no power to dismiss
a ministry just becausc he thinks that the
ministry has no majority. I do not want the
Nigerian Constitution, which was brought
in here by Mr. A, K. Sen. 1 have not read
it. but I know it is irrelevant. The Nigerian
Constitution cannot in any way be com-
pared with the British Constitutjon or the
Indian Constitution. 1 understand that
under the Nigerian Constitution, the Gover-
nor is the President of the Executive Coun-
cil and he presides over it. If at all he
wants a comparison with the Nigerian
Constitution, it is equal to the Government
of India Act, 1919 which we have discard-
ed. So, I do not know why an eminent
lawyer like him brought that into the dis-
cussion; perhaps that is because he did not
see anything in the Indian or British Cons-
titution to help him.

We go the Indian way, not the Nigerjan
way. The Constitution of free India has.
been clearly interpreted by the Supreme
Court of India. There was a unanimous
judgment in 1955 where the Chief Justice:
has laid down that under the Indian Cons-
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titotion the Governor is a mere constitu-
tional head. The judge also observed :

“We have the same system of parlia-
mentary executive as in England and the
Council of Ministers, constituted as it
does of the members of the legislature.
is like the British Cabinet.”

The Nigerian Constitution is irrelevant
here. I do not know why Shri A. K. Sen
did not see this judgment and give his opi-
nion as to whether he agrees with it or not.

Sir, constitutionally speaking there are
two points that have to be decided—the in-
terpretation of article 164(1) and article
164(2). According to me, jt clearly says
that the Council of Ministers shall be col-
lectively responsible to the Legislative
Assembly of the State. Looking to the
debate that took place in the Constituent
Assembly we can understand that primarily
the Council of Ministers is responsible to
the elected legislature. The Govemor is
only the head of the State and a nominee
of the President. My contention is that the
clectgd representatives have the final say in
the matter. 1 want to know from the hon.
Home Minister whether he agrees with this
contention. If he agrees then, certainly, the
dismissal of the West Bengal Ministry is
illegal.

Let this House and the Government re-
member  that the situation today has
changed. The. States have come into their
own with their own . personality. If this
arbitrary manner as it is adopted in West
Bengal is takep it is likely to endanger the
very basis of our Constitution,

There is another point that I want to
bring to the: notice of this House. We have
been discussing only about the Constitu-
tion, the court and the legislature, But
what about the people. In a democracy it is
the people who have got the supreme
power. What is their role ? Is their role
finished when they elect members to the
legislature of a State ur Parliament or have
they some power even afterwards during
the period of three or five years for which
the assembly or the Parliament has been
constituted ? It is true that in our Constitu-
tion there is no provision for recall, But
the people have ‘elected their members on
a certain basis. It was stated here not by
one but by many speakers that the Council
of Ministers had lost their majority. How
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did they lose their majority ? How was the
election conducted ? The election was con-
ducted on the basis of a programme or a
policy. Even the independents had support-
ed a certain policy. There were so many
parties. Those parties had ideological
differences, but there was one thing in com-
mon and that was the basic policy of the
United Front, of those who fought the
Congress. That policy was that inside the
Legislative Assembly they will fight the
Congress, they will fight the monopoly of
the Congress, they will fight the policy and
programme of the Congress. There they
were all agreed and on that basis the people
elected them. As far as these 18 persons
are concerned—eleven of them have
already become ministers by now and the
remaining 4 or 5 will also become ministers
—they have lost their right to represent the
people because the mandate given by the
people who elected them was that they must
oppose the Congress. The mandate given
by the people while electing them was that
they must stick to a certain policy. That
was the reason why they were with the
United Front. If they thought that they
could not follow the policy which they had
promised to the people to follow, imme-
diately they should have gone back to the
people and explained to them why they
wanted to change their policy and then the
people should have said whether they could
change it or not. I am sure, Sir, if Dr.
Ghosh and others, who changed their
colour after election, if they go back to the
people they will Jose their deposits and they
will not be elected. Let them go to the
people and tell them that even though ai
the time of the elections they promised to
do something and the people gave them a
certain mandate, which was to fight the
Congress in the Assembly, today they think
that they cansot do it. Let them give their
reasons for the same and then seek elec-
tion to come to the Assembly on that basis.
It is the people that have got (he supreme
power and it is the people who gave them
the mandate, not the Governor. The
people elected them, not because they stood
for election but because they were for
some policies; because they told the people
“if you elect us, we will do this”. At the
time of the election they never told the
people that they will support the Congress.
In fact, if they had said that they would
not have been elected. Now, after the elec-
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tion, within five years they cannot change
their policy from time to time and adopt any
policy they want, That would be betraying
and cheating the people, going against the
mandate of the people.

The most important thing is this. These
18 people were elected by the people on
certain understanding. At the time of the
election they have given certain promises
to the people. They cannot one fine day
all on a sudden announce that they are
changing sides and joining another group
or following another policy. So, it is not
a question of majority or one group joining
another group. They were elected by the
people because they said that they stand
for some policies and principles. Now, if
they say that they stand for some oOther
policies, it would amount to cheating the
people and going against the mandate
which the people gave them. If they want
to change their policies, they should first
go to the people, tell them their views and
get the mandate of the people afresh,

SHRI J. B. KRIPALANI : But you were
glad when in Madhya Pradesh lejﬂawm
were cheating the people.

SHRI A. K. GOPALAN: As far as
Madhya Pradesh is concerned, certainly the
government would have done something
which made the members act in the way
they did. 1 do not say that they should not
do it. But the question is this : What is
the supreme power in a democracy ? Is it
the Governor ? Is it the Supreme Court?
Or is it the Legislators and the people who
have elected them to the Legislature ? It is
the mandate and verdict of the people
which is to be respected in a democracy.
It is the verdict of the people, the desire
of the people that is supreme in a demo-
cracy. When the people give some mandate
and after election, within five years, you
go against the mandate, then democracy
will be meaningless. Certainly, that is not
what democracy means. Democracy means
the will of the people.

Shri Kripalani said that both sides are
destroying democracy. He also asked what
is democracy. Let us see the standard of
democracy and application of democracy in
this country. The standard was one in 1932,
another in 1943, another in 1957 and yet
another in 1959; it was one in Haryana
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and another in Bengal. In Haryana it was
said : bers are changing sides from
time to time, they are turncoats, so we cam-
not have the government. Therefore, even
though the majority was there, the govern-
ment was dismissed. But what did you do
in Bengal ? In Bengal there was persuasion
and intimidation of the turncoats; they
were induced to defect. In fact, the defec-
tors were told “you change the colour, you
will not only not be dismissed but you will
be rewarded by being made Ministers”. So,
in one place changing colour is rewarding.
You reward people for doing it, while in
another place you dismiss people for doing
the same thing.

What was done in Kerala in 1959 ? Can
you say that the Government in power
then in the State did not have a majority ?
It had a majority. Yet, the Prime Minister
organised the liberation struggle. It was
said that though the government had been
elected by the people, during the two years
it had been in power, it had lost the popu-
larity and backing of the people. How do
you explain it ? Then it was not a question
of a majority in the Assembly, The govern-
ment had a strong majority in the Assemb-
ly. Even then it was said that the govern-
ment had no popular support and it was
dismissed. What is being dome in Bengal
today ? If there is no popular support for
the Ministry in power in Bengal, how do
you explain a meeting attended by 15
lakhs people demonstrating against the dis-
missal of that Ministry ? So, you are having
double standards. In Kerala because the
party in power had the majority in the
Assembly you brought in the question of
mass upsurge. In Bengal, when there is
military, when there is section 144, when
there is suppression of the people and cur-
few. what do you call that? Is that also
mass upsurge ? When there is curfew, is
there mass upsurge ? In 1959 you said
there is mass upsurge and you dismissed
the Ministry. At another place, when you
have police and military and curfew and
still the people demonstrate against the
government, you do not dismiss the Minis-
try; on the other hand, you say “we will
support you™. If this is the type of demo-
cracy that Acharya Kripalanj envisages,
then T say that we are against this demo-
cracy, we will destroy this democracy be-
cause, then, democracy means the conve-
nience of the ruling party at the Centre.
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This kind of d acy is conm
of the Congress to stick to power, If demo-
cracy means one thing in Haryana and
some convenience and some principle to
stick to government in Bengal, if it means
comvenience in Kerala in 1959 to stick to
some thing, then as far as it is practised
today and before, it is convenience of the
ruling Congress Party to stick to power. If
this is democracy, we will fight it. We will
destroy that democracy. We do not want
that democracy. ... (Inferruption).

It was said here by somebody that he
wrote a paper and then people were asked
to paralyse the Government. Somebody
asked the people to paralyse the Govern-
ment. Nobody should ask the people 10
paralyse the Government but when those
who are in the ruling party paralyse the
Constitution and democracy, if they prosti-
tute the Constitution certainly the people
will paralyse he Government because they
cannot do anything else but to paralyse
the Government, So there is no use in
saying all these things and using  such
‘words, ’

The people of Bengal have determined
not to allow the Ghosh Ministry to conti-
nue one day. They will not get any rest. |
warn the Government that if the Ghosh
Ministry is asked to continue, it will not
continue. They will continue with military,
police and section 144, The whole people
have already risen in revolt. If the Gov-
ernment cannot understand the meaning of
what is happening not only in Bengal but in
other places also, let them have their
chance but not call it democracy. Call it
hypocrisy or something else.

SHRI N. K. P. SALVE (Betul) : Sir, 1
rise to oppose the motion moved by Shri
Hiren Mukerjee and to support the motion
moved by hon. Shri Chavan.

SHRI S. M. BANERJEE : He has to jus-
tify Rs. 31.

SHRI N. K. P. SALVE: Sir, the trend
of political events in Bengal has raised
certain problems and certain issues have
also been raised which are not merely of
importance to a student of constitutional
law but perspicacious person sces in them
basic, fundamental and primary problems
of importance, He sees in these issues and
Problems a serious threat to the very exis-
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tence of the democratic institutions in the
country. Anybody who wants fo strive hard
for the polarisation of forces which will
stabilise and strengthen democracy will
condemn these acts of violence, this act of
growing intolerance and the use of abusive
and invective language against potitical
opponents; in fact, indulgence in shameless
endeavours to abuse those who are not
willing to consociate with you in your poli-
tical manoeuvres and your political objec-
tives are dangerous trends. Whatever may
be the divergence of our views, whatever
may be the differences of our opinion on
the right or the authority of the Governor
to dismiss the Ministry and whatever we
may have to say about the propriety of
a Speaker adjourning an Assembly sine dic.
I am sure all of us unequivocally and un-
reservedly condemn the acts of violence of
boms being thrown on the Speaker’s house
as well as the grave acts in the Assembly
of throwing inkpots and table stands at the
Chief Minister, Shri P. C. Ghosh. The
extraordinary marksmanship, which has
been shown by some of the members in
Vidhan Sabha, I am sure, after the culprit
is found out, will be duly rewarded by their
being sent out of the Vidhan Sabha and
used somewhere else.

SHRI UMANATH : Thank God, you are
not the Speaker.

SHRI N. K. P, SALVE : The Motion of
my hon. frieng_ Shri Hiren Mukherjee,
seeks recommendation of this House to the
President to dismiss the Governor of West
Bengal for his act of dismissing the
Mukherjee Ministry. Now this extreme and
unprecedented measure to dismiss and dis-
grace the Governor of a State could only
be justified if, on the test stone of Consti-
tutional morality it was found that the
Governor had shown dereliction of his
duties and had disregarded the solemn obli-
gations cast on him under the Constitu-
tion.

Thus the validity of the allegations
against the Governor will have to be judged
from two aspects: first, it will have to be
determined whether or not the Governor
had the necessary authority under the
Constitution to dismiss a Council of Minis-
ters in respect of which there was a clear
indication that they had Jost, that they had
forfeited, the confidence of the majority:
secondly, if he was so possessed of power
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and authority to dismiss a Council of Min-
isters, whether he acted justly and fairly,
whether the events which preceded and
which succeeded dismissal justified his
action and whether or not the Governor
had shown that he had maintained a cer-
tain. Constitutional morality in the overall
position.

Coming to the first aspect, whether or
m':n be is entitled under the Constitution to
dismiss a Council of Ministers which has
lost the confidence of the majority,
sory ex tion of the rel

SHRI NAMBIAR : Which Article?

SHRI N. K. P. SALVE : Article 164. I
am coming to that,

A cursory examination of the relevant
Article of the Constitution will prove to any
one who has an open mind that the Gover-
nor had the necessary authority to dismiss
the Council of Ministers the moment they
had forfeited the confidence o

a cur-

f the majority

of the legislators in the Legislative
Assembly.
It has been argued inter aglia by the

Speaker of the West Bengal A bly—1
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This was the argument employed by him. In
regard to the appointment and dismissal of
the Advocate-General, contemplated under
Article 165, the pleasure of the Governor
must yield to the advice of the Council of
Ministers which is enjoying the confidence
of the majority of the legislators in the
Legislative Assembly. By analogy, the
advice must be superior and the Governor
must subserve the advice of the Council of
Ministers which has forfeited the confi-
dence of the majority.

The standard of interpretation followed
by the Speaker, I find, constitutes the most
violent violation of the basic and funda-
mental principles of hermineutics-science:
of interpretation because the plain language
of article 164 and article 165 will not be
able to bear the strain of this interpreta-
tion sought to be put by the Speaker, that
because an Advocate-General must hold
office during the pleasure of the Governor,
which pleasure of the Governor in respect
of the Advocate-General must yield to the
advice of Council of Ministers enjoying the
confidence of the majority of the legisla-
tors, the Council of Ministers also must be
allowed to force the Governor to show his
pleasure to them and on their own advice.

am not casting any aspersion on him; it is
an- argument given by him—that the dis-
missal of the Mukherjee Ministry by the
Governor was illegal, for, unless and until
a Legislative Assembly was properly con-
voked and unless a vote of censure was
taken, the Governor had no authority to
dismiss the Council of Ministers in the in-
terregnum even if there was a clear indi-
cat'on that the Council of Ministers had
lost the confidence of the majority, The
Speakers’ argument is in these terms :

“I may also mention that the argu-
ment has been advanced that the words
in article 164(1) ‘the Ministers shall hold
office during the pleasure of the Gover-
nor’ vest in the Governor the power to
dismiss a Ministry. But this argument is
w.thout merit. For, the same expression
‘pleasure of the Governor® finds place in
article 165(3) with regard to the appoini-
ment of the Advocate-General and none
will question that the appointment of the
Advocate-General is not within the
Governors discretion but has to be done
on the advice of the Council of Minis-
ters.” (Interruptions)

conti to retain them in office even if
there are clear indications that the Coun-
cil of Ministers have forfeited the confi-
dence of the ‘majority in the Legislative
Assembly.

SHR] NAMBIAR : A very poor analogy.

SHRI N. K. P. SALVE : I submit that,
though it is not clearly so stated and the
matter has been left to the pleasure of the
Governor to dismiss the Ministry, it was the
clear and categorical intention of the
authors of the Constitution to cast a solemn
obligation on the Governor not to exercise
his pleasure in favour of retention of the
Council of Ministers, once they lost the
support of the majority. It was clearly con-
templated by the framers of the Constitu-
tion that the pleasure of the Governor for
retaining a Council of Ministers in the office
must be co-extemsive...... (Interruption)
must be necessarily co-extensive with the
pleasure of the confidenze of the majority.
In other words, the pleasure of the
Governor must cease the moment there is
the displeasure of the majority. 1 do not
like to quote Shri Ambedkar again and

again in support of this, but there is a
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clear and categorical expression in respect
of not merely the scope of the term,
‘pleasure of the Governor’, but also
the obligation of the Governor, to
which Mrs, Kripalani made a  refer-
emce. That one sentence is of  great
significance and that is an answer to my
learned friend on the other side, ‘During
pleasure’ is always understood to mean that
the ‘pleasure’ shall not continue notwith-
standing the fact that the Ministry has lost
the confidence of the majority. It is pre-
sumed that the Governor will exercise his
‘pleasure’ in dismissing the Ministry ..
(Interruptions)

MR. DEPUTY-SPEAKER : Order, order.

SHRI INDRAJIT GUPTA : It must be
tested in the House.

SHRI N. K. P. SALVE : My submission
on this point is borne out by the observa-
tions of Lord Halsbury in Halsbury's Laws
of England, Vol. VI, page 641 that :

“It is, however, a clearly recogniszd
constitutional principle, that, though in
dismissing his councillors the King may
seem to be acting independently and
without advice, there is no act of the
Crown relating to public government for
which some person is not responsible to
Parliament, and that in all cases the in-
coming ministry are constructively res-
ponsible for the dismissal of their prede-
cessors.”

Sir, I have no doubt in my mind that the
Governor has the necessary authority and
power to dismiss the Council of Minisiers
which has, it has been admitted, forfeited
the confidence of the majority, (Interrup-
tions)

The second aspect of the matter on the
question of constitutional immorality is still
clearer. On being asked by the majority of
legislators -to accelerate summoning of a
session of the State Assembly to enable
them to express their want of confidence in
the Mukherjee Ministry, the Governor does
not immediately dismiss the Ministry, but
he seeks the help of the Chief Minister to
convoke a session of the Assembly so that
a vote of confidence is passed and the
wishes of the House ascertained. To that
there is no categorical affirmation by the
Chief Minister, because in view of the ex-
traerdinary circumstances and in view of
the fear that the majority is no longer with
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him, he is hesitant to convoke the assembly.
The Governor even then waits for a while
and on a clear indication that the majority
is not with the Mukherjee Ministry, he
appoints Dr. Ghosh who commands a
majority in the Assembly. Then he imme-
diately convokes a session. He does not
want them to carry on the Ministry without
a vote of confidence. Therefore, he con-
vokes a sescion of the Assembly where the
new Ministry must seek a vote of confi-
dence and not enjoy the office merely on
the Governor’s pleasure, Is this an act of
constitutional immorality ? I ask : or is it
a constitutional act, which does not permit
an Assembly to record its vote on a vital
matter. It is unfortunate, Sir, that an act
by which the authority of the assembly is
abrogated finds approval, and an act which
seeks a vote of the assembly over an issue:
which is its own exclusive domain is con-
demned. The act of the Governor in con-
voking the Assembly is condemned and the
other act by which the Assembly is stifled
from giving its vote, giving out its mind fs
approved.

On the one hand we say that the House
is the master—its commands are supreme
and sacrosanct. On the other we commend
and approve of every process which smo-
thers and stifles the voice of the House
and we appreciate actions which stuktify,
which impede and which obstruct the pro-
cess of issuance of such commands. And
such wholly undemocratic and unconstitu-
tional restraints sought on the Assembly
are attributed to a very great and noble
act in the cause of democracy. Nothing can
be as ridiculous and improper as this.

Before ¥ close, those who have condemn-
ed Dharma Vira, those who seek to con-
demn Dharma Vira for this and say that
he has acted contrary to his pame, I sub-
mit that either they do not understand the
meaning of his name or do not under-
stand the . . . true meaning of his action
-« . (Interruptions). One is only surprised
that in the cadre of ICS officers, we have
got at least one brave man who has stcod
bravely by his duty—a true Dharma Vir. . .
(Interruptions)

Before 1 conclude, I would say that if
at all the Central Government are to be
censured, they should be censured for not
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having taken action earlier; they should be
censured for not having intervened in time
to stop the violence and lawlessness which
were prevalent in West Bengal. 1 would
submit that if the Central Government will
continue to be as they have been, we here
will not be with them because of one
reason and it is this if I may recite a
couplet :

“gHET T, gifgw g, AT TG,
TR & 77, J IFGTA T A AT AT

MR. DEPUTY-SPEAKER: No, Shri
Samar Guha. He will have just ten minutes.

SHRI SAMAR GUHA (Contai) : You
have given indulgence to so many hon.
Members. It is not proper to show the red
signal even before I start my speech.

Sir, 1 am not one to enter into a dis-
course on constitutional punditry. I want to
draw your attention to the fact that cons-
titutional democracy in India is now fac-
ing a great crisis due to the arbitrary act of
the Governor of West Bengal. In fact, I
would say that constitutional democracy in
India is today in a dangerous predicament;
indeed it is in Agni Parikshan.

A few days back I had warned the Cen-
tral Government that if they empowered
an appointed authority like a Governor to
dismiss a constitutionally elected Ministry
then they would start a process of chain
reaction of constitutional and popular ex-
plosions. You have already had the two
events,—two bomb-shells have been thrown,
one by the Speaker of the West Bengal
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Assembly to sit on the 18th December, per-
haps the great tragedies that have over-
taken West Bengal in terms of the lives of
nearly two dozens young men and many
others who have suffered as a result of bul-
let injuries and more than about 4,000
men who have been enclapped in jail, and
West Bengal which is turning to be almost
a huge prison-house, would not have hap-
pened.

These prisoners have been treated as
ordinary criminals, Hundreds of them have
already resorted to hunger-strike to assert
their right to be treated as political priso-
ners.

1 would congratulate the Speaker of the
West Bengal Assembly for one particular
reason, namely that he has made a signi-
ficant contribution in the sense that if the
Governor has the right to dismiss a cons-
titutionally elected Ministry in an arbitrary
way, the Speaker, in the language of the
editorial of ope of the papers, by way of
tit for tat, has shown that he has also the
right to arbitrarily, if the other action also
might be called so, disobey or disregard
the order of the appointed Governor.

SHRI J. B. KRIPALANI: This is a
comment on the Speaker.

MR. DEPUTY-SPEAKER : As Shri J. B.
Kripalani has pointed out, we should not
bring in the Speaker and his observations
by way of comment, either way,

SHRI HEM BARUA : When there were
comments on the action of the West Ben-

gal Speaker, there was no protest. He has
not com d?

Assembly and the other by the outgoing
Governor of Bihar. We congratulate these
two gentlemen because they have made an
effort to defend the essence of democracy
in the sense that an appointed Governor has
no right to usurp the authority of an elect-
ed body.

I do not want to criticise Shri Dharma
Vira because after all he is nothing but an
agent of the Central Government. There-
fore, when I criticise Shri Dharma Vira 1
am really criticising the Central Govern-
ment. So, when we are asking for the dis-
missal of Shri Dharma Vira, we really
want to censure the Central Government
mainly.

If only Shri Dharma Vira would have
waited for a few days for the West Bengal

SHRI BADRUDDUJA (Murshidabad) :
All comments are not reflections; only re-
flections are objectionable,

MR. DEPUTY-SPEAKER : When
Acharyaji pointed out that he was com-
menting or rather commending certain ob-
servations of the Speaker, you did not
take exception to it.

SHRI BADRUDDUIJA : Favourable ob-
servation,

MR. DEPUTY-SPEAKER : Certain ob-
servations of a sort of a jurist mind. That
is a different thing. It has nothing to do
with the conduct of the Speaker as such.
Therefore, I did not take notice of it, but
as far as possible, let him avoid reference
to the Speaker and go on.
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SHRI SAMAR GUHA : I congratulate
the Speake: of West Bengal for another
reason, By bringing in this constitutional
issue, he has diverted a violent agitational
movement in  West Bengal to a constitu-
tional channels. Now in West Bengal more
than 4,000 copies of the Indian Constitu-
tion have been sold out and in every cor
ner, in every club polemics on constitu-
tional issues are going on.

SHRI J. B. KRIPALANI : That is not
very disastrous.

SHRI SAMAR GUHA : As the Speaker
said, he was just making certain observa-
tions oR a prima facie examination of the
issues involved. He did not give his final
ruling. But then the Governor of West
Bengal did another wrong by proroguing
the Assembly and denying the Speaker the
right to make his final observations and
ruling.

I find from the papers of yesterday that
under the artifice of article 356 of the
Constitution, some Congressmen are think-
ing of moving for the suspension of the
West Bengal Assembly. I think all lovers
of democracy should resist this conspiracy
also.

The Congress has ra‘sed a cry of misrule
in States governed by non-Congress Gov-
ernmeats. This is nothing but a plea to
create confusion in the minds of the people,
as if these Congress conspirators are try-
ing to topple these governments only for
creating better scope for better govern-
ments.

1 would not deny that there had been
certain lapses on the part of some non-
Congress Governments. But I would ask
these Congressmen : with the black list of
20 vears of misrule, what right have they
to sit in judzgment on the conduct of the
governments of one or two or three non-
Congress States which have been in power
only for 8 months ?

To my mind. the real cause for the pre-
sent constitutional crisis is the craze for
power of a set of power-Bungry Congress
vultures at the Centre and the States who
had been in continuous power for 20 years
(Interruptions)

MR. DEPUTY-SPEAKER : His time is
up—only two minutes more.
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SHRI SAMAR GUHA : You have taken
five minutes out of my time. I have been
watching the clock,

As a result of the present power void,
these Congress satraps have become un-
balanced. Consequently, they are trying to
create a situation as if they are performing
a sort of fAeFTRyr F : by supporting
minority Ministries and keeping themselves
aloof. They are creating this impression in
the mind of the people. In the words of the
outgoing Governor of Bihar, these Con-
gress conspirators, this set of greedy wvul-
tures, are trying to paralyse constitutional
democracy in India through the agency of
their appointed Governors and to establish
central leadership all over the States.

I would read out a few lines from the
observations made by the outgoing Gover-
nor, Mr. Anantasayanam Ayyangar. This
is the press report :

“He deplored the growing addiction
to imposing of President’s Rule and
the tendency in certain quarters to
make use of the Governor as am in-
strument of Central dictatorship.
“He said that if the present unfortu-
nate trend in certain quarters in Delhi
continued. one day there would be
Central dictatorship all over the
country and bureaucratic intrigues
would dominate the political scene
“He was of the view that the duty of
a Governor was to listen to the advice
of a Chief Minister and his Council
of Ministers and sustain a democra-
tically elected Ministry through his
own coaslructive opinion, rather than
become an instrument to topple a
Ministry brought to power through
the process of democracy.”

MR. DEPUTY-SPEAKER : You have
to conclude now. .

SHRI J. B. KRIPALANI : May I point
out to the Speaker that the Bihar Governor
was also a Governor appdinted by the
Congress ?  So, it is no use saying that
they could not exercisc influence on one
Governor and they exercised influence on
another. Whatever suits us is very good.

SHRI SAMAR GUHA : If I am inter-
rupted, the train of thought is broken.
That is a very bad thing.

MR. DEPUTY-SPEAKER : You do not
look to the watch. Try to conclade now.
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SHRI SAMAR GUHA : How can one
speak if every minute you are interfer-
ing ?

MR. DEPUTY-SPEAKER : After eight
minutes, 1 gave you a caution. Then,
three or four minutes have gone. Still you
are concluding.

SHRI SAMAR GUHA : As I told you
in the very beginning, India is passing
through a serious crisis in constitutional
democracy. The basic question has been
raised whether an appointed authority like
a Governor can have the power to usurp
the rights of an elected body like a legis-
lative assembly. Many problems have
cropped up. Will the appointed Governor
be allowed to dismiss an elected Ministry ?
Should the Governor be elected or ap-
pointed ? If there is trouble between the
Centre and States, there should be some
machinery to settle these problems. We
are passing through a transition from
Congress monopoly rule to  multi-party
rule Centre also passing from monolithic
administration to multi-parly administra«
tion. Therefore, my last submission is
this. I would ask Mr. Chavan that ins-
tead of allowing himself to overstep and
get entrenched into a ditch to offer his
rivals a scope to unceremonjously scuttle
him, it is time that a fresh  Constitucnt
Assembly -is convened to thrash out these
constitutional problems.

SHRI BADRUDDUJA: 1 have not
spoken even once in this session. I want
ten minutes. This is a matter of vcry
great importance.

SHRI MANOHARAN (Madras North) :
He belongs to Bengal,

MR. DEPUTY-SPEAKER : It is not a
Bengal problem.

SHRI SHASHI RANJAN (Pupri) :
Though Mr. Mukerjee has himself admit-
ted in.this House that he has moved this
motion inadvertently, I have to oppose it.
.Jn the name of democracy, we have every
right to criticise those in authority, who-
ever they might be, because it is our in-
herent duty to uphold democracy and the
Constitution.

The Speaker of West Bengal has based
his arguments on the ruling given by Mr.
Naushir Ali. What was the constitution
of the House at that time 9 The members
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were nominated, they were not elected,
there was no adult franchise. At the same
time, he said that the Assembly has to
make and unmake Ministries, and the
Governor has to register what the Assem-
bly is doing. But the position today is
the President or the Governor has to make
or unmake and this House is to register.
Who is the final authority—whether the
registering authority is the final authority
or the making authority is the final autho-
rity ? So, he has completely confused the
issue, and in his own statement—the fact
that he has erred and has relied upon a

ruling which is,—(Interruption)
15.0 Hrs.

MR. DEPUTY-SPEAKER : ieave that
alone—the Speaker’s ruling. You might
make your points independen.ly.

SHRI SHASHI RANIJAN : Very well; I
do not comment on it. When I read it in
the newspapers, I was reminded of a long
story, and that story was Napo'eon came,
he saw and he conquered. Jus: like that,
the Speaker came, read out a statement
and dismissed the House; he adjourncd
the House. What is this? We have never
heard any such thing in our history, where
a person, completely ignores the verdict
of the people. I would again suggest that
the best measure would have been that
you would have to rely upon what hap-
pened in 1952 in Madras and sce how
the Speaker behaved. I will only quote
one line. The Speaker said at that time.
“T shall answer that straightway. The very
fact that the motion has been brought be-
fore the House shows that I have taien the
permission of His Excellency the Governor
to postp the budget ion and bting
up this motion.” So, the Constituiron was
always in their mind, and after the elec-
tion, when the Parliament, or ilhe Assom-
bly and the Council sit together, that is
done in co-operation, and they will not
contradict each other. It is dctined in
the Constitution that Parliamcnt means
both the Houses and the Picsident.. nd
the Legislative Assembly means tiiz Gover-
nor and both the Houses of the Lugislatuie
wherever they sit. So, that is what the
makers of the Constitution thought, and
that is what we are doing. But :hen what
we have been doing for all these five yeats
is, we only try to usurp the seats in the
Treasury Benches and do nothing in the
House! No ideology, they only want to
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do that. It is neither democracy nor can
they come to this side by doing so.
{Interruption).

I will now conclude by saying otly one
thing. The Speaker of the West Bengal
Assembly has relied on rule 15.

SOME HON. MEMBERS Rose—

MR. DEPUTY-SPEAKER: Order,
order. I have seen that rule. 7That s
identical with our rule.

SHRI SHASHI RANJAN: I will not

criticise, One minute.
am not commenting.

(Interruption) 1
I will quote only

cne thing. Please bear with me. (/nter.
rupfion).
MR. DEPUTY-SPEAKER :  Order.

order. You will have to coaclude now.

SHRI SHASHI RANJAN : Skri Madhu
Limaye said that the Speaker, under rule
15 of the Rules of Procedurc of the West
Bengal Legislative Assembly, was compe-
tent. What it says is that the Speaker
shall determine the time when the sitting
of the Rouse shall be adjourned sine die.
If you go through the Rules of Proce-
dure of Parliament, page 164, :sule 367,
you will find that all the time, the Speaker
always determines anyihing with the con-
sent of the House and not by his own
determination. Determinailon pever meaus
dictatorial action or dicta:oiship.

SHRI UMANATH : These words must
be expunged. That is about the decision
of the West Bengal Speaker. Those words
must be expungy (Interruption) Then,
we could also have criticised like that.

MR. DEPUTY-SPEAKER : I have re-
peated my request to him. 1 have asked
him to conclude. He is saying the last
sentence.

SHRI SEZHIYAN (Kumbakonam) :
What he said is a reflection on the Speaker
of West Bengal Assembly. Therefore,
those words should be expunged.

MR, DEPUTY-SPEAKER You please
resume your seat. (Interruptions).

SHRI UMANATH : My point of order
is with regard to the last portion of his
speech which has gone on record, where
he has clearly said, after quoting the Rules
of the Assembly, that the conduct in ad-
journing the Assembly is dictatorial. That
means, the Speaker was dictatorial in
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adjourning the House: I request you, Sir,
that if you stand by your ruling, that
particular sentence must be expunged,

MR. DEPUTY-SPEAKER : We shall
see the record. If any aspersion is cast
on the conduct of the Speaker, we shall
take appropriate action. I have warned
him also.

SHRI SHASHI RANJAN : I have not
said that he has acted in a dictatorial
manner. (Interruptions).

SHRI RANGA (Srikakulam) : The Mi-
nister of Parliamentary Affairs is there,
Sir.  What guidance is he giving to his
party ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
From this side there would not be any
disturbance. But Mr. Shashi Raman
should be allowed to speak.

MR. DEPUTY-SPEAKER: I request
hon. Members from both sides not to inter-
rupt.

SHRI S. M. BANERJEE: On a point
of order, Sir. When the discussion started,
we raised a point of order .

aﬂﬁnm(wﬂ):fgﬁffﬂa‘n
o o & AT Y; fiedt F vt 1

MR. DEPUTY-SPEAKER Order,
order. You cannot compel any member.
Let him choose his own language.

SHRI S. M. BANERJEE : The Speaker
did not give a ruling on that; I think he
has reserved his ruling. Let Mr. Shashi
Ranjan say whatever he likes. But after
quoting the rule, his last word was “dic-
tatorial”. If you see the dictionary, the
meaning of that word is ....

MR. DEPUTY-SPEAKER : The same
point of order was raised by Shri Uma-
nath. I have said that we will Jook into
the proceedings and if there is any asper-
sion we shall see what to do about it

SHRI S. M. BANERIJERE: Sir, I will
conclude in 2 minute. We did not inter-
rupt when the hon. Member there was
speaking. Now, after seeing the conduct
of Shri Sheo Narain I feel - (Inter-
ruptions).
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MR. DEPUTY-SPEAKER : I must warn
Shri Sheo Narain. This js not the way.
1 will not call anyone from this side if
this type of interference continues (/mser-
ruptions).

SHR] N. K. P. SALVE : Sir, we all of
us will abide by your order provided when
our Members are speaking they also main-
tain decorum (Inferruption).

st e fag (Jeas) © SuTeEE
TR, FeA Al FTTEH AXW FW A
FAT F A R g e = [
£ A IqFW AR JAqE W A1 7
(=)
MR. DEPUTY-SPEAKER : I did tell
hon. Members in the beginning itself that

they should not bring in the Speaker be-
cause it will lead to interruptions (Inter-

ruptions).

SHRI RANDHIR SINGH : *

MR. DEPUTY-SPEAKER : Nothing will
go oa record.

SHRI SHEO NARAIN : Sir, I rise to
a point of order.

MR. DEPUTY-SPEAKER : I am ready
to listen if it is a point of order.

= fox AUEw ;7Y @z ImE
e W frar av 1 F o Y &
AEE I A @z WE AW
fFm @ AT AT A faew
M, THFLEAT | A FTARE § AT
HE ATETIT 9 FT QU ALY I8 A9
Tar Hfxw ?

MR. DEPUTY-SPEAKER : May [ re-
quest all hon. Members to resume their
seats ? If he had raised a point of order,
so far as I am concerned, I could not listen
to or hear a word, because such a lo* of
nterruptions were there from both sides
of the House. If any member wants to
raise a point of order, whether it is from
ome side or the other, I am bound to give

a bearing. I gave a hearing in this case.
But, even now, | could not follow th:
paint of ocder.

*Not recorded.
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SHRI N, K. P. SALVE : Sir, I would
beg of you not to ridicule a  Congress
member. who has raised a point of order
. ... (Interruptions).

SHRI SHEO NARAIN : I am not going
to resume my seat.

MR. DEPUTY-SPEAKER : 1 will per-
mit him to raise jt, provided he alone
stands up and speaks.

=t fir AU {T sqEEy &1 N
foar f sqaear &7 99 @ 0 aw TR

TR Ffaar e d oA frrw gy
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MR. DEPUTY-SPEAKER : What I said
was that I never heard you whea you said
that you wanted to raise a point of order.
1 have never asked him to retire from the
House. I never said it. It can be verified
from the proceedings. I only said that if
this type of disturbance continues and time
is taken, how can we continue the debate ?
Now, let Shri Shashi Ranjan coaclude his
speech. 1 will give him one miaute.

SHRI SHASHI RANJAN: We must
also bear in mind under what circumstan-
ces the Governor had to take this action.
What was going on in Bengal? [ was
there in Bengal. Everywhere people were
being taught: ATHTY TS FTHIT avdy

fagzam | ar@aR A sE O AT

AR AT AT |

This type of thing was going on in every
part of Bengal. ... (Interruptions). 1 charge
this government and I charge the Home
Minister. 1 forewarned the Goversment
and the Prime Minister during the happen-
ings at Naxalbari that nothing except pro-
mulgation of article 356 will save the
sitnation, Yet, till now article 356 was
not promulgated in West Bengal. I warn
this government that if the present state
of affairs is allowed to continue, the time
is not far off when the whole of Bengal
will become a State of China and we will
lose Bengal....(Interruptions).

SHRI TENNETI VISWANATHAM
(Visakhapatnam) :  Mr. Deputy-Speaker,
Sir, this question of West Bengal seems to
have been taken by everybody concerned
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as a race for committing as many mistakes
as possible. We are here under a precept
which is shining:&% % YW Now what
has happened in Bengal is nothing but*
Jgd TH YA

AN HON. MEMBER : Question.

SHRI TENNETI VISWANATHAM :
Now, my hon, friend says “Question”.
1 shall answer the question. Now, accord-
ing to the Congress Party and the Home
Minister, it is good enough to read some
quotations from newspapers to crificize
West Bengal U. F. Ministry. But the
Ministry, if we quote, says “no, they are
all newspaper cuttings”. But he read out
newspaper cuttings to show that there was
absolute misrule, mismanagement, viola-
ton of the Constitution and other bad
things perpetrated by the United Front
Government. If that is so, taking things
as they are today, why don't you dismiss
them immediately, dissolve the Assembly
completely ? Then there will be no ques-
tion of Governor and no  question of
Speaker. Just now when the things are
going good for the Congress, when the
United Front people are absolutely discre-
dited and disreputed and when the people
are disgusted with them, why do you not
immediately hold the elections, say, within
a month ? This is the best thing. I do
not belong to Bengal; I am far away from

Bengal.

SHRI S. K. TAPURIAH (Pali) :
are very lucky.

You

SHRI TENNETI VISWANATHAM : 1
am not in office.

SHRI SHEO NARAIN: He is from
America.

SHRI TENNETI VISWANATHAM : 1
think, the Member should learn to be
a little more silent and a little  more
mannerly,

SHRI SHEO NARAIN : Speak like an
Indian my dear friend.

SHRI TENNETI VISWANATHAM: 1
never make remarks against anybody.
‘Whatever may be happening, I am silent
and at least I expect some silence from
my friend. ...
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Therefore, when the going is good, I
suggest to the Home Minister that the
Assembly should be dissolved—not take
power under President’s rule for one year
or one year and six months....

AN HON. MEMBER : Three years.

SHRI TENNETI VISWANATHAM :..
..or three years—but on the condition
that you will announce elections in two
months or within three months. Do it
and then the people of India will come to
know what is really happening.

Sir, here on the floor of this House it
is not easy to argue constitutional poigts
because there is passion on both sides.
The Home Minister said that the Gover-
nor had absolute power to dismiss and an-
other Member tried to buttress that argu-
ment by saying that those who appoint
have got the right also to dismiss, A word
can be given but it cannot be taken back.
A word, a woman and a gift once given
cannot be taken back. I am quoting from
Narada Smiriti.

DR. SUSHILA NAYAR (Jhansi) : Do
you think women are still chattel who can
be given away in India ?

SHRI NAMBIAR : Given away in mar-
riage.

SHRI TENNETI VISWANATHAM : I
am sorry, it is not what I said; it is what
Narada has said in his Shmriti which is
one of the texts of Hindu Law of which
1 was a student.

Now, he may have a right of appoint-
ment, but simply because you have got
the power of appointment jt does not fol-
low that you can also dismiss a man.
It is not possible because you can only
appoint; dismissal comes afterwards. Lest
some people should interpret the Consti-
tution in this perverse way, the Constitu-
tion-makers immediately said in the very
next clause that the Council so appointed
shall be responsible to the  Legislature.
Therefore the Governor has no power of
dismissal; the Legislature has it, if at all,
and the Legislature must be given the
right.

I agree that probably the United Fiont
Government should have consulted  the
Legislature much earlier than they thought
of doing. But were they wrong, unconsti-
tutional or acting illegally when they said,

4550
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[Shri Tenneti Viswanatham]

“We shall hold the Assembly meeting on
December 18 ? You may say that they were
delaying matters. But certainly it was
neither illegal nor unconstitutional.

This morning I made one point and again
1 would revert to it, namely that this
House cannot consider two motions at the
same time. First of all, Shri Mukerjee
moved his motion and the motion of the
Home Minister could come only by way
of zn amendment; otherwise, look at ihe
difficulty. What is happening ? In regsid
to the Home Minister's statement we have
necessarily to 'speak about the Speaker and
the Speaker’s ruling, but immediately you
say “No”. It is all like Portia and Shylock
business.

MR. DEPUTY-SPEAKER : You raised
this point in the morning. We have fol-
lowed a certain practice. You have raised
this procedural matter today. This morn-
ing you argued about it whi'e the Speaker
was in the Chair. But you must remember
one point. In Shri Chavar's statemcnt
there is a saying clause. “notwithstanding”.
Therefore it does not refer to his views or
the statement directly, as such. I have
followed that statement very carefully.
There is nothing about it that you can
say. Ncw please conclude.

SHRI SURENDRANATH DWIVEDY :
So, we can criticize the Speaker of West
Bengal Assembly by adding “notwith-
standing whatever the Speaker of Woest
Bengal Assembly might have said”. What
do you mean by that ?

MR. DEPUTY-SPEAKER : If you see
the statement, it is not as superficial as
that. What he has overruled is certain
observations regarding the legality or ille-
gality of the Government. He referred to
that and, therefore, 1 pointed out the saving
clause in the statement. 1 have read that
very carefully.

SHRI TENNETI VISWANATHAM : If
you had allowed me to continue, you would
have found that I had not in any way de-
flected from the rules laid down by you.
1 was only saying that it was so difficult;
the dictum laid by Portia was so difficult
to follow; likewise, the dictum laid down
by the Chair was so difficult in “approving
his statement”....(Interruption). We are
trying to approve somehow or other....
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(Interruption.) 1 am not saying anything
about the Speaker's ruling, but I will say
this that the Speaker of West Bengal, the
Central Government and the Governor are
in the dock. Now they have to justify
themselves not merely before the West
Bengal Legislative Assembly but also before
the people of this country, they have also to
justify themselves before the juristic con-
science of those who know Constitutional
law. By what authority did they say that
the Governor has got the right? That
was the first mistake. The second mis-
take is the Speaker’s adjournment of the
Assembly. Let us assume that it was
wrong.. If it is wrong, then the Constitu-
tion has completely broken down. Now
the Governor is wrong, the Assembly is
not given a chance to sit and if tomorrow
Dr. P. C. Ghosh wants to move a vote of
no-confidence against the Speaker, how can
he do it? Unless the Speaker and the
Deputy-Speaker are removed, they cannot
do it. Therefore, the Constitution has
broken down. It is now a very fair time
for the Congress Government here at the
Centre to dissolve the Assembly. The
things apparently are in their favour. Let
them put the whole matter before the
electorate, let them dissolve it with the
promise that elections will be held in two
or three months. That is my humble re-
quest made in all seriousness. The whole
of India is now burning, if I may say so.
Things are not so easy and cool as in
Delhi. Now what is happening in West
Bengal is spreading from province to pro-
vince, from town to town and from village
to village. How long shall this continue ?
If you leave everything in the hands of
the voters, then the things will become
calm, fair elections will be held and then
another popularly elected Government will
come. Let the Congress come, if they can
come. We do not quarrel then. But the
way in which they are carrying on with a
puppet Government is certainly leading to
great violence which they want to avoid
and greater unoconstitutionality which they
want to avoid.

MR. DEPUTY-SPEAKER : Mr. Hiren
Mukerjee.

SHRI VASUDEVAN NAIR : The Gov-
ernment is not replying ?

MR. DEPUTY-SPEAKER : Mr, Muker-
jee will reply now. Then I will call the
Home Minister.
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SHRI INDRAJIT GUPTA: Who is
replying to the motion? Is the Govern-
ment not going to reply ?

MR. DEPUTY-SPEAKER: He will
reply later. He will get one opportunity,
not two. ... (Interruptions).

SHRI RANGA : It is for the Home
Minister to speak now. Afterwards, Mr.
Mukerjee will reply. ... (Interruption).

MR. DEPUTY-SPEAKER: I thought
that, by this, we would save time. If I
call the Home Minister now, I will have
to call him again after Mr. Mukerjee. In
that case, he will have to speak twice. I
thought that 1 would save time by this.

SHRI RANGA : The Home Minister
can speak only once. He has already made
his motion. So, he has forfeited his first
right.

MR. DEPUTY-SPEAKER : No, no. He
has the right of final say. If the members
want that the Government should reply to
the debate first, I will request the Home
Minister to speak. But I must say that I
am clear in my mind that he has right of
final say.

SHRI RANGA : We do not want two
punishments from him.

SHRI SHASHI RANJAN : Mr. Muker-

jee has already expressed his views.....
(Interruptions).
MR. DEPUTY-SPEAKER : Order,

order. Mr. Shashi Ranjan may please sit
down. Mr. Mukerjee has the right of
reply. I am conducting the proceedings.
He may please sit down.

The Home Minister.

SHRI RANGA : One speech or
speeches ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : It is not your
desire; 1 must have some orders from the
Chair. 1 must go by the ruling of the
Chair.

MR. DEPUTY-SPEAKER : As I have
already said, there was a demand that the
Government should reply to the debate
and that is their right too. So I said he
may reply at the end, but you insisted—
that is also right—but as he is the mover
of the motion. he should have a right of
final reply, and then voting will take place.

two
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Now, Home Minister.

SHRI NAMBIAR : This is the defect in
clubbing the two motions together. Why
did you club the two motions. You should
not have done it.

SHRI Y. B. CHAVAN : Mr. Deputy-
Speaker, Sir, this debate has been going
on for nearly four hours and I was really
listening to the debate with an open mind
to see whether they can prove that the
Governor was wrong. . .. (Interruptions).
15.32 Hgs.

[MR. SPEAKER in the Chair]

I must say, after listening all the invec-
tives and adjectives that were heaped on
the Governor, no convincing point either
on the constitutional point or on the poli-
tical side has been made by any of the
hon’ble Members.

Hon'ble Shri Mukerjee who moved the
motion made a very beautiful speech as
far as the language goes. He is a master
of English—there is no doubt about it.
But the main sense of this whole contro-
versy, if at all it has to be called a con-
troversy, is : what is the role of a Gover-
nor in the working of a straight parlia-
mentary democracy ? Many hon’ble Mem-
bers have tried to reply to this point and
I must say many of them have made a
very convincing case that Governor has
certainly, not merely a passive role but in
a certain situation he assumes active role
also in the whole thing.

AN HON. MEMBER : The role of a
dictator.

SHRI Y. B. CHAVAN : I can certainly
quote the Article—I have done it before
and I can repeat it—If we see the scope
of Article 163 and 164, what is the func-
tion of 2 Governor. It js true that the

Ministry remains in power during the
‘pleasure’ of the Governor, during ‘the
pleasure of the

SHRI S, M. BANERJEE:  Perverted

pleasure.

SHRI Y. B. CHAVAN : This is worse.
It is the hon’ble Member’s perversion.
Here may I ask the honble Member ? A
controversy is going about as to what is
the content and interpretation of the word
‘pleasure’ ? Where is it used ? Now, the
hon’ble Member himself wants the Presi-
dent to use his pleasure to dismiss the
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[Shri Y. B. Chavan]
Governor. So, it is a wonderful thing
that when it suits them, the right of dis-
missal must be used. It is, on their admis-
sion, that the content and meaning of the
word ‘pleasure’ is that they can dismiss.

SHRI INDRAJIT GUPTA : Governor
is not elected like the President. Whereas
the President is elected, the Governor is
not elected.

SHRI Y. B. CHAVAN : The Constitu-
tion does not say so. That is your sweet-
will. When it becomes your sweetwill,
you concede the point.

The Governor has certain discretionary
duties under the Constitution itself. That
position is conceded. But, inherently in
order to keep the working of the Govern-
ment going, he has certain things to do
as a duty to which Dr. Ambedkar in the
debate in the Constituent Assembly has
made a reference and it was very aptly
quoted by Mrs. Kripalaniji here. Now I
may ask one simple question that when a
Governor invites the leader of a party to
become Chief Minister, if we take a posi-
tion that he is merely a constitutional head
and he has to act on the advice of the
Chief Minister.

AN HON'BLE MEMBER : Not at that
time.

SHRI Y. B. CHAVAN : How do you
say that it is not at that time. Therefore,
you concede the position that under certain
circumstances Governor has to wuse his
individual judgment. That is a very clear
point. The whole delicate game of parlia-
mentary democracy depends upon a very
deli ly bal d relationshi betw

the legislature . (Interruptions).

and the executive. (Interruptions)
AN HON'BLE MEMBER: You are
delicately balanced now.
SHRI Y. B. CHAVAN : . a deli-

cately balanced relationship between the
executive and the legislature,
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The legislature and the executive are
very delicately balanced and therefore,
Art. 164 of the Constitution makes it
amply clear that certainly the Governor
has to use these judgments, but not as it
suits him, not in his sweet will and he has
to see that the executive is collectively res-
ponsible to the legislature. He can use his
pleasure only on the judgment whether the
person concerned or thc leader conccrned
maintains or commands a majority in the
House or not. That is really speaking the
essence of the whole thing. No, what was
the Governor doing ? (Interruption).

MR. SPEAKER : Order, order. May I
request hon. Members to hear the hon.
Minister patiently just as he had heard
them patiently ? Otherwise, I shall not
be able to control the debate.

SHRI Y. B. CHAVAN : If you see the
facts of the Bengal case, really speaking
what was the Governor doing in this case ?
Was he trying to be a despot ? What was
he trying to do? He was trying to tring
the executive and the legislature face to
face with each other. If I can take a
certain nearest analogy that I can give them
and they are sportsmen, they will under-
stand what I am saying. This is the role
of an umpire. When two parties are play-
ing on two sides, if one side is trying to
fall out and get out of the ground, it is
the duty of the umpire to see that both
players come and face eacli other. Here,
really speaking, a situation has arisen for
a judgment, because certain people had
come and informed and given in writing
to the Governor that they were no longer
supporting the Government party. The
Governor was clearly in the kaow of the
things that the Chief Minister had lost
the majority. He merely asked him to call
an Assembly session soon, to which the
answer was given after nearly six weeks or
eight weeks.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : What was wrong with that ?

SHRI Y. B. CHAVAN : He had asked
for time. But what did the Governor do ?
He did not say ‘No, no, I would like to
dismiss you, but he again requested the
Chief Minister to call the Assembly within
@ reasonablc time.

SHRI S. M. BANERJEE : And he again
replied.
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SHRI SURENDRANATH DWIVELY :
May 1 interrupt for a minute ? Has the
Home Minister by now enquired about this
small fact which was placed by us from
this side namely whether beforc the dis-
missal of the Ajoy Mukerjee Ministry, on
the 21st November, the Gevernur had sent
word to Shri Ajoy Mukerjee that he might
advance the dates of the Assembly meet-
ing and Shri Ajoy Mukerjee had replied
that by the 23rd November, he would be
able to tell him whether he would call the
meeting earlier ? Why did the Governor
not wait till he got a reply on the 23rd

November ? What happened between the
21st and 23rd November ?
SHRI Y. B. CHAVAN: I know that

Shri H. N. Mukerjee had raised this ques-
tion about a point of fact. We made
enquiries and the information that we
have is that the Governor did not send in

writing a communication to the Chief
Minister.
SHRI JYOTIRMOY BASU: It was

oral.

SHRI INDRAJIT GUPTA : It was sent
through the intermediary of an officer. If
you like, 1 can name that officer on the
floor of the House. Let him deny that.

SHRI Y. B. CHAVAN : I am giving the
House my information. Certainly there
was some sort of a message to the effect
‘Even today, let the Chief Minister say
that he will be willing to advancc the
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SHRI S. M. BANERJEE : He should
not misquote Shri Ajoy Mukerjee.

SHRI Y. B. CHAVAN : I have given
my facts. They have given their facts al-
ready and I am giving them my facts.

SHRI S. M. BANERJEE: He should
not misquote Shri Ajoy Mukerjee.

SHRI Y. B. CHAVAN : If my facts are
differing from their facts, what can I do?

SHRI VASUDEVAN NAIR: But his
facts are wrong.

SHRI Y., B. CHAVAN : I can say that
the hon. Member's facts are wrong.

SHRI UMANATH : But facts are facts.

SHRI Y. B. CHAVAN : The main fact
1s this.

SHRI J. B. KRIPALANI:
believe both the parties.

SHRI Y. B. CHAVAN : The main fact
is this, The real issue is whether when
the Governor comes to know that the
Chief Minjster has lost his majority, he
can allow that man to continue in power
indefinitely. That is the main point. I have
no doubt in my mind that it is the Gover-
nor’s responsibility at that time to see that
he brings the legislature and the ruling
party or the Chief Minister and the legisla-
ture face to face, and when the Chief
Minister refuses to call the legislature, I
do not think he has any other alternative
but to do what the Governor of Bengal
has done in this case. Are we going to
dismiss persons who certainly have taken a

We dis-

Wi

date of the Legislative A y s

SHRI RABI RAY : Now, the cat is out
of the bag.

SHRI Y. B. CHAVAN : ..so that
possibly he might consider the position.
But he was told that ‘I am not in a
position to do that because I have some
other important political case in the city,
and really speaking, I am waiting for some
people to come to my side during that
period, I cannot do anything about it’.

.SHRI INDRAJIT GUPTA : He never
said that. He only said that he wanted to
h:ve the Cabinet meeting called to discuss
that,

SHRI Y. B, CHAVAN : That was the
message that was sent by him.

very grave responsibility and acted ? Cer-
tainly, it is a very grave responsibility; it
is certainly it is a strong action that he
had to take. But he has taken strong
action only with a view to defend the
Constitution and defend democracy (Inter-
ruptions), Are we going to accept the
argument of these who are telling us that
‘we will destroy this democracy ?........
(Interruptions).

SHRI UMANATH : Destroy the Cong-
ress brand of democracy—that is what he
said. I say we have to destroy the Cong-
ress brand of democracy (Interruptions).

SHRI A. K. GOPALAN: On a point
of personal explanation. Whatever I have
said, I am ready to repeat and say again.
I have said that such a democracy as the
Congress democracy that is practised to-
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day where the convenience of the Cong-
ress is democracy, that democracy we will
destroy—that is what I said (Inferruptions).

SHR] Y. B. CHAVAN : While quali-
fying it as Congress democracy or any other
democracy, he has repeated that ‘We will
destroy this democracy’ (Interruptions).

SHRI UMANATH : Democracy dictated
by your convenience will be destroyed
(Interruptions)

SHRI Y. B, CHAVAN : Indian demo-
cracy does not depend upon the mercy of
a few individuals. Indian democracy has
the support of the 500 million people of
this country.

SHRI UMANATH : You have no sup-
port (Interruptions). You have lost in 9
States,

SHRI INDRAJIT GUPTA : 500 million
people did not vote for you. You have
no got the monopoly right over 500 million
people (Interruptions).

SHRI Y. B. CHAVAN : Other political
parties can see from their own experience
of the last 6-8 months, Many difficult situ-
ations arose and the members on this side
criticised me also for showing a little more
patience. But it was not that we could
do anything from here. Ultimately,
the local conditions and local politics have
to be judged by the Governor and he has
to try and find out solutions when deve-
lopments take place. In this matter, I
have no doubt—I] do not want unnecessarily
to prolong the debate more—I am absolu-
tely clear in my mind that the Governor
acted, and acted in the interests of the
country democracy and the Constitution.

SHRI H. N. MUKERJEE (Calcutta
North East) : Mr, Speaker, I am glad
Shri Chavan has spoken .

oF A e . g § afad

ft @Yo ATo AWRAT : H 1T ¥ AT
T8t ag fet T awar g

1 am glad 1 am speaking after Shri
Chavan. At least he has admitted that
there is a whole delicately balanced prob-
lem of parliamentary life with which he
bas to deal. Is it to preserve the delicately

DECEMBER 4, 1967

West Bengal (M.S.) 4560

balanced parliamentary life that the Gov-
ermor -of West Bengal has rushd in like
a bull in a china shop-as a result of which
the vases, the beautiful vases, of our politi-
cal life have been destroyed and damaged
beyond repair ?

SHRI VIRENDRAKUMAR
(Junagadh) :
china shop ?

SHAH
Does he admit it was a

SHRI H. N. MUKERJEE : Some tui-
tion has to be given to some Members of
Parliament in regard to the use of langu-
age!

We have been discussing not the conduct
of the Speaker of West Bengal. Many mem-
bers thought we were, and the Deputy
Speaker had so often to pull them up.
But we are discussing the conduct of the
West Bengal Governor. Let us try to pin
it down to what actually had taken place.

1 have found a former Chief Minister,
Shrimati Sucheta Kripalani, perhaps not
unready to repudiate the rights and digni-
ties of the office which she does not any
longer hold. She was strenuously arguing
that the Governor had his discretion, that
he alone could decide. and she was second-
ed, naturally she would be, by my hon.
friend Shri Chavan who said, that the
Governor was right in whatever he did.
(Interruptions)

SHRIMATI SUCHETA KRIPALANI :
Whenever they are ready to sell our coun-
try to China, I shall be always ready to
stand by the country. (Interruptions).

SHRI H. N. MUKERJEE : Shades of
the Government of India Act 1935, section
93 which you have not forgotten. You do
not seem to realise that India is free to-
day, and that is why Nigerian cases are
quoted in order to show that the Governor
has this right. It is very undesirable that
this sort of thing goes on.

Shri Ashok Sen is not here. He was
quoting, like the consummate lawyer that
he is, some Nigerian precedents, forgetting
that our own Supreme Court in 1955, the
case of Ram Jawaya vs. the State of Panjab
laid down, and that is law for us:

“The President has been made a formal
constitutional head of the executive, and
the real executive powers are vested in
the Ministers of the Cabinet. The same
provisions obtain in regard to the Gov-
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ernments of States. The Government or
the Rajpramukh, as the case may be,
occupies the position of the head of the
executive in the State, but it is virtually
the Council of Ministers in each State
that carries on the executive Govern-
ment”,

This is the law of the land as far as our
country is concerned.

1 had expected that Acharya Kripalani
would at least respond to the moral issues
which are involved in the present position,
but he has got Madhya Pradesh on his
brain. He did not quite speak like his
better half, but at least he said very plainly
that the Governor has the power, that the
conduct of the Governor cannot be question-
ed in any court of law, which is true, and
therefore he argued very honestly that the
Governor has the power, but he forgot that
in England we have the aphorism that the
King can do no wrong, but that is no
reason for suggesting that because the King
can do no wrong, because he cannot be
hauled up before a court of law, he can
do whatever he likes. I think we should
know the limits of the powers of the King,
of the President or of the Governor.

SHRI J. B. KRIPALANI: May I re-
mind the learned professor that we have
a written Constitution. What he is talking
of is only a saying, that is all. It is not
written in the Constitution,

SHRI H. N. MUKERJEE : T am refer-
ing to the Constitution, I am referring to
Supreme Court judgments, and I am refer-
ring to the statements made by founders
of the Constitution, which is permissible
because if there is any confusion in regard
to the interpretation of statues, even con-
stitutional statues, you can make a refer-
ence to them.

Shrimati Suchexa Kripalani referred to
what Dr. Ambedkar had said in the Con-
stituent Assembly, and Mr. Chavan
seconded her. He is very gallant, I wish
him all luck. 1T also referred to this very
matter. Dr. Ambedkar referred to the
functions on the duties of the Governor,
and he said that the Governor has no func-
tions, no functions at all. He has certain
duties, certain duties to see that the

Government is carried on in an impartial
pure and efficient manner. That is what he

said, and then he went on to say that just
as in England the Monarch even now has
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the right to warn to encourage to admonish,

SHRIMATI SUCHETA KRIPALANI :
1 quoted the same thing.

SHRI H. N. MUKERJEE : .but
still the Monarch has to bow down tc
what the Prime Minister and the Cabinet
decide; so also here in this country, the
Governor has no functions, he has nothing
to do, only to stand up for his duties.

If Mr. Chavan had the guts to say that
in West Bengal things have gone so bad
that the entire administration should be
dismissed, that President’s rule or whatever
concoction they can think of has to be
imposed, he should come and tell the House
that West Bengal has gone to the devil, we
take over. They do not have the moral
authority to say that, and they take steps
which are behind doors, subtle crafty,
cunning steps which are not in conformity
with any moral principle, with which I am
sure Acharya Kripalani has got still some
truck, but of course he has forgotten all
that.

Acharya Kripalani said that unfortunately
the Speaker of West Bengal passed orders
regarding a matter beyond his jurisdiction,
but why don’t we remember that he gavi
it, and he has rep d in his stat t
as a tentative ruling.

He said, “I am going to think over it
even more deeply,” and he adjourned the
House. He was expecting the House to
meet again and to give another ruling if
that was found to be necessary. But
again, like the bull in the china shop—I
will repeat that saying—the  Governor
butted in and prorogued the House. He
had po business to do so. He had no busi-
ness to prorogue the House. He had to
wait; he had to ask the Speaker and he
should have consulted the Speaker. But,
of course, the Governor does not think fit
to consult the Speaker. He is a big wig;
he is an ICS man; he has been appointed
by New Delhi whoever there is behind his
appointment. He hobnobs with New
Delhi; he peregrinates between Delhi and
Calcutta in a manner which should bring
shame to anybody, who thinks of the dig-
nity of the office of Governor. And there-
fore there was a long process of conspiracy.
I am not going to detail all that sordid
story. But I am ashamed for the sake of
my own countrv- and it is g3 matter of sor-
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row and shame that we have to bring up
this kind of thing. oo

I am not referring to the long story of
conspiracy, but let me concentrate on the
last stage of the drama. Mr. Chavan now
said that on the 21st of November, at 2
O’clock, the message came orally to the
Chief Minister of West Bengal who was
closeted at that time as a political perso-
nality—he was having discussion with his
colleague. in the Bharatiya Kranti Dal,
Shri Mahamaya Prasad Sinha—he was hav-
ing discussions with him in a place called
the Grand Hote] in Calcutta. And there a
message came through an accredited official
of the Governor of West Bengal to the
Chief Minister and he was asked to answer
by 4 Oclock as to whether he was going
to have another date earlier than 18th of
December. The Chief Minister sent back
a message. I think that.nobody in his
senses would say that it was an improper
message—in which he said, ‘““am having a
meeting of my Cabinet the day after to-
morrow and I can give the Governor an
answer in regard to an earlier date on the
23rd of November.”

Now, what happens ? At 8 p.m., sneaks,
turncoats and double-crossers gathered in
the Government House. The Speaker was
not asked. A new ministry was sworn in.
The Speaker was not asked. That black-
marketeer who has been put in jail under
the Preventive Detention Act was released
and he was jnvited to the Raj Bhavan—

SOME HON. MEMBERS:
shame.

SHRI H. N. MUKERIJEE :—a member
of the West Bengal Legislative Council, a
man whose name I did not pronounce last
time because his is an unspeakable name
in West Bengal-—Asutosh Ghosh—who was
held up for all kinds of criminal work, who
had built a multi-storeyed house in Calcutta
where he keeps all the kidnapped political
opponents, garlanded Dr. P. C. Ghosh,
and said, “Like Aurobindo Ghosh my mis-
sion is over.” That was the scene.

Shame,

1 wish you to reconstruct that scene.
Let us think of the President of this coun-
try. We do not generally refer to such
personages. Let us take that the President
of this country, having had a talk with
Prof. Ranga and my friend Mr. Atal Behari
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Vajpayee, comes to think that in  this
House this Government had lost its majo-
rity, and if then all of us get together and
we go and see the President and tell him
about it and if the President says, “Get
out, you Mrs. Indira Gandhi, you have no
business here, I am installing Atal Behari
Vajpayee as Prime Minister,” you would
not be asked, nobody would be asked but
some people from somewhere would be
asked ! (Interruption).

MR. SPEAKER : Order, order.

SHRI H. N. MUKERJEE : That is why,
in the Constituent Assembly, Mr. Kamath
—Shri H. V. Kamath whom some of us
have not forgotten but some may have—
asked a question: “If in any particular
case the President does not act upon the
advice of his Ministers, will that be tanta-
mount to a violation of the Constitution and
will he be liable to impeachment” ? Dr.
Ambedkar replied, “There is not the
slightest dounbt about it.” The same thing
applies in regard to the relationship be-
tween the Governor and the State Govern-
ment. There is no doubt at all about it.
That is the constitutional position,

That is why one of your most distin-
guished predecessors, Mr. Anantasayanam
Ayyangar, said in Patna on the 29th of
November, and I am quoting :

“Democracy could not be safe if the
Governors started installing one gov-
ernment with one hand and dismissing
it with another.”

He went on to say that “even though there
was scope to act against Mr., Krishna
Vallabh Sahai’s ministry, I did not do so
because that might have meant as gn inter-
ference with democratically constituted
government.” On the 30th November again
bhe spoke in Patna and he said that “his
own folly was that he did not act as
other Governors were doing; if he had
acted as the Governors of the other States
did, he would have been allowed to con-
tinue in his present post for 15 years.”
That js what he says. It is no good trying
to forget it.

I know the last refuge of this Govern-
ment is an extra-constitutional argument.
They say : “You people do not believe in
the Constitution, we are wonderful oriho-
dox believers in the Constitution. You are
swearing in the name of the Constitution,
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but you are telling something which is not
true. We are the upholders of the Con-
stitution.” That is their argument. I would
tell you and the House, our position is
absolutely clear. We are not too happy
with the Constitution as it is, but we know
even under this inhibited Constitution, we
can do a great deal for the sake of our
people. But we know at the same time—
but those people do not know; they should
have a little more of political education—
Abraham Lincoln once said when there was
a_discussion about the American Conslitu-
tion that the people, when they give unto
themselves a Constitution, they have that
constitutional right of amending it. At the
same time, if the occasion so arises, they
have the revolutionary right of overthrow-
ing it. I do not say it; Abraham Lincoln
said it and that is the last word in demo-
cracy. We want to change this Constitu-
tion for the better, but we know at the
same time, even as it is, this Constitution
cnables us to do a great deal for the good
of the people, which is why, because we
want to go ahead in a manner which is
consistent with every principle that our
people have cherished, we are trying to
work as honestly as we can the parlia-
mentary process. That is why we have
tried to pose before this Government that
they are monkeying with the idea of Cen-
tre-State relations, which has been vitiated,
degraded and distorted on account of some
motivated political action on the part of
these people. That is why certain things
bhave to be remembered.

I am sorry I heard a very refined parlia-
mentary performance from a member of
the Swatantra Party, but he said somcthing
which, of course, is echoed in a less cou-
rageous way by many people on the other
side. He said, let us put a ban op the
Communist Party. But the Communist
Party does not function by the grace of the
Swatantra Party or of the Congress Party.
for that matter. One-sixth of the world
began to be communist in 1917 and 50
years later, one-third of the world has gone
that way and as sure as the sun will rise
tomorrow, socialism will come to the
world, fulfilling the people’s freedom. | am
not worried about these intimidatory talks
about a ban on the Communjst Party.

What do the people of West Bengal
say ? They say today, there is a body of
sneaks and double<crossers, of 17 people,
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who cannot run the Government, one of
whom, a man called Harendranath Majum-
dar, a Minister in the Profulla  Ghosh
Ministry, is shouting, “Let the Congress
come into the picture; otherwise we can-
not last.” But the Congress had not got
the moral courage to come into the picture
and take over the reins of administration,
because the Congress knows that jts name
in West Bengal is mud today. It knows
that if it approaches the people of West
Bengal, tomorrow or day after they will
give it the order of the boot. That is
why the Congress is behaving in this way.

1 say, for God’s sake, let us try and work
this parliamentary system. Mr. Chavan
says, the word ‘pleasure’ is there and so
the Governor can dismiss that Ministry.
But at that rate, the President can kick
out the presemt or any other ministry.
But that does not happen. There are con-
ventions. With all deference to Acharya
Kripalani, even in written Coastitutions,
conventions do attach themselves. in our
written Constitution, we say, we want to
follow in many material particulars, the
British parliamentary system, which is
largely dependent on i(hese conventions and
propricties. Let us, for God's sake, forget
acrimony. I know this sort of thing would
not pass muster or cut any ice as far as
Mr. Chavan and his friends are concerned.
They have made up tncir mind about tota-
litarian distortion. It is a matter of shame
and sorrow for my country. Things are
happening. I have recently come back from
the German Democratic Republic waere I
went to the Buchenwald Concentration
Camp, where 1 saw evidence in regaré to
the complicity in war guilt of Chaacellor
Kiesinger of West Germany. Coming
back home, when I was confronted in the
road from Palam with the portrait of
Chancellor Kiesinger, an unfamiliar por-
trait, I thought to what degraded level this
country has d ded when fascists and
neo-fascists of today's variety are being
given the kind of welcome which Kiesinger
was given. But that was the handwriting
on the wall. Immediately after I came back
home, I find this thing taking place in West
Bengal. All these point to the same sordid
story, the same sordid conspiracy against
freedom. Call it democracy or by whatever
name you like. There is a conspiracy against
freedom which you are having. For God's
sake try if you canm, if you even have at




4567

Situation in

[Shri H. N. Mukerjee]

this moment the least little shred of politi-
cal conscience, to retrace your step and
try to work up a better Centre-State rela-
tionship. Do not condemn the people of
Bengal who are not going to tolerate the
rule of sneaks, turn-coats and  double-
crossers. Please remember they have
fought for our people’s freedom and for
the fulfilment of our freedom and they
are not going to stomach the kind of mon-
trosity which you in your hauteur and
pride have begun to impose on them.

MR. SPEAKER : I will put both the
motions separately to the vote of the
House. Before I do that naturally, Shri
Chavan has to say something about his
own motion.

SHRI SEZHIYAN : Sir, I rise to a point
of order. On the first motion Shri
Mukerjee has replied and therefore that has
concluded. That should be put to vote
now.

MR, SPEAKER : It makes no difference.
We have discussed both the motions
together for all these four hours, We did
not discuss them separately.

SHRI SURENDRANATH DWIVEDY :
Is he moving his motion with that part of
the statement deleted to which we drew
your attention this morning ?

MR. SPEAKER : I do not think so.

SHRI INDRAJIT GUPTA : Sir, what
is your ruling on the point raised by Shri
Banerjee this morning ?

MR. SPEAKER : Every paper has dis-
cussed the merits of it. Lawyers and
others have expressed their views. We are
not questioning the Speaker.

SHRI INDRAJIT GUPTA : What about
the point about approval by this House.

MR. SPEAKER: We are not
anything against the Speaker
Bengal here.

SHRI INDRAJIT GUPTA: Are you
over-ruling the Deputy-Speaker’s ruling
which is on record ?

MR. SPEAKER : I am told that the
Deputy-Speaker has ruled in the afternoon
today that there is nothing against the
Speaker of West Bengal,

doing
of West
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SHRI NAMBIAR : The Speaker's ruling
cannot be given by the Deputy-Speaker.

MR. SPEAKER : If he has not given
the ruling, I am giving the ruling now that
there is nothing against the Bengal Speaker
said on the floor of the House,

SHRI INDRAJIT GUPTA: In
statement ?

MR. SPEAKER : Nothing in the state-
ment also.

SHRI Y. B. CHAVAN : Mr. Speaker,
Sir, the statement I made, really speaking,
was not meant to criticise what the Speaker
decided in the form of adjourning the
House sine die. That was, really speaking,
his action as officer of the legislature. But,
certainly, he has expressed certain views
about general constitutional issues and legal
issues about which the whole country is
expressing its point of view. Certainly, this
Parliament has every right to express its
views and give its verdict. We cannot deny
that.

The position we have taken is that the
Government of West Bengal is constitu-
tionally constituted, the Government has
come into power legally, it functions legally
and it will continue to function. As long
as it functions, it has to function constitu-
tionally. I am not taking the position that
everything will happen as I say.

I quite agree with Shri Mukerjee that
Constitution certainly can be worked on
the basis of conventions. Conventions are
more important for Constitutions, both
written and unwritten. Is it not a good
convention that the Chief Minister himself,
when he realises, the moment he becomes
suspicious of his own majority, he himself
says “l am prepared to step down”, Are
we prepared to do it? What is the use
of saying very eloquently about this, try-
ing to abuse everybody? The language
he used about certain political leaders was
not in good taste. 1 certainly expected
from Shri Mukerjee somewhat better par-
Li vy 1 For i take
the language he used about the Chief Mi-
nister of Bengal, who is a long servant of
India. He has served for the cause of
Indian independence more than what Shri
Mukerjee has ever done. He is a great
man. When they were trying to support
the Britishers and British imperialism, he
was fighting for the cause of India’s free-

the
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dom. . .. (interruptions). What is the good
of calling him names, bad names ? Abusive
language can be used by both sides. It
does not require more training. More
training is required to use parliamentary
language and to have decent behaviour.
‘We expected better la from Profes-
sors at least. But, unfortunately, what is
to be done ? He was keen, he was crying
for what was happening. I was very happy
that the Leader of the Communist Party
‘was flirting with Jan Sangh like this. 1 am
very happy.

SHRI M. L. SONDHI : This is the tide
-of the future.

SHRI Y. B. CHAVAN : This is a very
interesting picture. . .. (interruptions) He
is fond of using very strong language. He
said that the Governor functions as a bull
in a china shop. But may I ask: was
Ajoy Babu's government a china shop ?
If it was, I would have liked more bulls
to enter it.

SHRI H. N. MUKERJEE : If you do
not know English language, why do you. .
....(interruptions).

SHRI Y. B. CHAVAN : The hon. Mem-
ber, Shri Mukerjee, told us very dramati-
cally about what happened to Charles I.
It is very good that at least he has not
forgotten his English History; I thought
probably he does not like it. I am very
glad about it. But I was wondering whe-
ther he was trying to prove his case or
.disprove his case. Really speaking, the
Speaker in the British Parliament was more
worried about the eyes and ears of Parlia-
ment, Here, can we say with any con-
science that the man was, really speaking,
protecting the vojce of Parliament and
the Legislature? Can we say that ?
{Interruptions).

SHRI INDRAJIT GUPTA : Who did it ?
{Interruptions).

SHRI Y, B. CHAVAN : I am not going
to be put down like this. ... (interruptions)
Those who are afarid to go and face their
own_legislature. . . . (inferruptions). We
are told about peoples’ democracy. You
are not prepared to face even 100 to 200
people. . . . (interruptions) and you ask
‘what is the role of the people in demo-
cracy. Those people who are afraid to
face an Assembly of 250 people, how can
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they talk about democracy ?  (Interrup-
dions) 1 was rather amused that of all
the persons Professor Mukerjee ultimately
decided to quote Abraham Lincoln. I think,
Abraham Lincoln in all his efforts tried to
serve the cause of democracy....(Infer-
ruption). Certainly it is the right of this
Parliament to amend the Constitution; I
have no doubt about it....(Interruption).

MR. SPEAKER : Both sides must avoid
facing each other like this. After all, you
are not helping him in making a speech by
yourself shouting across.

SHRI YOGENDRA SHARMA : He is
not making a serious argument. he is only
quibbling.

SHRI Y. B. CHAVAN : Certainly, the
Parliament has a right to amend the Con-
stitution, but if some people feel that any
body has the right to overthrow the Con-
sitution, they are not taking the language
of democracy, they are talking the langu-
age of Mao....(Interruption).

SHRI UMANATH : Do not try to run
away from the people by shouting “Mao,
Mao™.

SHRI Y. B. CHAVAN: Those who
think in terms of overthrowing the Con-
stitution in this country, they have not
really speaking understood the urges of
the people of India. I can only say that
they are trying to deceive themselves.

Professor Mukerjee concluded his first
speech in the style of Emile Zola by say-
ing, “T accuse- this; I accuse that; I accuse
them.” I will only conclude with this
sentence that I do not accuse him; I only
sympathise with him for his infinite capa-
city for self-deception.

ft wEw fagrt aEE s
TEITT, AT AT T2 & aY F TF qarer
&A1 ATgaT § |
MR. SPEAKER : Once you begin, we

do not know where it will end.

SHRI ATAL BIHARI VAJPAYEE: I
did not interrupt the Home Minister when
he was speaking; I could have dore it....
(Interruption). 1 am not going to be
cowed down by these shouts. ... (Interrup-
fion). AW WEIRW, WX ;Y A

qITT FA A qr § FEm JET

T e ¥ AN I A
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SHRI M. L. SONDHI : We have faced
the Communist Party; outside we can also
face them.

st s fagrd a@aay ;- steme
R, # gE0 AT TG IETE | AT HEA
A AE 9 AT fedt effet 7Eem J3%
T q@ ot 9 gl ¥ o A
e fFar @ 99 Y SR & 99 &7
am e awar § o« wn osEg
F aIEl 9% IFwTEE e ¥ fom A
s 2 ? ..., (cwEw) ...
MR. SPEAKER: Do not prove his

point. You will have to disprove it by
being more disciplined.

st e fagrdt s 0 enem
WA, ¥ OF & W ISAT A1EAT
T Wl A8 Y ST AR AE | FAER
T&i ® g e ga & T afeew S
F oA F I {39 A A At
Wit fr oftew e N a@FR A
T F fear o ) ag o v
i s oy e A T A1 fee AR
W FT I8 GLHX T AT HIAT
9EN | FAERGAT F S 939 F TF
grTfaa @eed A 3 T OF AR
e foma =t g3 A v e froway
NHEX gAY FAT § ara gf ok
IR A 38 FFE e wm g (g
FR) Togae & fA Ay T A
wgr & o 7 faeelt #Y g0 a7 AT A
T AT FIIGTE | TG WY AR
AR & oY 5 A1 FY TS FE )

SHRI HUMAYUN KABIR (Basirhat) :
May 1 say a word....(Interruption).

MR. SPEAKER : Order, order.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Sir, may I ask: Is
there no leader there to see that this is
stopped ?

SHRI HUMAYUN KABIR : I will tell
you what I told Mr. Kunte, Mr. Kunte
and I met at about 4 O'clock on the 21st
November and he asked me whether there
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could be any solution even then. I said
that I had made e last offer—if the PULF,
i.e., the Right Communists, Bolshevik
Party, Bangla Congress and Forward Blcck
could come out of the United Front, I shall
try to find a solutjon....(Interruptions)
I was waiting for a reply.....(Inferrup-
tions) I told him that I would give the
final reply the next day, i.e.,, on the 22nd
November, at 10 AM. But in the mean-
time, at about 7 P.M., 1 learnt from Dr.
Ghosh that he had been asked by the
Governor to be ready to form a Ministry
....(Interruptions) if the situation should
arise. . .. (Interruptions). In my view, the
House was adjourned on the 29th because
there were only 105 people to support the
Unijted Front and 146 people to support
Dr. Ghosh. ... (Interruptions).

SHRI J. B. KRIPALANI : May I sug-
gest that we do not go by these private
talks here ? (Interruptions).

SHRI HUMAYUN KABIR: It is a

strange state of affairs. Those who con-
spire against India claim to be patriots

SHRI UMANATH : You are the traitor
to the people, you are the CIA  ageat,
shame, shame....You are the traitor...
(Interruptions).

MR. SPEAKER : Order, order. All the
members will please resume their seats,

SHRI HUMAYUN KABIR:
allow me e hearing. ...

MR, SPEAKER : He will also sit down.
(Interruptions)* Nothing will be record-
ed. As Mr. Kripalani said, it is a private
talk and we are not interested in that.

SHRI Y. B. CHAVAN : It is absolutely

Please

wrong to suggest that there were any
instructions or directions given by the
Government of India in this matter. The

Governor acted in his owp right, in his
own discretion and in his own judgment.
MR. SPEAKER: 1 will now put the
motion to the vote of the House.
The question is :
“That this House recommends to the
President that he be pleased to dis-
miss the present Governor of West
Bengal for his ti l act of
dismissing the ULF Ministry in West
Bengal.”

*Not Recorded.
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Those in favour may please say ‘Aye’.

SOME HON. MEMBERS : Aye.

MR, SPEAKER : Those against may
please say ‘No’.

SEVERAL HON. MEMBERS : No.

MR. SPEAKER : The Noes have ii, ihe
Noes have it....

SOME HON. MEMBERS: No.

‘Ayes’ have it,

MR. SPEAKER : Let the lobbies be
cleared.

The

AYES
16.20 HRrs.
Division No, 8
Abraham, Shri K. M.
Adichan, Shri P. C.
Badrudduja, Shri
Banerjee, Shri S. M.
Barua, Shri Hem
Behera, Shri Baidhar
Bhadoria, Shri Arjun Singh
Bhagaban Das, Shri
Bharti, Shri Maharaj Singh
Bose, Shri Amiyanath
Chakrapani, Shri C. K.
Chandra Shekhar Singh, Shri
Daschowdhury, Shri B. K.
Dhandapani, Shri
Durairasu, Shri
Dwivedy, Shri Surendranath
Esthose, Shri P. P.
Ghosh, Shri Ganesh
Gopalan, Shri A. K.
Gopalan, Shri P.
Gopalan, Shrimati Suseela
Guha, Shri Samar
Gupta, Shri Indrajit
Haldar, Shri K.
Jha, Shri Shiva Chandra
Kamalanathan, Shri
Kameshwar Singh, Shri
Kapoor, Shri Lakhan Lal
Karni Singh, Dr.
Khan, Shri Latafat Ali
Kiruttinan, Shri
Krishnamoorthi, Shri V.
Kuchelar, Shri G.
Kundu, Shri S.
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Now the lobbies are cleared. The point
is : the electronic voting device is not
functioning, Therefore

SHRI KANWAR LAL GUPTA: Sir,
you may remind the Prime Minister to
vote properly.

MR. SPEAKER : It is not functioaing.
Nobody can vote properly now. The
electronic voting device—I do not kncw—
something has happened to it and it is not
working well. Therefore, may I now sugz-
gest that Ayes go to the right and Noes
to the left.

The Lok Sabha divided :

Mahato, Shri Bhajahari

Maiti, Shri S. N.

Mangalathumadam, Shri

Manoharan, Shri

Meghachandra, Shri M.

Menon, Shri Krishnantha

Misha, Shri Shinibas

Modak, Shri B. K.

Mohammad Ismail, Shri

Molahu Prasad, Shri

Muhammad Ismail, Shri M.

Mukerjee, Shri H. N.

Nair, Shri Vasudevan

Nambiar, Shri

Narayanan, Shri

Paswan, Shri Kedar

Patil, Shri N. R.

Ram Charan, Shri

Ramamurti, Shri P.

Ramani, Shri K.

Ray, Shri Rabi

Roy, Shri Chittaranjan

Sambhali, Shri Ishaq

Satya Narain Singh, Shri

Sen, Dr. Ranen

Sequeira, Shri

Sezhiyan, Shri

Sharma, Shri Yogendra

Shastri, Shri Ramavatar

Sivasankaran, Shri

Subravelu, Shri

Thakur, Shri Gunanand

Umanath, Shri
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Viswanatham Shri Tenneti
Viswanathan, Shri G.

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Amat, Shri D.
Ankineedu, Shri

Anthony, Shri Frank
Arumugam Shri R. S.
Azad, Shri Bhagwat Jha
Babunath. Singh, Shri
Bajpai, Shri Shashibhushan
Bajpai, Shri Vidya Dhar
Barrow, Shri

Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P. L.

Basu, Dr. Maitreyee
Baswant, Shri

Besra, Shri S. C.

Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Bhola Nath, Shri

Birua, Shri Kolai

Bohra, Shri Onkarlal
Brahma, Shri Rupnath
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhary, Shri J. K.
Dalbir Singh, Shri
Damani, Shri S. R.

Das, Shri N. T.

Dasappa, Shri Tulsidas
Deb, Shri D. N.

Deo, Shri K. P. Singh
Deo, Shri R. R. Singh
Deoghare, Shri N. R.
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Yadav, Shri Jageshwar
Yadav Shri Ram Sewak

Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Devinder Singh, Shri
Dhillon, Shri G. S.
Digvijai Nath, Shri Mahant
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Gavit, Shri Tukaram
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girraj Saran Singh, Shri
Govind Das, Dr.
Hanumanthaiya, Shri
Hari Krishna, Shri
Hazarika, Shri J. N.
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri Tulshidas
Jadbav, Shri V., N.
Jagjiwan Ram, Shri
Jaipal Singh, Shri

Jamir, Shri S. C.

Kabir, Shri Humayun
Kahandole, Shri Z. M.
Kamble, Shri

Kamala Kumari Shrimati
Karan Singh, Dr.
Kasture, Shri A. S.
Katham, Shri B. N.
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Khan, Shri H. Ajmal
Khan, Shri M, A.

Khan, Shri Zulfiquar Al
Khanna, Shri P. K.
Kotoki, Shri Liladhar
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
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Lalit Sen, Shri

Laskar Shri N. R.

Laxmi Bai, Shrimati

Lobo Prabhu, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mabharaj Singh, Shri

Mahida, Shri Narendra Singh
Majhi, Shri M.

Malhotra Shri Inder J.
Mandal, Dr. P.

Mane, Shri Shankarrao
Marandi, Shri

Masuriya Dia, Shri

Meena, Shri Meetha Lal
Mehta, Shri Asoka

Mehta, Shri P. M.

Minimata Agam Dass Guru, Smt.

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohinder Kaur, Shrimati
Mohsin, Shri

Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Murthy, Shri B. S.
Muthusami, Shri C.
Naghnoor, Shri M. N.
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Naik, Shri G. C.

Naik, Shri R. V.

Nayar, Dr. Sushila
Nesamony, Shri

Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri J th
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Pandit, Shrimati Vijaya Lakshmi
Parmar, Shri Bhaljibhai
Partap Singh, Shri ~
Parthasarthy, Shri

Patel, Shri Baburao
Patel, Shri N. N.

Patil, Shri C. A.

Patil, Shri Deorao
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Patil, Shri S. D.

Patil, Shri T. A.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Qureshi, Shri Shaffi
Raghu Ramaiah, Shri
Rai, Shri Charanjit
Raj Deo Singh, Shri
Rajani Gandha, Kumari
Raju, Shri D. B.

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramamoorthy, Shri S. P.
Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Ranga. Shri

Rao, Shri Jaganath
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Dr. V. K. R. V.
Raut, Shri Bhola
Reddi, Shri G. §.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Saha, Dr. S. K.
Saigal, Shri A. S.
Saleem, Shri M. Y.
Salve, Shri N. K. P.
Sambasivam, Shri

Sanji Rupji, Shri
Sapre, Shrimati Tara
Savitri Shyam, Shrimati
Sayyad Ali, Shri

Sen. Shri Dwaipayan
Sen, Shri P. G.

Sethi, Shri P. C.
Shah, Shrimati Jayaben
Shankaranand, Shri B.

) Sharma, Shri D. C.

Sharma, Shri M. R.
Shashi Ranjan, Shri
Shastri, Shri B. N.
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
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Shastri, Shri Shiv Kumar
Seo Narain, Shri

Sher Singh, Shri

Shinde, Shri Annasahib
Shukla, Shri S. N.

Shukla, Shri Vidya Charan
Siddayya, Shri

Siddeshwar Prasad, Shri
Singh, Shri D. N.

Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Somani, Shri N. K.
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Sonar, Dr. A. G.
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri
Tamaskar, Shri

Tapuriah, Shri S. K.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Verma, Shri Balgovind
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

MR. SPEAKER: The result of the

division is: Ayes 71; Noes 216.

The motion was negatived.

SHRI H. N. MUKERJEE: In regard
to the second motion, as has been already
raised, the formulation of the statement
of Mr. Chavan leaves room for very
serious misgivings so far as his observations
on the Speaker are concerned. I fear that
we shall be stultifying ourselves if we vote
on this resolution giving blanket support
to whatever Mr. Chavan has said. There-
fore, this is a matter which should not be
put before the House. It puts us in a
very embarrassing position.

MR. SPEAKER : rose —

SHRI H. N. MUKERJEE: Sir, if you
intend to put it to the vote, we shall leave
the House because we cannot be a party
to it.

SHRI S. M. BANERJEE : That will be
an illegal thing,

(Sarvashri H. N. Mukerjee, A. K.
Gopalan, Manoharan, Rabi Ray and

some other hon’ble Members  then
left the House.)

MR. SPEAKER : The question is:
“That this House approves of the

statemen; made by the Home Minister
on 30th November, 1967 regarding
situation in West Bengal.”

Lok Sabha divided :
{DrvisioN No. 9]
16.52 Hrs.
AYES
Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Anjanappa, Shri B.
Ankineedu, Shri
Anthony, Shri Frank
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Bajpai, Shri Vidya Dhar
Barrow, Shri
Barua, Shri Bedabrata
Barua, Shri R.
Barupal, Shri P. L.

Basu, Dr. Maitreyee
Baswant, Shri

Besra, Shri S. C.

Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Bhola Nath, Shri

Bohra, Shri Onkarlal
Brahma, Shri Rupnath
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
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Chaudhary, Shri Nitiraj Singh Krishnan, Shri G. Y.
Chavan, Shri D. R. Kureel, Shri B. N.
Chavan, Shri Y. B. Kushok Bakula, Shri
Choudhary, Shri Valmiki Lakshmikanthamma, Shrimati
Choudhury, Shri J. K. Lalit Sen, Shri
Dalbir Singh, Shri Laskar, Shri N. R.
Damani, Shri S. R. Laxmi Bai, Shrimati
Das, Shri N. T. Mahadeva Prasad, Dr.
Dasappa, Shri Tulsidas Mahajan, Shri Vikram Chand
Deoghare, Shri N. R. Maharaj Singh, Shri
Desai, Shri Morarji Mahida, Shri Narendra Singh
Deshmukh, Shri B. D. Malhotra, Shri Inder J.
Deshmukh, Shri K. G. Mandal, Dr. P.
Devinder Singh, Shri Mane, Shri Shankarrao
Dhillon, Shri G. S. Marandi, Shri
Digvijai Nath, Shri Mahant Masuriya Din, Shri
Dixit, Shri G. C. Mehta, Shri Asoka
Dwivedi, Shri Nageshwar Mehta, Shri P, M.
Gajraj Singh Rao, Shri Minimata Agam Dass Guru, Shrimati
Gavit, Shri Tukaram Mirza, Shri Bakar Ali
Ghosh, Shri P, K. Mishra, Shri Bibhuti
Ghosh, Shri Parimal Mishra, Shri G. S.
Govind Das, Dr. Mohinder Kaur, Shrimati
Hanumanthaiya, Shri Mohsin, Shri
Hari Krishna, Shri Mrityunjay Prasad, Shri
Hazarika, Shri J. N. Mukerjee, Shrimati Sharda
Heerji Bhai, Shri Murthy, Shri B. S.
Hem Raj, Shri Naghnoor, Shri M. N.
Iqbal Singh, Shri Nahata, Shri Amrit
Jadhav, Shri Tulshidas Naidu, Shri Chengalraya
Jadhav, Shri V. N. Nayar, Dr. Sushila
Jagjiwan Ram, Shri Nesamony, Shri
Jaipal Singh, Shri Oraon, Shri Kartik
Jamir, Shri S. C. Padmavati Devi, Shrimati
Kahandole, Shri Z. M. Pahadia, Shri Jagannath.
Kamble, Shri Pandey, Shri K. N.
Kamala Kumari, Kumari Pandey, Shri Vishwa Nath
Karan Singh, Dr. Pandit, Shrimati Vijaya Lakshmi
Kasture, Shri A. S. Parmar, Shri Bhaljibhai
Katham, Shri B. N. Partap Singh, Shri
Kedaria, Shri C. M. Parthasarathy, Shri
Kesri, Shri Sitaram Patel, Shri N. N.
Khadilkar, Shri Patil, Shri C. A.
Khan, Shri M. A. Patil, Shri Deorao
Khanna, Shri P. K. Patil, Shri S. D.
Kotoki, Shri Liladhar Patil, Shri T. A.
Kripalani, Shrimati Sucheta Poonacha, Shri C. M.

Krishna, Shri M. R. Pramanik, Shri J. N.
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Qureshi, Shri Mohd. Shaff
Raghu Ramaiah, Shri
Raj Deo Singh, Shri.
Rajani Ghandha, Kumari
Raju, Shri D. B.

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rana, Shri M.. B.
Randhir Singh, Shri
Rane, Shri

Rao, Shri Jaganath

Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G. S.
Reddy, Shri Surendar-
Rohatgi, Shrimati Sushila
Roy, Shri Bishwamath
Roy, Shrimati Uma:
Sadhu Ram, Shri

Saha, Dr. S. K

Saigal, Shri A. S.
Saleem, Shri M, Y.
Salve, Shri N, K. P.
Sambasivam, Shri
Sanghi, Shri N. K.
Sanji Rupji, Shri

Sapre, Shrimati TFara:
Savitri Shayam, Shrimati
Sen, Shri Dwaipayan
Sen, Shri P. G.

Barua, Shri Hem

Berwa, Shri Onkar Lal

Brij Bhushan Lal, Shri

Brij Raj Singh-Kotah; Shri
Devgun, Shri Hardayal
Dwivedy, Shri Surendranath
Gupta, Shri Kanwar Lal.
Kachwai, Shri Hukam Chand:
Kapoor, Shri Lakhan Lal
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Sethi, Shri B. C.
Sethuramae, Shri N.
Shah, Shrimati Jayaben
Shankaranand, Shri- B.
Sharma, Shri D. €.

Shashi Ranjan, Shri
Shastri, Shri B. N.
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Shinde, Shri Annssahib
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Siddayya, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N.

Sinha, Shri Mudrika:
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo:
Sonar, Dr. A. G.
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Sursingh, Shri

Swaran Singh, Shri
Tamaskar, Shri

Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.
Verma, Shri Balgovind
Vyas, Shri Ramesh CHamdra
Yadav, Shri N. P,

Lakkappa, Shrii K.

Misra, Shri Srinibas
Nayar, Shrimati Shakuntala
Sharda Nand, Shri.
Sharma, Shri Beni Skanker
Sharma, Shri N. S.
Sondhi, Shri M. L.

Tyagi, Shri O. P.
Vajpayee, Shri Atal Bihari
Viswanathanr, Shri Tenneti
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MR. SPEAKER : The result of the divi-
sion ‘is as follows :
*Ayes: 195; 1Noes: 21
The motion was adopted.

- MR, SPEAKER : The House will now
take up the food debate; we have still about
30 to 40 minutes.

16.55 Hes.

[MR. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER : Order,
order, We have a half-hour discussion at
5.30. So, we have just about 35 minutes.

The House will now take up further
consideration .of the Motion regarding Food
Situatien in the country.

16.55% ‘Hrs.

MOTION RE. FOOD SITUATION IN
THE COUNTRY—Contd.

SHRI CHARANIJIT RAI (Dausa) :
Sir, when I see this debate, I am reminded
of ‘many such debates held on the floor of
this House. Millions -of words have been
spoken on the subject and yet we are no-
where near solving this problem. Govern-
ment, on their part, have used many words,
particularly to score verbal triumphs over
the sceptics in :this House and innocent
millions in India. They do not realise that
intellectual chauvinism does net butter any
breads or cook any cakes. They should
vealise & confess that there has been an
utter neglect of the food problem. They
must realise that this has been going on for
a long time and unless this is rectified,
people will have no food to eat. This can
only be remedied by looking at the hard
facts and by working hard on the farms.
not just talking and having debating points
in the House. I warn the Food Minister and
the Congress benches that if we do not
satisfy the food requirements of the mil-
lions of people, Government will have no
power; their power will be destroyed and
I am afraid we might even destroy demo-
cracy. In that case, we will not be allow-
¢d to be here to have 'the luxury of scoring
chief debating points, The long queues at
ration shops, the reduction of the quota
of rati the sudd ity and dis-
appearance of items of foodstuffs, the sky-
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rocketing prices, the looting of the grein
shops and railway wagons, the bandhs and
gheraos, the strikes, the look of despair in
the eyes of young and old—all these speak
more eloquently about the food situation
in the country than any statement of the
Food Minister.

16.57 Hrs.
[Suri C. K. BHATTACHARYYA in the Chair]

Let the treasury benches not assume an
air of innocence and put the blame at the
door of droughts, Droughts have been
with us for centuries. Once in five years,
we have a dry season; once in ten years,
we have drought. This phenomenon has
occurred and must recur. Therefore, the
Government should not play this card too
much and put the blame on nature for
their own failure. India has been under
Congress rule for the last 20 years. After
partition, this problem of food shortage
came to the focus. The first plan was right-
ly oriented towards agricultural production.
The agriculture production index which
stood at 95 in 1950-51 was increased to 115
in five years. The keynote of this policy
was to have stress on agriculture and not
on heavy industry. But in the second plan,
the stress was shifted from agriculture to
heavy industry. Then the rot occurred and
after a few intervals and breaks, this rot
has carried on. The Prime Minister has
recently done some heart-searching and she
has promised or given a hope to the hungry
millions who want food today and now the
hope of self-sufficiency in 1970-71. That
clearly shows that till that time we are
going to be short of food and it will have
to be made up by food imports. It is
a pity that our late Prime Minister, the
late father of the present Prime Minister,
did not give due importance to agriculture.
If he ‘had done that we would have been
exporiing food by mow and our economy
would have been on an even level without
the last year's sorrow. But let it go like that.
The country knows what the -Congress is
a dying horse. One should not kick it
too much. I would just ask a question
from the Food Minister. I want to know
‘whether they have learned any lessons
from the past, whether they have sized
up the problem or they still wish to be

*Ayes: The name of one Member could not be recorded.

tNoes: The name of one

Member could not be recnrded.
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content with the chorus of ‘‘bumper crop”
or a feeling of compl y that every-
thing is going to be all-right and we are
going to get through somehow. Sir, 1
make bold to affirm that Government has
not sized up the food problem.

17 Hgs,

SHRI ISHAQ SAMBHALI (Amroha):
Sir, there is no quorum.

MR, CHATIRMAN: The hon. Member
may resume his seat. The Bell is being
rung,

Now there is quorum. The hon. Mem-
ber may continue his speech.

SHRI CHARANIIT RAI: Sir, leaving
aside the Government benches, on a focd
discussion like this, which is very impor-
tant to the nation, we do not have a
quorum in the House. This is the interest
we all take in the food situation of the
country !

I was saying that the Government has
not sized up the problem at all. What
we hear now is an estimate of the current
crop production, that it is supposed to be,
according to some, 90 million tons, accord-
ing to some others 95 million tons and
some people even put it as 100 million
tons. This talk of 100 million tons has
ushered a loose talk on the part of Gov-
ernment spokesmen that we have crossed
the difficulty, we have achieved a break-
through and we have now come very
near a situation where the food problem
will be ended and we will have plenty of
food. 1 would submit that this is ostrich-
like, putting one’s head in the sand. For
argument sake let us take the production
at 100 million tons. I say that
100 millon tons is not enough to feed
a population of 510 million. We will be
needing more when we consider the fact
that about ten per cent of the foodstuff
is destroved by diseases. About one

million tons is lost in tramsit. The Go-
vernment would need about 7 million
tons to create a buffer stock. In other

words, these factors would make the gap
between supply and demand a yawn'ng
one rather than fulfilling the hope of
feeding the population. This is the posi-
tion as it obtains today.

Let ns have a peep at 1970-71 when.
as our Prime Minister has stated, we will
be self-sufficient. By 1970-71 our popu-
lation will go up by 4 crores. Taking

DECEMBER 4, 1967

Food Situation (M.) 4588

into consideration the fact of our tradi-
tional habit of storing for four months,
we will need a production of 138 million
tons. 1 would like to ask the hon. Food
Minister how on earth are they going to
produce 138 million tons by that time. Our
rate of increase of production has so far
been 2.5 per cent. In order to achieve
a target of 138 million tons, we will
need a rate of growth of about 14 per
cent. Would the Minister kindly tell the
House how would they reach this produc-
tion and how do they estimate that the

country would be self-sufficient by the
year 1970-71?
The nation has ot live even beyond

that. The United States Science Advisory
Committee in a report about the world
food situation has stated that India would
require 187 million tons of foodgrains to
feed 850 million people in about 19 yea:s
time, that is, by 1986. There is also a
hint in the report that India will not be
able to produce her requirement by that
time. The-e will be a shortage of 42 millions
and we will have to import this food at a
cost of Rs. 2,200 crores. Will the Food
Minister tell this House how much truth
there is in this what prognosise and what
steps do they intend to take in order to
meet this dark foreboding ?

In my opinion. the most important re-
quirement today is intensive cultivation.
Wherever we grow one or two crops we
should grow up to four crops, if possible
and this can be done. This is not impos-
sble at all. This 1s not wishful thinking.
The Japanese have done it in their own
country. They have also shown it to us
here in our own country. By intensive
cultivation, by the application of science
and technology, they are giving us this
example, and by precept, and by working
here. Nearer home, recently, the Conven-
tion of Progressive Farmers in Delhi de-
clared before the Prime Minister and the
Food MInister that the country can be
self-sufficient in one year, the key-note of
which was better seeds, intensive cultiva-
tion, more irrigation and such like inputs.

SHRI RANGA (Srikakulam) : More
credit.

SHR1 CHARANIIT RAI: Of course,
Taking about seeds, the hybrids and new
strains of wheat, jowar, maize and the new
varieties of groundrut, linseed and mustard
have really revolutionised agricultural opera-
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tions, The Research Institute at Ludhiana
by their research enabled farmers and cul-
tivators to increase their production by 70
to 80 per cent and the administrators of
agriculture call these new hybrids as their
lethal ammunition, The cultivators are vying
with each other to learn the intricacies
of multiple crops. These lessons are to be
learnt all over India so that by the use of
these seeds more and more production can
be done.

Regarding water, India has about 45
inches of rainfall, average, Most of the
water goes in the layers of the soil and
this makes it a very fine reservoir of water.
What is required is that this prison of water
should be utilised to the maximum and for
this throughout the face of India tubewells
have to be dug. Here we must follow the
example of Bihar where in two years of
drought many more tubewells were sunk
than in all the three Plans put together,

Then I come to the irrigation system. We
have no doubt made some progress in the
last two decades in irrigation, yet we have
a long way to go. Out of 328 million acres
of cultivable land, only 60 million acres is
under irrigation. That is just about a per-
centage of 19. In this respect we have got
to bridge the gap by a network of irrigation
projects, both minor and major, throughout
India. But what happens ? We have heard
on the floor of this House the Minister of
Irrigation and Power complaining all the
time about funds. It just shows that our
priorities have to be reshaped again drasti-
cally. For the sake of food production we
have got to provide more funds for irriga-
tion,

Talking of priorities, even the matter of
legislation on food, has a back seat so far.
The Crop Insurance Bill has not come
before the House.

MR. CHAIRMAN : The hon. Member
might conclude now,

SHRI CHARANIJIT RAI: Another im-
portant factor I will just mention is fertili-
sers, The utility of fertilisers has been
very patent for a long time but the urgency
is recognised only now. I would like to
tell the House that India is probably one
of the lowest fertiliser consuming countries
in the world. I will not compare the con-
sumption of fertilisers in India with that
of advanced Western countries or Japan
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but T would like to #ay that our comsumption
per thousand hectares is one-fortieth of that
of UAR, The consumption of fertilisers in
UAR is 40 times that of India and of Ceylon
twenty times that of India. These are also
underdeveloped countries of the world. As
far as our production is concerned, the
target is 20 million tonnes. .

The problem before us is very grave.
I would request the Government and the
Food Minister and this House to treat this
problem with the great seriousness which
it deserves. The Government must evolve
a national food plan because in the matter
of food there is no question of party ideolo-
gies, party - discussions or party differences.
Everybody wants food, no matter which
party he belongs to and it is the responsibi-
lity of Government to see that food is
provided. In this House I would say that
all of us, we sitting in the Opposition also,
should break the party barriers for this
problem, It is our responsibility to see
that the policy evolved is one which can
provide food to the nation. If we do not
do that, as I said earlier, if the people
remain hungry; we might lose democracy.
So, 1 would request the Food Minister kind-
ly to evolve a realistic, proper, pragmatic,
food policy beyond ideological feelings and
thoughts, and think of practical things how
we can produce food. If we do not do
that, again T warn that we might lose demo-
cracy itself.

=ft Taerr mifew (gaaATer) ;@
aftr #giey, 2w ¥ wvy fearfa & guw
0 ¥ fag 5@ af W@ @ ¥
FEFR A I 77T 60 99 F 97yl
N d g ATy AR A F el
F gATE I ATRA § | T W B}
FTTF AW § 1970-71 F HTeA-
fric e FrEw g fer ek
Tt ¥ faw 12 $3% oF s
iy G2 F FT T W | AR A
TR AN TR QO FETR 1 @AW
IO IO AT Y QAT AT AT |
Afe awmafa agteg, oLf aY awt s
B ITET T N ¥ By FTA F JqET
g FS A A G awr | qfww
TR F F- A T ad @ gw A
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et Aarerer afewr]

T qAT FT oG SFAIAE B Fro0AT
A A5 D aFA | HErAT A XK
AT § 99 W H I AT SR
dgraR gR TAT @are o7 AT o
g IEN ¥ =g Y I w7 AR
% g 3R wE 0 fefewa = fadss
o A M aga a0 &
Faferg WraAz w1 A oEw @ 9T AR
T TEL &R | AR FEtaT g g e
HETRT ST F1 FA F IR § qeATS
FIA FT T TG AT A TLTAT G | TG
{ I I | are-fadar & oy
®RE 1 9 A arfers STEA o FFEAT
T3 AR gE fw gakgu e, F—
qF, o<, feed, wfw § fag =w
e sf gar anfe 3 w8 s e
Ll

# fos SO F 99 ¥ AgARy ST F
TR F AT R FTHTTA FAT ATgaAT
g AR AT I F IRA
Mgew A2 agHN G ? 7 IR
e ¥ A v AR A g
g At & sk o & @ A9
TR g 1 Fgd § e+ fgw 71 §,
e & fem Y 7 & | T fegmRe #
oY qF JTF JET HI FF Y FIF FAL
* gl F UF TUT WA FR
I aE A AT F N 5 @™
FY TG T HT T FIHETHEY |
ATAFICE &1 AGI afew I9 F ITE-
T T E | W ARG Y OF [
TET T T GAT | T 43w R o
AT FT IO JI ¥ fomy R
g faftaa wom fg | e S o
s afosw 1 Sfam qea frorm aft
g IS AFTY FT AT G W |
W fratw $3F qwg 97 o+ a1
T @l 9T T1feg WY e grni
Fq-FT FATET g1 |79 ag I IAd

DECEMBER 4, 1967

Food Situation (M.) 4592
TRIWA MR g (W & &
g Fgr vear & fFosw o
JAA  AE AT | F ARE O
3w R fagm gom R A wew
FHaE ¥ N FW fFar ag s A FW
W wga e g | mgEgawarg e
St fafarea @ § -

“In fixing prices, the cost of production

must be considered and, in fact, it should
be the basis for price fixation.”

Tg T F T A 1 FY F 7w
ffvorr fFh wRemnfa A see
HH WREFIT T2 AT Y AR )
ARFE A gom Hfy N Fee
ATE =T e 7 o sran & Sfe
gt FaR Fagam L1 A
7 5fy & fod St s=rer F 4w fraifa
&2 3, gumfa wgT, aft &ar 9
AT R A
N7 qIeAl A A T AT A AWTE,
FF IR g fraffa s €
za foE # faar maw § - S 7—

“On recommendation of the Agricul-
tural Prices Commission, the Government
of India announced for 1967 season con-
tinuation of the same minimum support
prices of paddy, wheat, bajra, jowar,
maize, gram and sugar cane which had
been announced for the year 1965-66
However, for 1967-68 season, the mini-
mum prices of these grains have been
raised.”

arafa Ag1Ea, 196566 ¥ AT WE

fraffe o8 77 4, o w@  I{A
1966-67 A f5d § | & TaTdz ¥ 1O
aiga g 5 amwgg a7 S W
T A 2 1R qE ey W fE
30 WiawrT &% g uF Ao # v a3
£ 8, ¥few fomm w0 = gAY wEw
NALF
g ThEeaL wrza wAraq, Fra
garg awigg fwenw §fr g, aww
Iga frara w1 g T e Framn
o fears, QY 39 fa@ A A Ix——
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oy ferardee 9 frame A7 8 1 A
¥ ¥ fod ag wre e  fs frew
T § ST 9T AT, 39 § 79 A7 frar
F1 AT ITfEd | T AT FT T qF AT
& FEAAT 9 AT §, e fearr &
ST, 39 o fram st e
3T §—ag T Fgar & fr fred @
¥ FU AT [T Tfgd | A W
fok & 9% a & sgN & -
I 4—

“The Agricultural Prices Commission
has recommended prices which were
lower than the last year’s level in the
case of grains. As pointed out by the
Agricultural Prices Commission in a year
of good production should be lower than
a yenr'oi drought. Government recog-
nizing the need to give such incentive as
possible to the producer had decided that

the prices for the current year should
not be below last year's level.

Y e AT § Y ¥ 9T, IT F
= s AT T1fed 1 78 e+ & 5 awr
o St fFat & feafeeas 4, s
W W faure four ok o= 5
ug A% I g, 39 ¥ e A1 A
sTeg A1 faerly s IR %ar f A,
T A% T LW, oW #; W
TGETERT | 9 ag F aTS Y [
fear war, ag Fav fear mr ?

MR. CHAIRMAN : The hon’ble Member
must conclude by 5.30;

SHRI DEORAO PATIL : I have given
my motion, my substitute motion. There-
fore, you should give me some more time.
# g% fFe @ 38 7@ Fg awal
g | ¥ e g AR ag el a7 oo
& FR R Fw @ e
9 S |

wwmfy wovew . &R gt ¥
oaE # Ay oW e g, A
R e

oft Sy qufem - § 7 FgAT WTEAT
g & o s W aw R §; g
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9 A1 § wra framt & foa ameas
T

FOQ a7 & ag F wrga g 5 gt
WET F IR T FI1% WA aferdr @l
21 ez ¥ F ser-srew wfers &,
el 9T ST wrhe § forar wmar €,
FE 9T MEERAZ N &, Fg K
T A =W g, FE W
ARG T 6T §—
(purchase to be made in open market)
RIEOEF IR d frar g 1w I &
R FRT-areRT NS TR & § |
A TEAAE ST AAAIHS FT H9 T Y
2, 39 & #YE Juerer qrferfy 7 & A%
@ avg ¥ frf wrew, Feree o,
AT WL, TS ATET— & FIS
faiy &% T T Fag A |
TF &Y T #1 af o g Ay ag AL famw
T TG §, TET WA A F AT
A, T WY Fw TR R A ot Fafewer
WTEE AT &, 97 Y FE w6 T 2
T g9 FHI A CSARH FIA AT
Y §—ag § T ot FAHET o
guTafa AgIeT, AT FHE Y gAR
IS F AT F I BT 9gT T o
21 g g foederd enfaer s 3y
1IN R T A A FEOH
qAr 8, AfeT oiFet w1 IR
ey W AT a8 S qga
TS A & |

T ferfsque #Y mfeelt sy agar
E ¢ 1 9w e fauifa s e
2 qE FT WA FW §—TF ar 4g 7
fra t smwTaE 7o e ifed,
R IE o FW g fr v #
SRT FF T ¥T —zH a9y ¥
aAY e FEREEE T AT Y |
Y PO AT TR Hr g @l Y
AT TR W 9T I o, e
foraral T v s W T, WA
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[t v wnfem]

AT s aRaT g 6 @ T s
s §7 wew # afe @, q9aw

FmA F AR F f A fraam
s feefieqma 4% 7 g—Frwt
R e 9 AT Tfed A e A ST
T T AT Arfed—anaa 7 Aifa =
g & 1 g i T A I AA E, iR
AN ARNE TR I vy
et & g g, afer sy TR
Far ¢, et mifasw st giw g
TR g, 98 W A7 I o ¥ 49T § A7
fora amHeAr &Y Td A9, g W
=19 {7 79 Y VAT, AT BTOw W
Wi e g—F oma g s
qfady § ofadT FW@ # 5@ § |

i ¥ gam & 5 feam Y
SYET ¥ AT Yo AT AMfed AR A
TAT AV §, I9 F WL FT TSRS
TEF TR T W I Mg —Ia
% a8 TifeT G SR AW w49,
d9 qF g 94T g gl &N | safed
AET AT NEde e R
fecfteque ifet & afad Fm
g 1 e fewtegE # ot FaT 8,
TR FT %) A g—ag few & fod
27 oror. wgl § W et 30 wiow
ST ¥ foll AT IEHT AR F @M
L, IR AW HA W 9 A fear strav
) s A wed F A ¥ @y
Tt wmy far gon &, wafed fr gt
R unfsr qugX § AR wI-fed @
@A &, T T P kA A g
Tt X 890 i | g,
e [El § set 9 @ @y &
aw ¥ 70 sfawm 9 @Y § w/W R
frrg T § 9 O FY sgaedr TG
R 1< o & S TR g R oy
fraTl ®Y areeT JE T 93 AR A
oW A ¢, 39 & forlt TR 5w dar
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ZFT 19 §9 oW q IT HT AW 2,
I q% ATT FT W THIL I qufest @@

& ge, a9 aF @ § FE gu T
g

F strerar g i ot e ae &Y aww
EFT &, @ ol § QAR @R Sl
¥ AIT-AF-IET F IR F, fehoqm
F AR § o g ARATE |

N Y F AT § 3T QAT FT A
T3 frami w7 fasar & 99 %71 9w B
framt B 7 fawar & wfvosw &
ofEda @ =ifgd | & faemw
AT FY A FA Y SEH AV SR
FErd # faw &m0 gfF and-
Afcar aga R safog a7t & AW Ay o
T AAT FT A e

@0 A & @ AR ) Ig Fg
argan g fF Y Sfage AogR § ST A
wAaw  3aw R Ifem  aifosfas
et =fag |
BT T ATAT AT § I Y AT IIE
T & FE

=it Jro wifew : @ afed aw
Fg FLH g F&W | BT fa=rd &
& ¥ foq e wiwe 3 25 +09
TR #1 wifaew frar @ sfs aga &
AATT § | TTHIL FT 59 T B
wrafagar 347 TifgT | IR T A
g wifasr ¥ WY FE 6w g
2 v 7@ O faarg aYer Y a7 AR
firar s wifge e wifeamie & o
AR AR T mr g Fwagm s
T AN TR AfgF & X AR Ffas
gaTf 1 nfasw F:31

g fas Te g 7 Y feardde
tRIMA I HF aga Tgd A
<oaT § e agt & S D AT
IT R TR O AR W QR
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TG T § xOfoC a8 W A FH W@

FAE | Fagm fFswar §F g@R

&R

e gwmafa 7T, aTT ATEET A
T RE AR A @ §, W
# & #feF T FgY T AT a7 T
FATE AR a9 Y g9 v § %
AW A qF e w1 qwg

MR. CHAIRMAN : Shri Ram Charan.

oft T wew (gt ) : awmfa 7@y,

MR. CHAIRMAN : He might resume his
speech tomorrow, We have a half an hour
discussion now. Shri Bhogendra Jha.

AN HON. MEMBER : He is absent.
MR. CHAIRMAN : Hp is absent,
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SHRI NARENDRA SINGH MAHIDA
(Anand): In that case, may I request that
we continue the debate on the food situ-
ation ?

MR. CHAIRMAN: We will ad-

SHRI NARENDRA SINGH MAHIDA:
Why ?

MR. CHAIRMAN: The Member
who has given notice of the half an hour
discussion is absent and there is nothing
on the agenda.

The House stands adjourned till 11 A.M.
tomorrow.

17.32 Has.

The Lok Sabha then adjourned till eleven
of the clock on Tuesday, December S,

1967/ Agrahayana 14, 1889 (Saka).
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